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he action taken against Mc Srivastava wa$
serfectly bona fide Ultimately 1t 1s a matte®
or the tribunal to decide

Secondly, the hon’ble Member asked
ne . How is it that 10,000 people jomned
1 strike 7 Does 1t not show a not very
happy state of affairs ? 1 think the manage-
nent itself 18 quite conscious of the fact
hat a strike taking place on issues like this
)r any other 1ssue 1s not a happy thing
Therefore, they will certainly examne to
what extent therr policies have contributed
o 1t, how they should impiove their work
ind see to 1t that such strikes do not occur
1gain But you will appreciate that these
things are not always solely in the hands of
the management There are other gentle-
nen and other forces at play who dlso act
n a way which may not contribute towards
he health of the project That also plays
ts own part Therefore, tt 1s not rerely a
juestion of 10,000 people gomng on strike
sut also of other individuals coming nto
yperation for their own reasons which have
iso contributed towards this unfortanate
1tuation

4 ————

MOTION FOR EI ECTION TO THE
NATIONAL SHIPPING BOARD

THF MINISTER OF STATE IN THE
JEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
yHIPPING AND TRANSPORT (SHRI
DM MEHTA) Sir, I beg to move .

“That in pursuance of clause (a) of
sub section (2) of section 4 of the Mer-
chant Shipping Act, 1958 (44 of 1958),
read with sub-rule (2) of rule 4 and
rule 5 of the National Shipping Board
Rules, 1960, this House do proceed to
elect, 1n such manner as the Chairman
may direct, one member from among
the members of the House to be a
member of the National Shipping Board
in the vacancy caused by the retirement
of Shri Lokanath Misra from the mem-
bership of the Rajya Sabha on the 2nd
April, 1972,

The question was put and the motion
was adopted.

MR CHAIRMAN The programme
ir elecuon to the National Shipping Board
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will be published 10
Builetin

the Parliamentary

MOTION RE. AGREEMENT ON BILA-
TERAL RELATIONS BETWEFN INDIA
AND PAKISTAN, SIGNED AT SIMLA
ON 2ND JULY 1972

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
Sir, I beg to move

“That the slatement made m the
Rajya Sabha on 31.7.72 regarding the
Agreement on bilateral relations between
India and Pakistan, signed at Sumla on
the 2nd July, 1972, be taken into
consideration,”

Mr Chairmzn, Sir, I have no intention
to make any furtber statement today and
in order to accommodate the hon’ble
Members who, I know, are anxious to par-
ticipate 1n this debate, 1 would not Iike to
take any more time 1 have already made
a statement gwving the salient features of the
Simla Agreement when I placed a copy of
the Simja Agreement on the Table of this
honourable House With these words I
commend this motion for adoption,

DR BHAI MAHAVIR (Delhi) © Sir, I
move :

1. “That at the end of the Motion,
the following be added, namely :—

“and having considered the same and
noting that .

(a) the Agreement fails to assure
‘duiable peace’ which the Prime
Munister had solemnly promised to
obtan through a ‘package deal’ with
Pakistan ,

(b) *bilateral negotiations’ and
‘causes of conflict which have kede-
villed the relations between the two
countries for the last 25 years shall be
resolved by peaceful means’ men-
tioned i the Agreement have lost all
meaning after Prestdent Bhutto’s
declaration n the National Assembly
of Pakistan that he was free to raise
the Kashmir 1ssue 1 the U N, 0.,



and that Pakistan would ‘shed its
biood", ‘whatever the consequences’
to support any ‘Liberatiyn War’
launched by Kashmuris to free them-
selves from the *Indian Yoke’ ;

(c) about 5,000 sq. miles of terri-
tory now under control of Indian
Army 18 being restored back to
Pakistan without requiring the Pakis-
tani Aimy to vacate the 30,000 sq.
miles of territory in Kashmir which 1s
legally and constitutionally part of
India ;”

this House disapproves the Agreement.

SHRI J. P. YADAV (Bthar): Sir, I

move :

2. “That at the epnd of the Motion,
the following be added namely :—

‘and having considered the same,

[IEY)

this House disapproves the Agreement’.

SHRI N. G. GORAY (Maharashtra) :

Sir, I move :

3. ¢That at the ond of the Motion,
the following be added, namely :—

‘and having considered the same,
this House disapproves paragraph 4 (n)
of the Agreement which deals with

{1}

Jammu and Kashmir’,

SHRI LAL K. ADVANI (Delhy) : Sir,

I move :

4. “That at the end of the Motion,

the following be added namely :-—

‘and having considered the same and
noting the reference to ‘a final settle-
ment of Jammu and Kashmir’ in the
last paragraph of the Agreement, this
House urges upon the Government to
keep 1n view during the proposed dis-
cussion the fact that whole of Jammu
and Kashmir State, including areas under
the illegal occupation of Pakistan and

LR

China, is an integral part of India’.

SHRI DWIJENDRALAL SEN GUPTA

(West Bengal) :  Sir, I move :

Iy
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5, “That at the end of the Motion, the
following be added namely :—

‘and having considered the same,
this House regrets that the whole pro-
cess including the signing of the Agree-
ment without taking Parliament into
confidence, w as undemocratic’,”

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, 1 move :

6. ‘That at the end of the Motion,
the following be added, namely :—

‘and having considered the same,
this House welcomes the Agreement as
a signifizant constructive step in the
direction of achteving amity and good
neighbourly relations between India and
Pakistan and a durable peace 1n the sub -
continent and with this hope and confi-
dence the House calls upon our people
to mobilise with determmation their
united will and effort for the implemen-
tation of the Agreement’.”

MR. CHAIRMAN : The next amend-
ment stands 1 the name of Shri D. P.
Singh and Shri Yashpal Kapoor. They are
not present. Next, Shrt N. H Kumbhare.

SHRI N. H KUMBHARE (Mabha-
rashtra) : Sir, | move :

8. *“That at the °nd of the Motion,
the following be added, namely :—

“and having ~considered the same,
this House welcomes the Agreement as
a sigmficant constructive step 1n the
direction of achieving amity and good
neighbourly 1elations between (ndia and
Pakistan and a durable peace in the sub-
continent and with this hope and confi-
dence the House calls upon our people
to mobilise with determination their
united will and effort for the implemen-

L1

tation of the Agreement’.

The questions were proposed.

MR. CHAIRMAN : Now, the Motion
and the amendments are open for discussion.
Mr. S. D. Misra,
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SHRI S. D MISRA (Uttar Pradesh) :
Mt Chairman, Sir, the 25 years® hisiory of
country after independence has been a
struggle batween India and Pakistan. We
have seen three wars with Pakistan and
every tume the war was started by Pakistan
agamnst India  Even the latest war was
started by Pakistan against us.

[MR DEPUTY CHAIRMAN 1n the Chair,)

There has always been mounting tension
in this sub continent . . .

SHRI D. P. SINGH (Bthar) : Mr.
Deputy Chairman, may [ move my amend-
ment ? I just happened to be not here at
the relevant moment. [ mssed 1t by a
split-second  Not even half a minute has
passed.

SHR{ PRANAB KUMAR MUKHER-
JEF (West Bengal) : He should be allowed,
Sir.

SHRI DWIJENDRALAL SEN GUPTA -
Allow 1t.

(Interruptions)

Ty, i€ NPT g7 GIETT T A(TH
HATAT T FI1 T&W § 7

(Interruptions)

5t FFFT WATE QT - TZ HY QA
qear g7

B oW WAl wdsdE QR
TaT, 98 AL T, €T Y& g A

ol Ao Feo AATART (AT (37
gl ar #15 19 A8 § wlwT 3g w9q

gfgsz g1 sgm, fET gas taEEe
FLAT 1T )

MR. DEPUTY CHAIRMAN It s
the same amendment which was already
moved by Mr. Bhupesh Gupta.

SHRI N. K. SHEJWALKAR : It will
become a precedent for the future,
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MR. DEPUTY CHAIRMAN : Yes,
you continue your speech, Mr Misra,

SHRI N. K SHEJWALKAR What
happened to the amendment ?
MR. DEPUTY CHAIRMAN It 18

identical to the amendment which was
moved by Mr. Bhupesh Gupta and Mr.
Bhupesh Gupta’s amendment will be put
to vote. So the question of Mri. Singh’s
amendment being put to vote does not
arise.

SHRI S D. MISRA: Every time it
was Pakistan which attacked India, Duaring
these 25 years, the tension between the two
neighbours, India and Pakistan, has been
very evident, Even last time on some
plea or the other India was attacked by
Pakistan. We have had three or four agree-
ments with Pakistan even b:fore, like the
Noon Pact and the Tashhent Pact. And
this 1s the Simla Pact. To the extent that
there 1s relief 1n the tension, 1t gives us
some hope and we welcome the Simla
Agreement. Our party or our President
of the Congress has welcomed this Agree-
ment to the extent that there 1s relief 1n
the tension. We were getting really hope-
less. At Simla there were discussions
between our Prime Minister and the Presi-
dent of Pakistan, and for three days 1t
came out that the talks were breaking
down. And the result of breaking of the
talks would have been really disastrous
according to us. Therefore, if the talks
were still on and if they did not break, to
that extent also 1t was an anti-chimax; and
suddenly on the last day, rather n the
night at 12 O’ clock, something happened
miraculous. We do not know. Somehow
the talks were saved. Therefore, we are
happy and we welcome 1his Simla Agree-
ment to that extent. We also welcome this
because we hope that the two neighbours,
that 1s, India and Pakistan, which have not
hved 1n peace since the last 25 years, will,
at least n future, find ways and means to
live 1n peace, This 15 only a first step
surely. } am sure our Prime Minister and
her Government will soon have further talks
and not lose much time, no let time pass,
because even after the Simla Agrecment,
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we find that there are tensions growing

With our Foreign Minister giving soms »tate-
ment, our Prime Viinister giving some tate-
ment and the P esident of Pakistan and
the authorities ar1 spokesmen of Pal istan
giving some other statement, on the same
clause there arc different 1nterpreta tons
And our Fore gn Min ster somewhere not
here, satd that r obably Mr. Bhutto was
speakmng for som consumption I d~ not
know whether he was speaking for home
consumption 1 10 not know whether and
how far our Fore 3n Minister here 1s snea-
king for home co sumption At least we m
this country are, and everybody 1: the
world 15, entitt I to one interpretation
from the Presider of Pakistan, our Govern-
ment, our Foreig1 Minister and our Prime
Minister  Sir, it 15 unfortunate that ¢‘nere
1s some disappointment 1n this country
about the Simla Pact There 1s disappoint

ment I must say  And that disappointment
1s the direct result of what the Government
itself has created I must say the Govern-
ment spokesmen, including the Prime Mints-
ter, before they went to Simla, created high
hopes and talked of package programme,
package deal, ec And when those high
hopes are not realised, naturally they will
be blamed. Why create these high hopes ?
After all, there was a pre summit conference
between Mr D P Dhar and Mr Aziz
Ahmed when you could have understood
these were the limitations We welcome this
Agreement not because 1t solves the prob

lems I must say it does not solve the
problems But it 1s a first step, only one of
the steps which may solve the problems

And now, what was a package deal has
become a packet deal or a patch deal, not
even a deal It s just a talk The analysis
of the solution to the conflict between
Pakistan and India is not in more exchange
of some hundred or thousand miles of terr1-
tory If this was so, we are not worried
that Pakistan has got back 5000 sq mules
of its area They deserve 1t because 1t 1S
their area  We find that the ultimate solu-
tion which should have come to the prob-
lems that exist 1s not in sight  And there-
fore, I say, let the second summit meet
Let us not waste time  Our Foreign Minis-
ter, our Prime Mmister, should immediately
try to have the next summit and come to
the point What are the problems ? How
has any of these problems been solved by
this Agreement ?  We thought that there
would be a no war  pact, we thought that
there would be something lLike a declaration
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that there would be reduction of arms, we
though that there would be a real solution
to the <ashmir problem , we thought that
there would be a real bilateral talk Now
there 1s some mention of the bilateral talk
undoubtedly 1n the Agreement But how 1s
this talk going to be ?  As soon as you
come aut of the conference table, the Pre-
sident f pakistan goes to Islamabad and he
says that Kashmir 1s not out of UNQ
He say< he will support any rebellion 1n
Kashmic  If he 1s still thinking that UNO
1s the frrum for Kashmir 1ssue, what do
you thiik about 1t 1 spite of your mterpre-
tation tha 1t 15 a bilateral agreement ?
There tas been 10 No War Pact for which
we hav tzen trving for the last 25 years,
there 1s nu agrecment on reduction 1 arms
budgets by Pakistan and us, there 1s no
solution to Kashmir problem and wvirtually
there 1s no likellhood of bilateral talks,
thougb you may say that there will be
bilateral talks If the Foreign Minister can
bring about the above results, we will be
happy Future will judge you and this
agreement will be looked at from that
angle Today we welcome this  But why
I am cautioning you 15 that the country 15 a
httle disappointed because 1n spite of what-
ever you may say, Pakistan got back 1ts lost

territory  India did not get back 1ts lost
territory 1n Kashmir We had also lost
some 3,000 sq miles to Pakistan 1n

Kashmir at some time Pakistan 1s getting
back 5,000 sq miles and some argument 1s
coming up from Government spokesmen
sometimes that no blade of grass grows in
this area and they are all desert areas Such
arguments, I must say ..

SOME HON MEMBERS Not n res-
pect of this land

-

SHRT § D MISRA
papers | correct myself,

I saw 1n the

wY weawmr w2 (IFT q_W)
IR A YA arq agy w2 41 |

=it T80 o fanr : oy gdfewnd 7
FT Foif~ fataezT arge agr 9T & 1 AT
A AT AT E N AT A, §F qR A
I
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What I was sayimg was that 1t1s nota
question of fertility of the area It 1s just
a question of rzaching a b-tter and final
solution to our problems To the extent
this Summit will lead to a second Summut
and that Summit will result in the real
solution of our problems which I have
enumerated, we will welcome it We will
welcome 1t today because this Simla Agree
ment gives you another opportunty to meet
and discuss and come to certain lasting
solutions W requ:st yru notto waste
time or take 3 or 4 months in preparation
You go strongly, have a mseting with Mr
Bhutto and come back with som: concrete
results

As T said, Kashmir problen 1s very
disappointing to us I have a feeling that
this problem is not being handled properly
Release of the Sheikh just before the Summit
was not, according to some of us, a very
wise step He 1s going on giving statemsnt
after statement which have n> meaning,
contradicting umself This has comohcated
the 1ssue of Kashwir He s3n:times
supporfs us , sometimss he supports self-
determiyi1on, som:=ttmes hs goes to the
previous history of 1947 48 and then agamn
he talks of his rehgion His release just
before the Summit was a further comnlica
tion 1n the matter If you think 1t was a
proper step and he will heed your advice,
either the Foreign Minister or the Prime
Minister or any of your spokesmen should
tell him that he should behave properly

Otherwise, his place 1s not there where
he 1s today According to me, Sir, that
was not a wise step [ may be wrong, But,
I think so  You thought that the atmos-
phere was very much 1n yor favour  But,
according to us, that atmoasphere 1s not 1n
your favour through him, but it may be
through events,

Then, Sir, President Bhutte’s statement,
Shetkh Abdulla’s statement and Mr Bhutto’s
statement after his going back to Pakistan,
all these are really confusing He says
something opposite to what our Forergn
Mimister says and our spokesmen say
Therefore, Sir, while we have high hopes
about the Simla Agreement, we will only
request you to be very watchful The other
day, the Primz Mumster talksd of Asia and
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South Asia in the other House We are
happy that there appears to be some re-
orientation 1n our foreign policy Some of
us on this side have always been saying
that our policy resarding South and South-
East Asia 1s not properly appreciated by
the world Take, for example, our immi-
diate neighbours  Take Sri Lanka, take
Malaysta, take Thailand, and take Indone-
sita  Of course, I am not mentioning
Pakistan because Pakistan has fought three
or four wars with us These countries
always misunderstand us In 1965, when
there was the war with Pakistan, Malaysia
supported us  But Swr, the Arab World
even then supported Pakistan Malaysia,
though a Muslim ceuntty, supported us
in 1965 war  But, Sir, now as I see 1n the
papers, even Malaysia 1s not with us There-
fore, when you talk of Asian security, you
should have some consideration for our
neighbours and you should really think of
real non alignment According to our
understanding their complamt against their
Big Brother, that s, India, 1s that we are
with the Powers and so we are aligned
Sir, last year, I had been to Thailand Phullt

ppines, etc I hid personal dtscussions
with some officers and some
senior people i the political hterarchy
and I was told at least that is the impres-

sion and that impression should be washed
off from amongst our neighbours—that our
Government 15 aligned with Russia T am not
saying that you are aligned But 1t 1s your
dutv as Fo eign Minister to remove that
tnpression and your Foreign Office and
your Ambassadors must take the opportuni-
ty and wash off this 1mpression- Why
should this happen ? Therefore, mer: state-
ments about neighbours will not help, but
only actions will help and I am sure that
the Government will see that there is real
brotherly fecling amongst the countries n
Asia and also amongst our neighbours

Sir, it will be the happiest day when
there 1s real agreement between Pakistan
and India 1 find that such agreements
have been three or four so far But there
are onty words  We are tiying to compare
tne words 1in the Tashkent Agreement and
those n the Simla Agreement There 15 a
competition 1n the choice ot words  Some-
where the Tashkent Agreement itself seams
better and scmewhere the Simla Agreement
seems to be definitely better  But, apart
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from mere words, what bappened after
Tashkent ? There was again war between
India and Pakistan  Therefore Sir, we are
not to go by the words of the enemy countries
who give some statements for home con-
sumption, We do not expzct you also to
gwve something for home consumption and
somsthing else for foreign consumption. It
will be the most fatal and disastrous thing
if that 1s the politics of the world

AN HON. MEMBER : It
part of the agreement.

1S also a

SHRI SD. MISRA: No, I do not
agree that 1t 1s a part of the agreement.

Sir. T have alseady welcomed this Agree-
ment, [ am not saying anything 1n a spirit
of criticism  You shoald not misunderstand
It 1s the <pirit behund the Simla Agreement
which we support, because we fecl that it
may really bring in an ultimate solution of
the problems I have stated And 1tis no
new problem that 1 am stating This pro-
blem 1s before the country.

It is said that this Government could
not have done better than what they have
done at Simla. Sir, I am not goingto
analyse what could have done better, be-
cause when across the table there are two
parties there 1s always give-and-take Tnere-
fore, it may be that the Government was
m difficulues. As I said, we were getting
disappointed for the first three days when
we heard the radio and read news-papers
that the talks were failing Something
miraculous happened. what 1s that mira-
culous thing that happened ? The allegation
1s that foreign influence was there. Of
course, the Foreign Minister has denied,
the Prime Minister also denied. 1 take
that demal as correct. But, they must
state thus very categorically that 1t 1s neither
Russia nor America because these are the
two powers Of course, China may be
there, but China does not come into the
picture

wae w4 AwAvem § wen @3t (o Ww
Rgal) : #I9 aqIedl @S ¥ qH
HifwT |
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Sir, I will like to state another problem.
After this Agreement, what will happen to
thousands and thousands of people, This
country has been a refugee centre somehow
since the last 25 years, Its 1ndependence
started with refugees. Then there were
once, twice, thrice refugees. It may be
fourth, fifth or sixth time. Now, what will
happen to thye S:nihis and those Hindus
who have come to that area of 5,000 square
miles, living 1n the hope that they will con-
tinue to live there ?  Where will they go ?
1 do not see any statements from Mr,
Bhutto about this, Of course, 1 see state-
ments of Government spokesmen here. But
1t 15 just hke the statemant which Sardar
Swaran Singh made some time ago 1n this
House about the Russtan map, saying that
it would be corrected by Russia to our
satisfaction. But never has there been any
statement from Mr Kosygin or his associates
m Moscow., Similarly, we have seen no
statement from Pakistan also abdut our
refugees as to what they are going to do
about 1t, I shall request this Government
to see that these refugees go back to Pakis-
tan and are given the right treatmont. In
case that 1s not done, on humanitanan
grounds, on mapy other grounds, you shoula
treat this problem as your own problem as
we treated the refugees of Bangla Desh and
others. Of course, they were temporarily
here But we may have to keep them per-
manently Therefore, a permanent solution
has to be found out And it 1s better that

even before the next summit talks with
Pakistan, through some agency, have a
dsscussion  on this 1ssue.  You must have

given thought to this matter, I am sure.
There was some statement from the Prime
Munister or somebody yesterday ahout this
problem. President Bhutto 18 a Fascust,
What 1s democracy there ? Some person 1s
nominated Here we have a completely
elected Government. Of course, there also
they are elecied but then there 15 a diffe-
rence in their democracy and our democracy,
Here it 1s a completely elected Government,
He takes mnto confidence all the opposition
parties and the National Assembly for the
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[Shri S. D, Mishra}

Agreement. And before the Summit he
summoned all the opposition parties and
took them physically to Simla.

You see what has happened here. Oppo-
sition parties were not consulted; opposition
parties were not invited to Simla. And
after that Agreement Parliament is being
given the opportunity of post mortem.
Just two or three days before Parliament
was to begin the President’s assent is there.
Of course, technically you may be right;
legally you may be completely right; consti-
tutionally you may be right. But what
harm would have been there to this demo-
cracy or to you or to this Agreement if you
had just waited for another three, four or
five days and given Parliament the oppor-
tunity. Even then you could have got the
approval with your massive majority. For
anything you have so much of majority. . .
(Interruptions). .. If Mr. Kesri gets up
and says “Now it is night” it will be appro-
ved. Therefore, that problem is no more
there, There are Kesris and Kesris and
their followers. . . (Interruption).

Sir, I may be allowed to go on.
this interruption ?

Why

MR. DEPUTY CHAIRMAN : Mr.
Misra, you will have to conclude now.

SHRI S. D, MISRA : Sir, I will take
some more time.

MR. DEPUTY CHAIRMAN : But
there is one more speaker from your party,
Iam told.

SHRI S. D. MISRA : That we will
decide—whether you will give time. I want
ten or fifteen minutes more.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : You can continue after lunch,

MR. DEPUTY CHAIRMAN
much time will you take ?

How

SHRI S. D. MISRA : Fifteen minutes.

MR. DEPUTY CHAIRMAN : You do
not have that much time; even your party
does not have that much time.

SHR1 S. D. MISRA :
can finish,

After lunch 1
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MR. DEPUTY CHAIRMAN : Either
you take ten minutes more and no other
speaker from your group speaks. . .

SHRI S. D. MISRA : That guarantee,
I am afraid, it will be difficulty to give.

DR. BHAI MAHAVIR : If he can
speak for fifteen minutes let him continue
after lunch. Let us break for lunch.

MR. DEPUTY CHAIRMAN : If the
party has one more speaker it is better he
conclude in five more minutes.

SHRI S. D. MISRA
decide later.

That we will

DR. BHAI MAHAVIR : They say they
are not expecting another speaker.

MR. DEPUTY CHAIRMAN: Conclude
in ten minutes.

(Interruptions)

SHRI S. D. MISRA : Therefore, as 1
said, the Agreement is in two parts—one
dealing with the issue of the recent conflict
with Pakistan and the cease fire and the
other expounding the principles which
should guide the two countries in resolving
the basic differences. As regards the cease-
fire, efc., these aie temporary problems. We
are not interested in taking over the terri-
tory of Pakistan either by conquest or by
any other means because we do not want to
buy head-aches. If we take the territcry of
Pakistan it will be just buying head-aches
and nothing else  We are not interested in
that. Therefore, that problem you have
only temporarily solved.

There is another ditappointing aspect
of this cease-fire territory. We return
5,000 squsre miles and take 50 miles of
what they had taken. But on the Kashmir
side you should have been really alert and
you should have really taken and given.
You have only talked and reactivised the
problem of Kashmir. You may solve it at
the next Summit—that is different. We
have yet to see that statements of Mr.,
Bhutto, the President of Pakistan,

SHR1 SITARAM KESRI (Bihar) :

Have you read betwgen the lines, of the
Agreement ?
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SHRI S. D, MISRA: I am not so
inteiligent as to read between the lines.

SHR! SITARAM KESRI : Then you
accept my ntelligence. Thank you very
much.

SHRI § D. MISRA : 1 always appre-
ciate and stll appreciate your intelligence.

T am sure at least when the Prime Minis-
ter 1s thete you will not sit quiet. Not only
you, there are some others also but that 1s
another problem

MR. DEPUTY CHAIRMAN: You
must try to wind up now,
SHRI S D. MISRA: Sir, you ask

him. He 1s disturbing me, what can I do ?

As rezards the fouading prmeciples which
should guide the two contries 10 resolving
the basic 1ssues and causes of conflict which
have bedevilled the relations between the
two countries 1n the last 25 years we have
not seen any high hopes in this Agreemeant
excepting that there will be another summut,
Let us hope and pray that this second
summit will really solve the probiem.

On more aspect of Kashmur I would
lIike to point out and that s with regard to
the problem of integration of Kashmir. We
are bewildered that 1n every session of
Parliament (here are Bills from almost every
Ministry coming up 1n which 1t 1s said that
this Act will now apply to Jammu and
Kashmir. Now even after 25 years of
independence if Kashmir which
1s cons'dered to be part of India which
all the Government spokesmen have
always said and even today say, 1s part of
India, 1s not completely integrated how would
we claim before the world that Kashmir s
ours ? Neither Kashmir feels that India 1s
theirs nor India feels that Kashmir 1s ours
There is some reservation n your mind.

SHRI SYFD HUSSAIN
Kashmir) : You are wrong.

SHRI S D MISRA : If I am wrong, 1
am happy.

(Jammu &

SHRI SYED HUSSAIN : This may be
your presumption, a presumption will never
take you anywhere.

SHRIS D MISRA * If I am wrong 1
will not be sorry because this 1s a national
1ssue.

SHRI SYED HUSSAIN ; It may be
your individual opinion but the nation does
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not think Iike that, nor the Kashmiris
Iike that,

mterruption

think
You must excuse me for this

T Wig wgrET ag wrgw fafaees
F1 Fg7 Afd, 719 9T 747 Ber U
@R ,

SHRIS D. MISRA: 1 was sayng,
S, that this problem must be solved at
least now after 25 years. 1 am sure the
Foreign Mimister and the Prime Minister
will exercise their minds on this. Sir, can
I today go to Kashmir—Iet him answer this
question—and by a piece of land as an
Indian ? No, not at all. Can I seek elec-
tion as a Member of the Lok Sabha from
there ? Again, no. But here1s Mr. Om
Mehta, Dr Karan Singh and others and the
latest 1s Mr D. P. Dhar They can not
only become Members of the Rajya Sabha
and Lok Sabha but they can be Mimnisters
also. I am not only talking about them but
about others als> who are Members. These
are small matters but there are many such
matters where there 1s disparity. 1 say you
yourself are creating this cleavage 1 am not
saying that you should go with your army,
march into Kashmir, and try to settle these
things  You must convince them, persuade
them, tell them that it 1s n their interest.
I am sure Sardarn will look mnto this be-
caus any visitor going to Kashmir, even an
ordinary tourist, when he comes back to
this country comes with the feeling that
there 1s lack of ntegration between Kashmir
and India Why 1s 1t so ? The time
has come when there should be real inte-
gration.

SHRI SYED HUSSAIN. It may be
somebody from an imperialist country like
America  The reporting may be on that
basts, otherwise every patriotic Indian who
goes to Kashmir will find that Kashmuris are
Indians.

SHRI S D. MISRA : 1 know patrio-
tism 1s your monopoly these days.

But you cannot level charges against
many of the other parties that they are not
patriots  This 1s probably not your charge,
and patriotism 13 not your monopoly,
Therefore 1f we make a point, 1t 15 not that
we are unpatriotic and therefore we are
making the powmt. It 15 the patnotism alone
which 1s diiving me to make that point, and
I must say 1t 1s unpatriotic to talk hike that.
Even after twenty-five years this is the posi-
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tion regarding Kashmir, and you yourself
will say after a few years that ‘‘we made
such a statement and we were wrong,”’
Don’t you think ?  You are n the Govern

ment today. Can you be sure of this posi-
tion tomorrow ? I was 1n your Govern-
ment till yesterday; today I am not there
and I am 1n the Opposition. So, who can
say what 1s gomng to happen tomorrow ?
Within a period of three years a lot of
currents and undercurrents and division of
the Organization, and things, 300d bad and
indifferent, have haopened. Therefore, try
to judge 1ssues on merits, not on sentiments,
and all the advice you give me 1s based on
your sentiments, not on realities of the situa-
tion.

Sir, I won’t take much more time and
make you get impatient.  Even though you
promised to give me ten minu.es, you bhave
given me only eight minutes, and [ am sure,
if 1 go on soeaking, you will go on ringing
the bell. Therefore, Sir, with these words
I support the Sim'a Agr~ement, the spirit
behind it, 1n the hope that this Government
will be able to bring about a permanent
solution to this problem, not 1n the distant
future but very immediately, and that the
summt conference, the next one, will be
held not after months but within weeks.

Thank you.

MR. DFPUTY CHAIRMAN : The
first speaker after lunch will be Shr1 Bipinpal
Das. The House stands adjourned till 2 15
P. M.

The House then adjourned for
launch at twenty-three minutes past
one of th: clock.

The House reassembled after lunch at
quarter past two of the clock, MR DEPUTY
CHAIRMAN 1n the Chair

MR. DEPUTY CHAIRMAN : Mr.
Bipinpal Das.

SHRI THILLAI VILLALAN (Taml
Nadu) : Before that, with you permisston,
I wish to say that [ was not present when
the amendments were moved . . ,

MR. DEPUTY CHAIRMAN : No, no.
Amendment 13 over now,
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SHRI BIPINPAL DAS (Assam) :
Mr Deputy Chairman, Sir, at the very out-
set I would like toﬁoﬂ'er warm congratula-
tions to the hon. Prime Minister, to the
hon. Minister of External Affairs and the
entire Government for having taken a bold
and significant st¢p 1n the direction of
durable peace by sigming the Agreement at
Simla with the President of Pakistan. The
Simla Agreement may not have, by itself,
solved all our problems with Pakistan but I
have absolutely no doubt m my mind that
this 1s a sound and excellent beginning, a
right step 1 the night direction, and who
knows that this agreement may ultimately
tum]out to be the herald of a new era, an
era of peace, progress and prosperity not
only for India and Pakistan, but for the
whole of Asia and perhaps a shining light-
house for the entne world. To win peace
1s much more difficult than to win a war.
By signing this Agreement, our Government
and our great Prime Minister have shown
the same courage matched with wisdom, the
same determination matched with skill, the
same firmness matched with vision and the
same self-confidence matched with far sight-
edness as they did in the war last year.
Once again [ congratulate them for giving
a correct lead to the nation at the most
critical juncture of 1ts history.

I look at the Simla Agreement from
three different angles  Firstly, we are
inheritors of a great civilisation which has
taught us throughout ages one great princis
ple of peace, tolerance and mutual accom-
modation This great country of ours, land
of lofty thoughts and 1deals did certanly
export thoughts and 1deas to countries all
around, did certainly establish friedly rela-
tions with others through trade and com-
merce, but never in history did India try
to grab others’ territories, nor have a design
on another nation’s land or property. From
Asoka down to Gandhi our great saints,
leaders and rulers held a loft only one
message, the message of peace, friendship
and co-operation. It 1s in keeping with this
great tradition that Nehru nttiated the
policy of non alignment and the great prin-
ciples of peaceful co-existence  And now
what our Prime Minister has done at Simla
on the 2nd of July last 1s nothing but to
uphold and honour those very high princi-
ples, our great traditions and our proud
heritage. Anybody who opposes the Simla
Agreement 15, 1n my humble opinion, not
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only against the spirit of our times, but
also against the very soul and the spirit of
our great civilisation.

Secondly, Sir, I look at this Agree-
ment in the context and in the background
of the recent developments in the interna-
tional scene. The'West European countries,
in spite of deep political and historical
conflicts and ditferences, have come together
to form what may be called an economic

confederation. The sharp ideological difference
between the East and the West of Europe
has not been able to resist the pressurs of
compulsive factors of seal-politic aad these
are positive maves for a detente and for a
European security system. In spite of all
their conflicts and confrontation, ever since
the close of the second world war and night
up to this day, the USA felt compelled to
coms to terms with Mocow and Peking on
a number a vital issues. All these ternds
towards a global detente, indicating that the
forces of peace and co-operation are forging
ahead by pushing back the forces of war
and confrontation, make it imperative for
India to continue her struggle for peace in
this sub-continent with much more vigour
and much more determinatipn. In any case
we cannot afford to be fools so as to be
occupied with fruitless confrontation with all
the attendant miseries of poverty and back-
wardness, when the affluen{ nations have
chosen the clever path of peace and further
prosperity. For hundreds years the forces
of world imperialism have taken full advan-
tage of the poverty and backwardness of
the poor nations of Asia, Africa and Latin
America, have exploited the, have divided
them, have made them fight against each
other only in order to keep them eternally
poor and backward, to maintain them as
permanent colonies for free exploitatione
and to prevent them from comiag up to play
their honorable roles in the unternational
field.

Should we consciously become tools in
their hands or become victims of their
designs ? Certainly not, and Simla is the
indication of our firm and determined
resolve. Those who oppose this agreement
are consciously or unconsciously acting asthe
agents of those external imperialist forces
and in that sense their conduct has proved
to be inimical and hosilc to the true
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interests and aspriations of the millons in
this sub-continent,

Sir, my third consideration is what were
our objectives in the last year’s war ? Let
us remember that it was not we who started
the war. We forced to take up arms when
we were suddenly attacked and in the course
of defending our security and soverignty we
had to enter Bangla Desh as well as Pakis-
tan. But we made it abundantly clear at
every stage before the war, during the war
and also immediately after the war that we
had absolutely no design on Pakistani
territory. We helped the Mukhti Bahini

1o kberate thew countty because the situation
then obtawning in Bangla Desh constituted
a constant and ser'ous threat to our own
security and independence. But we did not
go there to conquer Bangla Desh. When
Pakistan army surrendered we handed over
the country to the people and Government
of Bangla Desh and withdrew all our
forces. We wanted peace to be established
in that part of the world and once that was
accomplished we decided to pull out. Let
us also remember that immediately after the
surrender  of the Pakistan Army in
Bangla Desh, the s-me day we declared
unilateral ceasefire in the western froat,
and why 7  Because we were convinced
that the immediate threat to our security
and independence had almost disappeared,
Pakistan was decisively beaten and we never
had any intention to conquer Pakistan,
That single act of unilateral cease-fire, Sir,
was a master-stroke of mulitary skill and
strategy, of political wisdom, and may I
also submut, in the ultimate analysis a great
diplomatic victory achieved by our Prime
Minister. 1t was therefore clear at every
stage that we never wanted to grab Pakis-
tani territory, and so our decision at Simla
to withdraw our forces across the internatio-
nal border was not only correct, just and
wise but also absolutely in keeping with
our declared objectives, First by the cease-
fire and now by agreeing to withdraw our
forces from Pakistan territory we have esta-
blished ouc bona fides bayond anybody’s
doubt and 1 would say that our Prime
Minister has given a new lead to the whole
world in this regard.

[RESEINEN .

We have been asked what we have
gained or achived at Simla. In my humble
opinion we had four major achievements to
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our credit. For long years we have been
proposing a no-war pact between India and
Pakistan, and all thess years Pakistan has
refused to agree to it.  But now President
Bhutto has put his signature to a firm
commitment that there will be no threat or
use of force for settlement of disputes. This
in my opinion almost amounts to or comes
very near to a no-war declaration. Secondly,
for the first time both the countries have
agreed to settle all disputes not only by
peaceful means but also by bilateral npego-
tiations. Involvement of any third party,
friend or foe, always creates complications
and does not lead to real understanding
and peace. So I think that the acceptance
of the principle of bilateralism by Pakistan
as the only means of settling disputes is a
major diplomatic achievement from our
point of view.  Thirdly, President Bhutto
has also put his signature on the Agreement
that “Neither side shall unilaterally alter
the situation and both shall prevent the
organisation, assistance or encouragement
of any acts detrimental to the maintenance
of peaceful and harmonious relations™  Sir,
I need hardly point out and emphasise the
significance of this clause which will natu-
rally relieve us of much of our worries about
the borders, and particularly about Kash-
mir. To obtain such a commitment from
Pakistan is certainly a significant thing.

Fourthly, T would emphaticaily say that
we have compromised nothing about Kash-
mir, whereas Pakistan’s agreement to re-
cognise the [ine of actual control and their
commitment not to use force to finally
settle the problem is, in my opinion, a very
significant advance of our cause and stand
with regard to Kashmir, Because rejection
of the cease-fire line of 1949 amouats to
deinternationalisation of the Kashmir issue
and denial of any further role of the UN in
this matter. This has not only brought
about a redical change in the situation but
has also improved our position very much.

Sir, T do concede that the Kashmir
problem has not been finally settled or
solved, As [ said earlier, we have never
claimed that all the problems have been
settled at Simla. This is only a beginning,
We have yet a long way to go to establish
permanent and durable peace between the
two countries. None can expect to solve
everything in one single meeting, The Pakis-
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tani mind bhas been trained in a particular
line, ia a particular direction and with a
particular philosophy, We must give them
reasonable time to revise their attitude. But
none can deny that we have made a very
significant start at Simla and, if the Agree-
ment is honestly and faithfully implemen-
ted, it is bound to lead to further fruitful
and more significant agreements on other
issues and thus. to an era of lasting peace
in this sub-continents.

Some people have referred to President
Bhutto’s speech in Pakistan’s National
Assembly, particularly to his remarks about
Kashmir, Sir, we all know Mr Bhutto for
the last 20 years and he has been saying
different things about our probtems at
different points of time, Some time ago,
Mr. Bhutto talked about a thousand years
of war with India. When questioned about
it in the last session of the Pakistan Natio-
nal Assembly, President Bhutto explained
it away as nothing but a metaphysical con-
cept. Who knows, what he said about
Kashmir recently in the same Assembly
may also ultimately turn out to be another
metaphysical concept.

SHRI S. D. MISRA : If this is the
argument, you cannot depend upon Mr.
Bhutto.

SHRI BIPINPAL DAS : You are entitled
to have your own meaning. I have only
said that he talked about a thousand years
of war and has said that it is a metaphysical
concept. And who koows what will become
of tomorrow ? We are not to go by what
any particular Pakistani leader says or does
not say. We have to depend upon what
the Government of Pakistan has committed
to us in writing and how they implement
theic commitments. After going through
the recent speeches of President Bhutto, 1

have come to believe that he is at least sincere
about the Simla Agreement and intends to
implement it. But the basic question is
not how much reliance we can place onp Mr.
Bhutto or Pakistan., The real question is
how much we can rely upon ourselves.
(Interruprions) That has been established
last year—how much the people of this
country and the Government of this country
have relied upon themselves—that has been
amply shown, in spite of all your doubts,
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Sir, there is no need to be unnecessarily
pessimistic about implementation. No man,
no nation, conscious of its strength and
ability to face any situation, gives way to
pessimism. We have to follow the saying
““Hope for the best and be prepared for the
worst.”” And I am confident that our
Government and our people know—and
have given enough evidence already —as to
how to face any situation as and when it
arises. Sir, the funniest and most childish
story circulated by some smalt-minded people
is that our Prime Minister was compelled to
sign the Agreement under telephonic pressure
from Russia, These very people used to
say last monsoon that we did not recognise
Bangla Desh because of Russian pressure.
When we did it, it was again the same
Russian pressure. Whether we decided to
fight back Pakistan or we declared unilateral
cease-fire, it was all under Russian pressure
according to these people. They see the
Russian ghost everywhere and every time.
What can I do? Now, Sir, tell me how
to answer the argumeants of these gentlemen.
If they suffer from some kind of mental
disease they can be trealed only by a psy-
chiatrist and not by us. I would like to
challenge these people to produce a single
and slightest evidence to prove that Russian
band was anywhere near the Simla Agree-
ment, either directly or indirectly. If they
cannot prove they should publicly apologise
for spreading such a canard. It is a matter
of shame and disgrace that we have still
some peonle among us who can degrade
themselves so much that they do not hesitate
even to humiliate the whole nation by such
kind of stupid talks only in order to serve
their petty and narrow political interests.

Whether it is war or peace, only that
pation succeeds which has invincible faith
in itself, in its own strength and ability to
face any situation with courage, conviction
and determination. This nation stood the
test of a war only last year under the bold
and imaginative leadership of our Prime
Minister. I am confident that under the
same leadership this nation will march
forward towards the achievamant of a
durable peace in this sub-continent, regerd-
less of whatever little noise a handfal of
chicken-hearted people may make either out
of a panic or out of lack of self-confidence
or out of a desire to fulfil ulierior motives
or, perhaps, out of an anxiety for poliucal
survival.
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o ¥1E AFEIT :  Iqwatafy A,
famar awaly £ =91 § awd o 0
TE A AT R} Q) &, &Y agq Ffaw
# & 37 Wil § frdt zdtw #Y qr
T, 5t a5 1 g3 95, of f5 guR)
I T4 § g7 ¥ ¥ garw o7 §, I9
F AT F qCIT qgw Ry w1 aw,
wfFa fagar & 39 wiowi #1 gAar g
W12 faqar agar g, soft ¥ w@dg fax
AT @A, oag o Ia¥ M qoqg
agl, 33T A ¥ degpa v 37 AT D
13 FIAT §—ATA F137  qA, A4
w3l TT @ Y WA, 9g IF WA A
R, A AL T HIF A A qY, I
AT H1 PF ¥ wig i qe@ ¥ fag
fawram, faqy fadgor g’ s @8, I
TE FT T AE 9947 A1§T 1 AT qIL
# &I § AR geTrd HAT qF
Ay wzeT w3 @ ¥ fFe
Adjzctives are not substitute for facts.
A AAAT 77K Iq A ggT 9T Iqfeaq
y,aF g gl P ag sanram A &
ML F7 T FA TAA F 977 A &
X #r wifog T, aAw R 5 o ar
gAY faQam eI FIF A AT A

FaeAT T T |

wAZT, TAF A F7 AL, fqZar A
ST A0 AT W AT FE G FOAR
fa0dr 79 St gagT vy @ & IF @I
gIEN & AT AT T IT & g, agl
gt f5 wfae Y7 qrqo g, a @
fadrgar &, #t7 @ 9%7ar &, foak qm
q< fgaar Wiy &1 gadt 9 7@
FI AT AR FT G F 1 TIA A
A AT F37 QR e Ayqrfagt &
3earg 7T Avegr qr qrat frar fRar qr a7
fe 3:din 531 f5 & zam 1€ gy adt
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q%aqr agf wEdy, g OF AL I
FRATT E_Jt is a worth while beginning—
afe Arqm @ar & Bk gad  argafasi
71 98 wifay 98T #Ar g F U3 wF
wgiA sfagifas gear &, foad austw
AT AT IF FfY S Al I 3§ A
% FA FT AT F1 F15 AR A8
T¢Y, AAEA, TR AAT St A A AT
&, ;M IF f2q, 1T & a4 §, AV 9EN
TAET & FIT Fzrel {5 § 37 Fared w7
FAE AT AEY AL GART AGY AH

arar 8 f& wEw @ w3 ]
¥ w15 g A1 wE@d  wHET:
Jan Sangh is a creature of partition—

Faay faweT &1 MAg g AT aw
w31 Srrar @1 fF qame 7 fawre w3
a1, 79 FZ 7 aar § Ow fawiad &
FIL FTEHT 1 g |

0

| o fag : A7 ey § 4

g, Wi gt gy fawred &
RITO SAEE G271 g1 | Unterruption) qeqrq
i & afw weRr wfsg faq & aga
A% gradt 9f e ¥ moow
v wigar Al A gurg A &
Fg1 fF Sqaw fawaa & aterr 20
Ta5g gawar & fF oo wfeg g1 v &Y
Mg 7T qrar | # A SAqr @Y
FEF] we g 7 zEar qwafes s
% 3gd F1 Fifw A qegady 1+ 54 S
LWl WH dgs ¥ ge & o fr

B g & & a1 8 Tqr west #1 Fae
@ar are faqEr |igar g fr g awg
[AE T 95T g1, IT gRF Y a7 3T §
nfeedm & aeqraI g W, g F
gy Wier awiE 1 oga 9g wroar
T 98 qeE=IT § o) el o0 ag @

|
AT E & AFRIAT § 1 AT TAGH F AT
|
|
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3T F yerx oY AT W@ off, g0 IR
I TFq IO FIIT F G A,
q97 Age-feaIFy 94 gAr ar AR I
wgsf ¥ #31 a1 5 39 G9z § gweq
ga q&f g, 3@ wAsi ifg § aifssm@
FT S5 A FL GHA, Y qeT S~ AJAT ¥
wzr ar fagra & gas gv aifag fFar
3 tdfy gFeqr & Tr. gEdt oy g4 9 ¥
HqAT FAT FT a7 FLT AIFT A AR
A FAAET F EqAT FT ML A
we Al St A1 91 i earfad g 99 waw
wefl off Y $Af F fog @aw dar g
uF qidf gt w1 qE@ W F qAO0E ME
o7 gF Tt £4F w1 730 F 97 a9
%) zafar Ju fayga § el @
idf F9 a0 za fgar HAa Jgy @
a7 § |

Y q|, &, e ag atad w800

Tr, A AR - gafay z@ 9@t A
fog azq w79 faar, f&g a1 & fqu I
faar zos:r Sifed, famar aawiy
@ AT | gH a1 oA R &
a7 #q7 2, fowsr ¥ 3w 9 Fr Sieq fear
21 qgeY i 1§ 2@ AN F A€
¥ gar g, T9% 91 T § 9EF J@ar §,
arfgt q@Fg § § g® T @7 §, forad
qw|e:

“Both governments agree that their

respective heads will meet again for a

final settlement of Jammu and
Kashmir.”

# qaAr A1gar § WA F 91T aw
fod) wraw gz §, Y 39 9@ &
wWaarfid gaAy ¥, wr3aq dfeadz 1
fa% srar 2 & qx FEroAr g @
a%g ¥ % 1edfie wiwa F1 wigaw yfeq-
#z gar g1 fead @ gaR W R



225 Motion re.

qq19 weAT, fay weeT, @Az ¥, 3@ g
F qa3 F a9 ¥, gdafas W ¥ w7
TF ¢ % F1alic &1 ga@ gwam & ol
& I ¢ A FRAT T g4 &
AZL FIE AU TAT TG & | WA
qgeft AT FATH WIHIT &1 95 AW
Y gar fF Frofx T @ara @1 haer
gar aiFy &

it Agrdie wETz gE (I wAA) ¢

AT FE A §, FaAfAT ag BFAX F@T
™ g

To Wi AEPT: AT &3 | WA
qgd q3A §3 g AT qW A A9
WY, T TgT aF G 9gF FHq 7@
d% 9g 9g9 § | WEIRT, T} THIAE & A7
‘przaq dfewies’ gex g, SEFT AW A
&1 F91 QI A WA qF 7L Fgr A 7
FrgAq Afeanz 1 FF1 § 7 AT F @
a1 gy garar wrg f& A @ A%
g ag gt & fagar wel & admm, WS
F gEIARTA A € : No Kashmur area was
wnitten off at Simla. I FFPFA F A
g aga A A T i Afes garw
ug 98 w0 fF 77 T w A
g, g9rU ag FgN g fw A9¥ uzE-Ars
FIA F GAsr Ja FTH g A 7g
¥ qqi 5T faar §, § ad qad o
Jeal §, a% ¥ WA A7 KT FE AT

wgiey, fagdt daz & wladqa 7
u# arg §—farg wedt agr 98 §—ag
g5 orar @r, Wsedfy faFga & =y
£ AT F G TIF 7 09 T AT
& qrq ITPT F FEFJT B A1, IAF
T A ARG QT A7 AT IqH
qEEY A AT AT Y AT Y, IT A B
T A &Y F 959 g3 91 5 say A
Hral AET F HAgdsiy  dar ar
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IS ICR LTI C G- C
qr—

“If that 1s offered, and 1n the same
spirit If we are prepared to talk about
this matter without any precenditions
with Pakistan, does 1t mean that the
condition of the Integrity of India also
1$ not gowng to be insisted upon ? Even
now, the Honourable Minister has
repeated that Jammu and Kashmur 1s an
integral part of India. If 1t 1s an ntegral
part of Indsa, are we going to keep this
as a precondition 1n our negotiations are
not 2

qZ 88 I7 A3 931 41 7 fadg
we Al St F1 JAT qr—

“‘About the second question T would
hke to say that there 1s no talk or dis-
cussion of accepting the cease-fire line
m Jammu and Kashmir as the inter-
national boundary.”

Sqa Wt STEr Semigads weal ¥
SERE G R a0

“I warn the honourable Member to
be very careful n making  such
observations.”

IAT AR A FAY A@iAT gar §
IqFT BT @I E

B ATFR A, ya@ qelt Y 3,
faod faa) & ot szaqen fru G w1
F q:zt—{qrgig T q%  fegar #r
fedlE &, & 26-7-72 #1 ot §

“To a question why India did not
msist on the cease fire line 1n Kashmur
being accepted as the 1nternational
boundary, the Prime Minister reportedly
said that the limits to which Pakistan;
President could go were quite clear.”

“.. to which Pakistani
counld go...”

President

‘AW F A d, qiffmm ¥
Tsgafd ag) 91 /K ¥, gEY ITF qrHy
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gag #1 & gz-faus @ 3 sag

W@ AR qifFeam &Y 73t g
F1 &@w1T T faar g s q9fy w9z
AG A S gL WIg wfeum &
AT FIIHIT T U QA FT [ AT
HT AT 3, 1 Iq6 fq0 o7 ga1d G&EIT
F AGY §—3AFT A T T s afg w2
#Y § | qg ol ¥ A WA RIEq,
FIT A0 &Y 481, IdT qENAr, § q@AI
geae v fag ot 7 #gr, ¥ I9F 53
FE W g
“India held far more of Pakistani
torrtory tin Kashmir than the 80 km

stretch occupied by Pakistan 1in the
Chhamb Sector.”

What 1s the Pakistani
Kashmir ? I would like to know.

territory 1n

gar fadw &N FE@T & A
qiffeqrt 20 A1 WA TS

%@ & 1 & quar 9 § {5 fa s@a
& oqiid ! F1 @1 ®F § W W a1
#Y TAIT 2qT § | WEIeT, AR qr@ A
gz e g ffefadts t9 § | 9 Q3
geqidd ) G & IGFT IeAG { HIIH
TAY F @ E | AAET Cfrefadt w1
@ §? .

«, . .which disclaims, questions, disrupts

or 18 intended to disrupt the severeignty
and territorial 1ategrity of India.”

dag & a1 faqm aut & g3 wglaa
ey +Y qug N9 JT E, IUF AF G A
WG & wynfas oFar 1 W A
g ¥d § AT 3 and fawar qawd
%1 991 517 FIIAT F faara qar 7 g
aY 481 9T AAgy AT ar fEd ok
grdf & qgeq 7 Was 93 FT F fgar
fF wq ag graAlqr @ wAr § a1 FEHIK
%1 bgar W wifgd §i 9T gw g
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JTTAT 1§ 9T R F qW AAY G99
Wiz wifaq @ & w1y, I Far ¢ FaAr
F3 W@ & q11 FT wfga, F41 "9 Arag
M FEA & G99 F I F oar 02
FLRA! AT AT FL W 2 v Woa
#r MNfaF qgeqr & a1 ¥ §3g yre
FIX F FOT A1THT FETAT AT GFAT &,
arsr fEeifaws fear st wsar g,
gargAl F1 Aegfwa F oarey | ag 9@
grz M Fifaa F & 31 gard &
ztgea st ghogar ¥ gz gar gar & o

& g8 AgAT g, T FAT FIRAIT
& fqarT a9 F 9T F ATEY §, AT A
g g9 A4 & Ay § fF ad), gar
fagg @t & ad g f& agr) = 2
gag A—Fq0 3 F197 § 9T ? W<
FA4 ¥ FAT § a1 Fg faar Jw & ag
93 FTfezzaza ar at &1 faqrT a8 swar
%, ©F aufdg &1 @1WeT wwAr g, us
sgfga &1 WIATHT ST g 1 o9 wA &
grada 9T @I wifan A ¥ fagm
a7 F GEA F FAX AFIAT AW AT
gas! feeqarfa®rd £37 « 913 wgq ¥,
9E HIA & waadq g1 79 T faRa
Aot & FIT AFHIAT FAT AL AF qFaAT L,
& qg sAAT q1gan g o

)

#wigm fF gart g aw ¥
I THAAFT AIA AT T L1 7 g
v g, dfqug guaAra g, gaw feam
U §, A A@ A w9r N JIT AFAT
&1 T<a QAT A a7z A T
a6y g, b /1T Jr37 {5 AoF | wgy
#1 g3 78 § M A g{ NE 97 I
agr g F1€ Avaqr wwE A F AU ADAY
A

t 4

agig, ¥ wi9d fA3sw 3 w@rg
fo ot 35 99 FRAXE aRF gur g
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7g AR gtz § myar & o witde ¥
g 99 Fiwa d gy 94 N fa@y
w4t 7 Y syrRAT € GUF Q@ q) FIEFANT
Y ggear ¥ aiy ¥ g dar gar 2 aAr
agl ? sgrar @ & 7 usgafa wgr A
W 3B FEr g fs g3 gw &g o
wFH 1 wfasare 1 wifed) ¥ ¥ fasa
F I JAWT FT A aRT F w1 a9y
&V AT FIF A AT A AW A
ey} F1 g FCAT YT ), 9) Ig
w99T § & @Y wear T ¢ Iy
a8 g awar & 1 9Ty, AAA, Faw @y
& arg g A&Y &Y wHd) & & saF qraA
WY FT WU TEAT AEATE | WX 1w
usgafa wgt & grfeear ) FgIF 03
et § @y wrow fear ®, @@t 9T S
arat gg, saa fld & usgefa 431 9
agad ayraH § fegway & weIT qa-
T F QT N A W T FEAIT F
graeq § oy eevw foar g, 9% 9% agi
a3 frgr o1 58 XA ¢

“Don’t they understand that by bi-
“ furcating and delinking the international
line from the cease-fire line in Kash-
mit we have done a service to the peo-
ple of Kashmir ? We had it admitted —
I repeat—We had it admitted that Kash-
mir is a disputed issue”. Kashmir is a
disputed issue,

FRHIT uF faqrawey & 1 &, wrede
w0 frarg wfr g Al gar M gz
FRAT &7 faary g g gatr, ¥ grq
giAe grgz oY § ag W7 wgar & faad
NAT ATE & EIET § A veafg ¥
WIqO & W+ IA%T fa% gur § oy agh
qC &g7 waar f§ gw A agw qgl,
FATY €278 ag) g AT 41, A FIRAIT &
AT F fE qrzT 3139 g fwvar . zw
I FY AT A T WAAT I QAT

[2 AUGUST 1972
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fe gmarg & aox oA |r [ Y
ANTAarg & 3wy N PET AT F F
Fgf MAaqr & ag GYFIT AIA ATIHY
AT AT AFAY § AT IW A A wEr
ar =gl §, Afww fedt M@ ¥ 2w
FT HQTN AZT ZI0 )

T /A A F CAFI GEHAT § BT
war at fx afs srad geR gdss aEar
fs gz-faua @1 =1 g @ar
qar WS, dr 9" §A ¥ T A
%2, “gg A uq sfasTtge”’ (¥ 3g
ST J1gar g f& ag wvaer @dwifaw
AfaFIT §, 91 qura A7 1 qrq yA
qF W & KA G 9 qifFzaT ®
AT AR TN FT avN &7 g
ar F1 qAAr 138 & fe zg @t & afa-
A FY G FT qAET 9 | gH aifaat
aq afaq, wifear v ga A I@AF
wa aifegi A S @ FArarga N ¥
qed § |

(Interruptions)

st @laran dwG ;. qifear @t

T T W@ E

gro WE AP 1 TR GHHAT
AT 7@ A1 qI AT & | ARG FTACF
qaTd 9T A D AT § IF AL EH A A
By A wg g wsqwfa g AT
FIF FL TF 9T A4) 8, T9F HIT gAX
WY w94 § fa¥ L 7 o s s,
afeq ga¥d 9gy { ag FFN  _gar
Z 5 gk qUFIT & ar, Fad a7 1T
2q A ot faaar goaly & 9gd, faas
gEIad & qgA & F1 FB  AQT IR
g | qZA W HIA BN FY A1GT I A
T YT 9T ard) & 9 ¥ Fa7 gar ? gRa
g ar i ow OFw a7 o, oF Tar
gawar arn fred vt @ fqaal /=
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[=r. wig wgreie |
faar ST 1 3FT, THS FH, IF CE

19 FY AF, g8 qUAGT A FE@ | A
WA WAL A AT w01 (6 Fa IFA
FET AT TF7 S gon, AfFT TI2T A
ST edT T AR 19 &, I9F AT I T
AT F fET AT TG :

“If I wanted to surrender Kashmir,
I would have said : “Letus go ‘bout it
the way Ayub Khan did”.  Mr:. Indira
Gandhi had originally said; “It raust be
a package deal and a basket dea ", Mr.
Dhar said to ms : *It must be a bou-
quet of roses all in one™, I said : “No,
one rose at a time™.

9T IR A T & g F70F IA-
geqr gAar Tfgd 3wz ga fasrwT (&
FgT A4, FiZ AL, CF OF GAFL F
A Fifgd | § 1 TF UF §F AT 94X
T M iE gark faw g a¥ | guby
FY a1d WIF 78 ¢ % 37 w137 A &@awrc
F & IO gAY GIFIT T AGATAT
qrgat & frdawema F FiE aff &, § Qv
%% g, gl wiEl 1 orar § @

§ swAAr Sgar g, 9Eed, 3 98
aragr fxar war 91 avag) (e faze w9
st 7 ag aifsd s A1 wfaxw A1 fx

faw 1w a1 & & AT SeH 1 gyeuy
g AIA ¢ A T A= AT A 447

R gaFr fa% & o FE AT qrgVaeT
U@ g, AIFATIT 19 AT | ag
GFer QA T AT AT TTAT A ST §
3% atg T 8% wea Far fAwaar §
ag @A 9T agd faumr g g

QT ST @I a; “We never coveted

Pakistan's territory.”

gaa qifvearE @t qfw & qrwar ag
FI oY | wEg 7 B A F@1 6 qifpe-

[ RAJYA SABHA]
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am &1 giw ey, 39 59 wifwcam N
gfe adl Ty s gnru ag @I g 5
z# wifsear g gewg ad 2,
afzq ga wifseqm A gfa agl angy
TaFT AqaT ag Faf fawaar g 5 g sqad
qfa & e At A TR g, gR
qrza fasa F gs7 wra AR G WX
Tt F qar F7 fadw $T @ g As
I shall not be a slave, so I shall not be a
master” g & TATH GAT 987 qE1 FQT
wive & fvdl &1 mifes W ad) aqr
qTE M | AR AT KT IAZ FAF FGA0

'1{3‘1TI'— As we do not wish to be masters,
so at least let us not be prepared to bezsla-

ves. gq gax &1 fw Al qEd afagww
¥ FA FFAT WRAA )1 & fF gH HoAt
Jfa & frdt & qra 7 @7 {1 gL
TS X § waIT g0 Qdr | AT ;U
faar war | gaA A S J w9 S@TT fTav
f& g9 at awg g oA faal={i &
arqEl F fau wast ¢ ag go avar Ag

FJT—We cannot fight like children de-
manding the return of toys.”

a8 Tas F9 & o3 qw A yfw
gr 7AT S F) A9 H fgetaraq g ?
& gzt iz g @1 g f+ faEr dm v
goF A wuw aw F ofax gy @
faatd £ Sqar 31 gfw &1 9199 &7 £
1 fasdl %1 F199 a7 F T F9qy § ?
#glad, 4R 9g gWy AR A@l § 9
gWT 3 WM & g9 W AT A Hwgr
aidy st & faq ¥ g9z F @1 gl f
Hq9A Y e FT 1962 &1 wqR
gafeT & 99T g TF [YF T oY |
I§ A9G D R T WIF] GOAT Frgar
g—
“With hope and faith this House
affirms the firm resolve of the Indian
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people to drive out the aggressor from
the sacred soil of India, however long
and hard the struggle may be”.

Yz Age St @ g1 1962 ¥ AgE
S F¥ ey 73 ad Fv A | AgE S
gaeqr 73 #1 f AT wiF FAD 9w
/Y oY 55 ag & & ! 55 a9 #1 3 73
qd & qrg 1 =¥ F Igm AT qAF
IAH AN T=AT AT ogAW E F IgF AR
& forwrag 787 FIAT AT | WAEA, AHA
agT Ag FgAl g 5 wegafg Wzl 1 3@
fawa ¥ o wg § 1 gwdy g g
ag &1 gfeemm AwT g, wegafa
w22 Sad gan feaw FFT w0
It 3TFT gfezFI g ag ¥ 995 gear §
FOAT AFATF | IR QT F I A

Fgl—“Terntories of nations are sacrosanct.
It 15 not a question of which 1s more
valuable and which less. Every piece

- of Pakistan’s territory 1s mother earth
to us The Member may not like
Tharparker. Tharparker may be far
away from where he stays. But I am
i love with Tharparker and every part
of Pakistan from Khyber to Karachi
and any p. t of Pakistan, whether
alluvial or d sert, productive or unpro-
ductive, it 1 sacred to me For me it
was a great .ense of achievement that
we could get back our territory.”

WIRITET & faatfaat =1 #a1 . qwa
gn  fd ga gad @i, e e
# arg W wifssa ¥ Aqr ag A w1
fF agr § da1 98 ar...

THE PRIME MINISTER SHRI {ATI

INDIRA GANIDHI Sie, I would 1 juest
the honourable hember not to say ar thing

which would create difficulties for these
people.
SHRI OM ! .EHTA : Yes. Sir.
SHRIMATI INDIRA GANDHI © And

I must tell him that in the other House his
leader agreed to this,

[2 AUGUST 1972
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T W€ AT qF ga F15 wafer
agdr @ afsT & zat a9 £g7 7 w1 g
7§ wawTr i wrnfas fAEgar s aass
TRaET & fax & fag 2@ gEa A
#31 & 5 a3 398 faq 37 &) ofax §
fagar aifserm w1 1§ N w1 ag
a9 g § AT gW A Aq 9f7 & fag
3T FET & | 9 A 9y qfw &F qry F
3@ JTZ F WA F4 J19F 2 5 s
ag qfw W@ At @ 39§ dar 3
gty & qm A AT Argar Afwa
Tk 3@ gar g fs ®1 g9 aEafas
MFT 4 FIFIR F AT AT FIZT Ha(
A @y gy, faaw qyatg, sawa
g, 98 9 qg A1 Fra FX FF 39 fq w1
@ o1 fEgd wEiad qar e ag wm
ALY FA | WA & gEMYT F T gAR
qAF ¥, AT ATAAIHT & 978 S g9
qig *t @ A1 af §, g S sraAr qfa
F1 qUYT FUWA o 2 3aF! qfonT F47
T # (19 AT F GAT GLHIT FV T
¥ oF WedFIO AEA | F I A SF
g gmyfaz ra'dy 7 w3 fear ) A=y
qFT i -

*While he made it clear that India’s
so eieignty over Kashmir was not nego-
tiable, he a ked Government critics not
to sgaore tke haid realities that a pars
of Kashmur was sull under Pakistan’s

occupation and there were United
Nations observers in the region.””

¥ guar adl {5 ag sar zdw & fF
fanfautas g a8 8, afsa ag fam-
fagma =7q v | gaF e9x IR
Ffasr are at & 1 Sax famifadas
qfawr  d@T F@ & wRO 3@
wgd @ {5 ag 2 frafad § f oifweara
$ F3 4 g 1 TAIfEC A1aT AqHEET
f&ar ar, seq ggfauw frar a1 o

AT /Y fa@rg oy | s ArqaEad
fz@rs ar ag va gard w1 Quw gl §, S9
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[3r. wif wgrdie ]
X F A1 HT Q19 A § AR HAT QY

ax®TT &t Dfgwrady aray a1 gara far
gur asd g, @ g8 waa g, A g wlam
% SEARNF FTT qil wTFTH  FIE
frafadt gwwa &1 gw 1 Fifwa £ ar
W g wdra, & A wigafg
JATIES AT F AEIATT FT g7 9T G
wIUG A B\ AP UL HH yEgfw
TF EqFIFHYE JEATT F AT AT I
ar< &g o1 5 gaT agr gargde Awa ¥
AEITE F A FT FIE ITNT T N g
ggra @ % #71 § 1 99 9T g T
T

“They have no role to play now.”

g s fe Qaz & af & @
AT g7 UsT T § FEr g v 9
qIqq gATAT AT ) ZTGFT FaTg 787 faar
STt fiR 3% 0| JAET ST AT T gAAr
a1 agd g

“It 1s for them to see whether they
should recall them or not

ZATY WIHIT &Y T9 g0 FY ZAAA
Afa 2 & fdY adl aw A F2] F1 3an
q1ZY AEY AT ¥ | T FAY FT AV IAS
T 39 & UG qAT A1 WigH ¥, fgewg
&1, OF itgqarrT 3q F afsqardT @

WY & ®TH ag TUS I wAv &Y AEY aSqr AT
Tgr & afe® 3T /A & I uF Frfearg
Qg & 7€ § @ fawar gwwa F g1 |
T9 @919 F1 QT g7 A 99 § 937 0@
rasdtgTor Jgar ) afs A @Rg /A
gl ar 9% & 5 ara1 gq+ F1$ AT rr )
qAT g9rT 7 A7 fazw 7 @ F
FIFMIA gAY qMF DY arag
fax 2 3 99 fAwaT , nag § A aTH
F G FUar FE gwrEr A fE
aiffeE & afawic & & faws Fqa

[ RAJYA SABHA ]
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Feqr & ¥ gf wfw & sEwm
7 faar @w ot wi@ g3
fazra 3@T 1 F) gqAdig
@1 TIHIT A F]I, I AT T
143 F fag d21T § Q1 59 A@T F1 CF
amgd gar faar & ave ¥ fear war
& 1T 99 &) ENFTFT G | g7 WX TS
g Fgd | gA fawer gwwi 1 9wy &7
T a94], 0F 1A I F A167 JAN G,
geg afe gard IFR A qral ¥, wead
¥, 39 gUWT ¥ Fearafer ¥ gz frard
Tare & srg gWT W@ R W F
FY A W22 A, gifFeqT F 0F g
¥ I I $T 37 & fag qF g7 Iqar §
o 7g N9 T A gFAT F Y WiET g,
HIT gz NS IT %Y THAT FV F1A9 @A
F FIE gAFT g 1 9 F sT_T
FFA ZU ZAT I AIER Y TEEF AR A
TEEFIT AW AT | gEIR fazwr /AL S A
agra fzar fe g o mifeeard &0
FEAT &1 8 agm fragsla @
qeq , S¥ &1 3g I 1€ F |

3rp M

SARDAR SWARAN SINGH : 1 would
repeat 1t agamn, What 1 meant was that
there 1s an area there which 1s under Pakis-
tan’s occupation,

o Wi§ AT : gwiR fagmr w4t
Igq W= AR § |

| Tq9 8g : 491 4HS  qEAAT
F1E TNE § A7 7

Tr. 1§ WEIEIT - § 37 71 @gq wer
FHNT FAEAT §, AfFT ag wud Wl &
€19 39 aYg ¥ DA EITAT FW § T
ag 9gedt AT 7 | T X 9§ OF F
7eT ) fF9 a7 ¥ A9 diw FT AT
g A1 &% T gmd S W wFA ATA
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I FT AT FZ WG GAY F 1T IA KT
facdT ot aff gww O, Wk gwag

WA g B 98 wsy afa 1 garar g,
afET a9 T aFIET A gaaar @
g ms wrwm T A afseam
F F59 § 1 99 &7 qifFear TG A
FIRHIT FgAT € #7 {98 § qOFAT §
fie #1% aga 7=t @ adr &
SARDAR SWARAN SINGH : Sir, I
would like to say that he cannot quote press
statements against me. If there 1s any
authorised version of what [ have said any-
where, on the floor of the House or any-
where else, then you can quote 1t. You
caanot quote press statements. And when
I further clarify you sull go on hammering
on the pont and still you say that you can~

not follow anything. It 1s not my fault if
you cannot follow anything.

T W wRwE o wEiRd, gF @A
g oy a@F i 5 sy W9
g7 w1 A1F1 Q1 fRar | wg qF y9t 9@
¥ f% fog a3 9T gy aae #31 & wf
ot #1 gaset & fog sz § v ® 98 A
Fg @1 & o1 ot Fg7 g 3 & 7197 N
daT agy, § 23 73 wrar f5 afs gag=
1T FT g wrglear o9 A gF M § T
ag aver FT fF wa wed s F;
TEATT agd AAF F @19 AT IT  H1
1T ¥ @ &T &L | 1T YAT FW g,
wfw 98 wrwd gar B @ MF 9T Tar
Fai agy gan !

Agzg, g4 g § f5 =9 guay @

A ag gar § {5 @ww arfdees daw

g1, stiyd) a1 g T hAA g0 A

o 1T diq ¥ daar § sraw 7 fazrg

ag M FTa1ge & faq a7 FavT | FAv 99-
g wEa & F1 gfeesin q@e war §,

agieq ! W Ea o1 w1 geAI qgq qav

WAL, 4 1T qT IAFA HA AT F

[2 AUGUST 1972]
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g8t wdY Y yAT WA o FEAr E fw
qF gar Ay aifrg @ ar g #
g sqfaft adi g, 7 & satfafadl &
qra F1qt g 1 gar faraw AN A J9
ag QB0 a1 a1 I W afl s e

fr garzds gy & AT &1 wifweara
F AT AT AZ, I F IR JET F9

Fg GEL] %3 | Any nation can take
any subject to the world body.

@t feT @3 WA Far gar | =A%
qifsEara F A1 GFAT § A% IF &1 qqAT
gz gt {5 wifeeqr A 3@ aawa &
gug YEa  fqqad @1 HIT T qE
fraqqq w@r g A S AWWd gw q 34
g7 ®q0 T@T £ a8 Fg IF 74O g

agEd, FIT AT gHAT § HT At

fag sh & 31 fs W @@y e d
QAT T ITHIT W L G W A1
7 7 AT 5 3T F) AT UK /T
gy fraar 1 971§, 9f%7 ayw@ o
aq ¥ w A agd f1 faar sy gd g
1z § A9 A AEAFRY F fAQ A BT AT
qIgar § A ag FII0 AT G AT KA
Frgar g fw w22 agd &1 99 ¥ fAwan
7t g% | T FLAAT § wAT AW &

«What was the basis for the United
Nations to say that Pakistan forces
withdraw fiom Azad Kashmir and the
Indians would remain 1n occupied Kash-
mir 7 Was not India the aggressor ?”°

7z @AY & Q@ F AR WIA
qrgd ¥ 9T A WY FATT HF
frrg gt AT ug SEF IR A
gra g W1 F sPfFH g7 &w
qUT 43 39 TATE A1 I @Er AT
qiq &, wled 3 g T A F@ q w9
% gAY 1@ WI§ |
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[z, wrg 7grdIT]
““Was not India the aggressor ? Why
was the aggressor allowed to remamn in
Kashmir and the aggressed to withdraw
from Kashmir ? Who equated the aggre-
ssor with the aggressed ? Who gave an
unequal treaty ? Who gave respectability
to the concept of agreesion itn Kash-
mir.”

T IAG § W I AT T AIFT UG
a9 F AN § ( FwAE 4§ 6 9ga
sz w9 iy dgifas #4180 97 qrr ady
I wfFT ST F W A FIAT G A
fetar faar, s@ ARATT F FAT a8
T UST g9 § dgd @I} W @
FEN ag ffwra 3 5 @F A7 qrga
F I I WA EW § AT ;T _L
AT T QY oL 9g U VT HIAH
F T I 1| 7gF Frada $T3q 1 [Ag
¥ wg7 ¥ go TAG FT AT | q§ TGN
N FLd A FIAAT F A7 AT

qg AIT 1T &9 Ag! ar av fRe ag aar s
F 7T E AT AR WA F IFF A1
FR Fg 2 fF T Fga@ U w9 ¥
SM 9T g @A FF FAT Y
I am prepared to go to the U N, O,
4% 9997 FFAT FGT ATA HT FALC T
wgIzy, a4z 9 /9T 17 & vz |qiga
FI AZT & I F FT FI5 97 T a7
Tar g\ fRT 38 &3 war 5 arow <y
AT 9T g SATIT AWEAT FTEF

¥ AOET FI W § I 9T 9 A9
AT 79T q IW &1 A9 I f7qr

‘1 was going to quote from the Uni-
ted Nations Charter, but 1t was getting
late n the night.  Otherwise I would
have established to you by quoting some
article from the Charter that we have
m no way compronmused our position.
There 1s article 103 which provides that
if an agreement between two countries 1s
inconsistent  with  the Charter of the

IRAJYA SABHA )}
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United Nations, the Charter prevails.
So, If we have come to an agreement
which 1s inconsistent with the United
Natigns Charter, the Charter will stll
prevarl.”

This 1s article 103,

1 I9F AR Afewdar 1 IFFPT gAST
faar & 1 7T, I OF A A X
Far—garR fadw gt 7 N w@wr I
frar —aeaiT wgr fr A @ AT
It 1s without prejudice to our recognised
position.  ZAA Y Y qIATA #t § IAF
Fgfes g a1 wan ) @1 43 wige ¥
wald 2 | Srg wgr g
“What did 1t mean when we said 1n
the Simla Agreement ‘without prejudice
to the recognised positton of Pakistan

and India’ ? There 1s only one recog-
nised positton.,”

g qEANT ) A FF WL, ARG @
dfrgar wgnfr g s, gw A% W §
gad 3¢ fF Yoo § | gewn frw am

It 1S meeting of the minds,
a1 ! fraT Y M w3m aqgrg ! 5w

Fr =T !
st @qrog Fa9 ; gifa £ 919

¥ro WIS ATIGIT : NEY G189 qaT Q@
& /IR

“What did 1t mean when we said in
the Simla Agreement ‘without prejudice
to the recognised positton of Pakistan
and India’ ?  There 1s only one recog-
mised position, that 1s the international
position,  Pakistan’s position of self-
determination 1s an internationally recog-
nised positton. India’s position of us-
arpation of Tammu & Kashmir 1s not
the recognised position  because nter-
national law, the United Nations and
the World do not recozusz ™

#3127, fegrgss QsET w1 @

2 gAF wars g ! W@ oAy w3 g,
FEy foar §
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“When we say ‘without prejudice to |
our respective positions’ it 1s really with-
out prejudice to our position because
India’s position 1s not based on princi-

ples. At one ume India said ‘self-
determnation’. Now India  says
‘usurpation’. Tomorrow better wisdom

Mrs. Indira Gandh
‘Glimpses of World
‘self-

might prevail on
after reading the
History’ and she might again say

L)

determination’,

qA AT AL AT qEAT ST FT WG AT
gq Adigd 9% mEe w0 41 T8 fF
fiarqda s 7 fgedt #1 fev uw A
9z ¥fFT 93 A S5 weT faar

ARIEY, T JIXT 98 FEA & ¢

“So let me try it out because there 1s
only one recognised position ”’

Aty < feflz s @ & 1 AT EEG
IR gH gard & 411 97 g @rga
QIS A § g9 SUE AMAT g, gAY
W 3% e agafy § a1 AN F meEw
FIE AL |

a@iza, & 9% SAA0 qAT ALY
AT, TH-AT AIT F FL A AUAT FAF
AT FE AT | AfHd T FE F 98T
#3 ¢ FagTangay sg—fF &
T 9 W R g gara A g1 fw

[2 AUGUST 1972

quq @ fgal §1 gIe: A AG IS |
A7 gIIT AFT g ATY  A—FATH FV
qigdt, Hfedl 1 gy O FRAT &
g2 Y, wieie & fawg 1 f6x ¥ faea;
FIAT | TATH FY a8 T AT WG §, FIRAIL
F garer ®1 g farar & fear Al

og gara @1 Wy Sfzar v at
qaIT AAT o7 qa faaer gawa g wmg

qq IFEI 97 FF7T A Fg7 5 $47 awnr
B w1 9T 3305w e F1 dgar @
SITQAT | 53T 1L A I gIgd 3T FEd

g
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“When they said ‘Settle Kashmir f
you want prisoners of war’ | would hawv
got them back, When I refused this
indna sa.d, ‘At least settle the princt
ples’. ‘If I settle the whole thing,” that
1s what I told them ‘because there s
only one prisciple and that 1s the prin-
ciple of self-determination which you do
not accept. If 1 give another principle
1t means partition and partition would
be on the basis of the present cease-
fire ime. I cannot give another princi-
ple.”

-

wgiEa, ag qiffam & fag dare ad
g1

MR DEPUTY CHAIRMAN :
wind up.

Please

Tro WiE AGAIT : F AFT-AY FY
Tgr g | uretad & fad dwy a9 ¥ @w
ATET AT 9 UHYGT 981 g1 M IE
za% it g1 f& #w faqAd w7 qF
Azd, fawag & AFAT FE1 qF  qEIT
¢ ooty zag zrwzm, gfaar &
g A AT, 91 A% W fRaa gw
dar H30 ¥ SRR g fF o7 uF ar
1T SATHT & &7, AAT 239 § @19 g
g1 s, @ fEa aifedqaq §, fg
T G AT AR * {29 F1 @ qad |
gfaar & @ F1% W W ffzat @y
SET ¥X A @ /FAT | SEA W
gdIgdzA & W WG, S FT Fal,
ag faqga 6l ag F 7eT ¥ & g
g frar 0eds oI fugad F @9

B—“Tirritories vs. Prisoners. India has
accepted the withdrawal of troops from the
torders  Troop withdiawal 1s more diffi
cult to cbtam than the return of prisoners
Priscners cannot be kegt ndefinitely, tern
tory can be kept indefinitely Israel ha
not left an inch of Arab territory but the)
have returped all the prisoners of war
Territory 1s more sacred, more permanent
Once withdrawals take place, what 1s th
rationale tor India to keep the prisoners

The war has ended. There 1s a cease-fire
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rere are withdrawals. Why should they
ep the prisoners ?  Certainly we will
obilise international opinion. Certainly we
Il tell our brothers and every one else to
Ip in the process. We will certainly get
ick our prisoners of war—if not today,
en tomorrow they will come back “‘“In-
allah”. They have to come back. India
nnot keep them indefinitely, So, once we
fect the withdrawls, we shall mobilise
yinion on the question of the prisoners.”
rATAT Arqfaad, gadgas g9y, ag
rgarzfosm & aforrar § 42Y s 1)
gizg, 39 i feafq & neaw, gay ger
T F1 faow ag § fF gl 9@ ©F
FaggIaral qf g w25 e &
TET qEAT AT HATAT 4T | gH TAL sqen
T 7% ¥ f arfeeqra foe & T9d us
T AW A A A A gaY oF dar
FaTET faar fF . . . Time bell ring |
greg, 2-3 Az & weaT gurca FT @
| BRIV ST WG A7 95 Ag 91 % gw
! syaeqr FT aFq ¥ f& wfwwam w
% ¥ e Mg arwmor 4 @1 wifav,
IT-TT HIBAT FA W@ §—0F AT T80
AT, WAE JICHIFAT FAF F 1 T
TR &1 qFTEAT Far, gTmFaw 7
Yog S #1559 IR IFET, T IF
go shay @ wfea g a3q anfagfen
5 qT gW S(1F q199 FL @, qATAHT
F qg FEIAT ggUd 1§ HX W -FIX
grmar & ga S qrasg ) @
&g agl gar, afsa o gur § e
STIAT g7 & | AIT IGFT QAT iy
f& o fawdr &, sfiar gor @, =@
T FT QUWEl FIF WIC, Iq 2 7
I 3T §A%IT & qi 7 9 #3 fx
F aga agt tfggifas awsar swig &
iR
R “ ..
wgled, auy fAAT a1 aw & Fg

[ 9T 1 OF JeAq @Idr WZET qiga
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AT fAAT & Gt § FAT TG §
IEH FY —

“Opportunities can never remain at the
doorsteps of a nation for all time. Oppor-
tunities change, Situations change  The
Americans, with all the slur that has been
cast on them, had pgiven us weapons and
equipment which in the 1965 War gave us
superior armament and a superior Air Force,
This is known to the Indinns. This is known
to the whole world. Mr. Neville Maxwell
has written that he was waiting at Bangkok
because he expected the Pakistan army to
be in Delhi because of the Armoured Divi-
sion. In the Rann of Kutch—and Generals
are sifting here—we could have wiped out
the Indians. In 1962,

qgiga, ® WOFT g ¥ q@ AT
7T favw famr w@r g - —

In 1962 certainly we could have taken Kash-
mir because India had withdrawn all her
forces from the border. But, if you lose
your opportunities, if you lose your chances,
if you turn turmoil into greed, into avarice,
then no one can help you,

1962 =t mwar fadt &1 23X 771 237 &,
I g, a2t aga 11 wfes mw fadw

741 St ¥ uE A9 q@ FE—
Delineation of the line of control has to

Proceed side by side with the withdrawl of
troops.

7g sfafqua 1% =g e 3T Fav
2 7 mgrEy, fuger fedl & gy wfsam
F1 AUE TN F g7 ¥ 1610 i
BT ATIAE B qF § G HiFS)
F HIFT—IE AT AT F 1T
1610 amasgeg | 57 grgvgeg & AqT
oY feomw # =fwar W q€ @ gmd
M &, a8 W1 GIFIT qWS & 1 ar &1
g sfafqgma &1 waea quwdr § |
Sgr-SIgi qIfHearT &1 AT gAF AT,
T ®AT FRA G W A0 AN w7
aifew garar oF @9 g—fada w54
ST % g9 9F95T HT gH TOCIIFH A1 |
wifad i@ @iy, g9 9AAT ¥
ag faarz gara g I, fam«r agd
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FY A Trzer IAT & @z frar JEwr A
a7 fedt ¥ ag oar @ 5 o=@
wRA ¥ Far fadar 1+ & war A
w2qr1 fw gu w1 wlasqasar g fa g as
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gy 2. afsd gn o Fwa TEF
|

ATIIT 9T, AT aF gAF wgaal ¥
§9 drar g, faget Ot aafqar gd 2,
HEY AT FT AT ATHT FAT, IAE AT
g & F3¥ 2 1 wfr gart fax g M ad
AT FTA AT R I, qa a7 @ fx A
AMAT AT q947 FT 7 g 5 wer arge
qT wQgr a4t frar arawar g o FnkE
W21 A1gd FH 9 qAa § M 7N I
AFIE 1 I F AR T IFIHEL 48
FgAr (5 A7 gy Fgm war & A JA &
qgar &y g1 gAY ¥ WX WY gEx g W
g, at wgreg, wy ary f&1 & aaead
fir gawr afow Fa7 ar g | 9w /AW
gy k fant §ag fagza g fF q 984
gaa f& 49fF g @13 &, gAru |
H¥ST & A1 g4 TIET ZATA 1T AL AR
& awdt 21 gfFar F AT OA AT agd
qIA § T gA1E A 1T FgT ST TF
safyg a7 Y@ @A At WA 99 39
uk safFq ®1 AT 9T FIAT TAT, TR
safeq #v wze faaar qgr #0fE arEr
gx A 93 aUEY 9 §F 93 91 3B #3
wWiazaad g gasar § Haw
aaq &, AfFT ag ¥ gr aFar g 6 g
qerd &) 4 ar AwgF 1 qfeara ag g,
AieaT 1 gl 93 & 5 mo g@d A
aiq Ft gL 36 9T AR FW F fog
FarceY | aF FIFAFT IS T AN
fag w%, g7 @E, g 33T & R
S oA 2y FEaeT 3! g 4
gt w0 fF (et &1 NAE ALY A1
gt faredy T a1 AZ1 AT | (Inferruptions)
X S TAT w4 4L AS § | WG AN
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3% T JrEU agh 9T g & AT @
Arqm AL g AGT R 1 v ¥ 7g
Fzar F1zar g o 24 faga & sHad md
IS HqAT NG FE 7 FL Afed AT
F3 F% St &30 77 A7 48 FAW I AT
f mrre Tezafa qFT W TR g
FTARTE FW § A A F AW X
sz & e wifseara & o g w1 atfad
FAU qF 92 ¥ g 9 g, @ T
s F1 ¥ F49 98 7 A0 ¥ 98 FAA
qZ g ga g § A« a1 gm
FImd & AT T2 W@ & wif|e 3w
w ¥ A 1q g 9 qt & diwy g o
(Tume bell rings) . .

zq Waa1 F Uiy wgag, ¥ 3@ 4ad
¥ orgdry w5 g@ AAA A AT
forq a<g aaaa gan fear & & ag an-
wrar g% F a1 T ¥ g7 AUg FW
7 & f5 g ww A qd qfa aife
e F w5 w0 § A Wi fae

g HSA T B ) T AWE A OEA
ORI & F0T T I § M {
F7dT § FF ag 937 gHI W qEIET &

TtaRTT F0 |

SHRI PRANAB KUMAR MUKHER-
JEE Mr Deputy Chairman, 31, Dr. Bhai
Mahavir, 1in his marathon speech almost in
the fashion of Mr Bhutto, said that Mr
Bhutto may not be trusted and should not
be trysted  But Sir, we could not build up
his case without quoting Bhutto if you go
through the proceedings of ms speech you
will find that three-fourths of 1t contained
quotations from the speech of Mr. Bhutto
in the Pakis'an National Assembly In the
course of the discussion sometimes it appeared
to me as if [ was siting 10 the Pakistan
National Assembly 1n Pindi and somebody
was criticising Mr Bhutto for his speeches
He quoted profusely from Mr Bhutto 1
have not studied at such great length the
speeches of Mr Bhutto as Dr. Bhat Maha-
vir has done, but 1 only want 10 quote one
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speech of Mr Bhutto which he delivered at
the Lahore airport as soon as he went back
from Simja. He pointed out that
netther a victory for India nor a victory for
Pakistan Itis a victory for the principle
which aims at bringing about durable peace
in the sub-continent  He also made a refe-
rence to the party of Dr Bhat Mahavir and
expressed the hope that the people of India
would not be ginded by the perverted inter-
pretation of facts as done by Dr. Bhal
Mahavir and his camp-followers

Mr, Deputy Chairman, Sir, Dr Bhai
Mahavir first started his speech on the pre-
sumption as if the Government of India have
accepted something as Pakistant territory in
Kashmir. He built up the whole structure
of his speech on the basis of that particular
pont as if the Government of India and the
Minister of External Affairs have said that
there 1s something as Pakistani territory in
Kashmir When the External Affairs Minister
pointed out to him that this 1s not so he
did not correct himself  He dwelt, on based
on wrong premuises, that 1t has been accepted
by the Government of India that there s
some territory of Pakistan within Kashmur.
The Government of India has never
made the tall claim anywhere that by the
mere Simla Agreement, by the mere bilateral
agreement, the problem will be solved I
would like to request him to read the few
Iines from the statement of the External
Affairs Minister which was read the other
day It has been stated  “The agreement
1s only a first step, a beginnmg, m the
process of establishing peace, friendship and
co-operation, The success of this agreement
and the process it has 1mitrated will depend
on 1ts faithful implementation ”’ Nobody has
said that durable peace has already come
Nobody has claimed that merely by this
agreement, by this treaty, by this pact, our
problems are solved What was the prob
lem ? He s accusing the Government, the
Congress Party, because they had accepted
that there 1s a problem of Kashmir Does
not his party accept the problem of Kashmir ?
Does not his party start a movement for one
Nishan, one Vidhan m Kashmir ? Does he
not know that at least half of Kashmir or a
part of Kashmir 1s stil under the actual
control of Pakistani forces ? 1s that nota
fact ? Is there not a problem in Kashmur ?
Is 1t not still hanging 1n the United Nations ?
If Government of India says that there is a
problem 10 Kashmir and Pakistan 1s a party
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to 1t, 1s there anything wrong in 11 ? Ifina
bilateral talk, in a bilateral agreement, that
question comes up, 1s there anything wrong ?
Can he come to such a conclusion that
merely by accepting that there 1s a problem
in Kashmir and Pakistan 1s a party to 1t the
Government of India has given up 1ts stand
on Kashmir ? From what source does he
get this information ? I would like to know
that. He s not here, He has made the
statement and he has bwlt up his whole
argtment on the thesis that Kashmir has
gone out of India. When I listened to him,
1t struck my mind that as 1f Kashmr 1s no
longer 1n India From what source has he
get this information ? How did he buld up
his argument n this way 7 If we want to
have an amrcable settlement, 1f we want to
have a solution, we may not like 1t but we
cannot deny the fact, we cannot deny the
reality, and 1in every bilateral talk bilateral
agreement the issue of Kashmir may come.
When he spoke and profusely quoted Mr,
Bhutto, he tried in fact to justify, to fortify
his argument by quoting from Mr Bhutto
that out of this agreement, out of this sum-
mit, Pakistan has gamned all its points, all
they wanted to do I do not know whether
Mr Bhutto has made such a claim If a
person speaks for three long hours, he will
have to speak many things, If Mr. Mahavir
had to speak many things m his own 45
minules’ speech 1t 1s natural that m a
lengthy speech the last part will contradict
the first part If some of the utterances of
Mr. Bhutto contiadict the first part of his
long, marathon speech, I have nothing to
say, but the whole situation s to be taken
into account If Mr Swaran Singh says
that Mr Bhutto has changed, 1t does not
make any reflection in the personalty of Mr.
Bhutto It makes a reflechon on the situa-
tion The situation m which Mr Bhutto
spoke 1 1964 or 1965 that situation does
not exist i1n 1972  Pakistan 1s no more
united Bangla Desh has come to exist,
and a sovereign, democratic republic of
Bangia Desh containing 750 lakhs people are
friendly to India  This 1s a fair accompli

This 1s the reality, If n this reality Mr,
Bhutto 1s to come to Simla and have dis-
cussion with our Prime Minister, Shrimat
Indira Gandhy, for an amicable settlement,
surely he 1s changad man not known to him
—he 1s a scholar, he 1s highly educated—is
1t not known to him that Bhutto’s main pur-
pose was (o g2t back the prisoners of war ?
Has he succeedsd mn 1t ? Is Mr, Bbhutto
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successful 1n getting back the prisoners of
war ? Is 1t not cleir to hum that Bangla
Desh has a defimte say ? Has not the
Government of India made 1t clear to him
that without the concurrence of the Govern-
ment of Bangla Desh no settlement 1s possi-
ble in regard to the prisoners of war ? He
tried to justify Mr. Bhutto.

He tried to find out the reasons from
the speeches of Mr. Bhulto, At the same
time ke said that Mr. Bhutto 1s not to be
trusted, Mr. Deputy Chairman, I fa)]l to
understand another point which he put
torward. That 1s about the integrity of the
territory.  Actually, I do not understand
what he meant by 1it. Does it mean that
the portions oc:upied by the Indian Army
form part and parcel of the Indian territory?
Then you will have to c¢reate another 1nter-
national law.

SHRI N G. GORAY
that

SHRI PATAMBER DAS (Uttar Pra-
desh) :  Nobodv would take that stand.
He did not say that,

SHRI PRANAB KUMAR MUKHERJEE
Anyway, he may not have said 1t here, but
1t has been pointed out by other leaders and
by your pary.

SHRI PITAMBAR DAS: Anybody
who knows the Indian Consutution cannot
take that stand He has not taken that
stand,

¢

He never sad

SHRI PRANAB KUMAR MUKERIJEE:

That 1s correct. Only the other day,
Mr. Piamber Das, he was raising the slogan
—we have betrayed the jawans. 1 do npot
realise how we have betrayed the jawans
You spoke this slogaa on the floor of the
House. If you say that the jawans by laying
down their lives and making supreme sacri.
fices have captured certain territories of a
foreign country, and for that these should
be 1iniegrated with India, that they form
pari and parcel of Iadia and as that has not
been done by the agrecment and therefore
we have betrayed the jawans, if this 1s your
interpretation, I am sorry 1 cannot accept
it. What did he say ? It 15 a betrayal or
the jawans. You said that our jawans have
not been defiat:d, our countrymen have
not been deteated, but this Government has
been defeated This slogan you raise on
the foot-paths of this matropolitan city, this
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slogan you are raising outside and on the
floor of this House  What 1s meant by 1t ?
Who has been betrayed ? We have won
the battle of war and we have won the battle
of peace  You should not forget it. And
I can tell you Even those people, when
unilateral cease-fire was decided by the
Prime Minister of India on the fateful night
of 16/17th December, they objected to .
They forget the lessons of history I can
remind them that 1n 1869, when Bismarck
mvaded Austria and when the Prussian Army
was ready to into march the palace in Vienna,
he halted then and Bismarck told them,
“We have conquered Austria in the battle-
field of war and now will have to conquer
them 1n the bettle field peace” It was
a master stroke of diplomacy The same
thing has been done by the Government of
India by declaring a unilateral cease-fire,

Now, coming to the Simla Agreement,
Mr Deputy Chairmap, nobody has claimed
that merely by one agreement, the whole
problems of the coantry will be solved. Bat
1t 13 also a fact that during the last 25 years
we have desired peace with Pakistan and we
have entered into so many pacts and those
pacts have fuled to paoduce the destred
results  The Nehru Liaquat Pact was there
after which the Jana Sangh came into exis-
tence. If somzbody says that 1t was the
creation of partition, it was a creation out
of amimosity towards Pakistan, 1t was a
creation our of hatred for Pakistan, as a
student of history 1 do not find anything
wrong 1n it When was 1t created ? It was
created 1n 1950  After thz Nehru Liaquat
Pact Dr. Shyama Prasad Mukherjee
required from the Central Cabinet
and went to form the Jana Sangh because
he was opposed to that pact. If somebody
comzs to the conclusion that the Jana Sangh
1s a party which has the political creed of
fighung Pakistan, of destroying Pakistan, a
neighbouring country, as a studeat of history,
I must say thit he 1s correct They cannot
deny that. Out of partition 1t was created,
out of animosity towards Pakitan 1t was
created. When such a party lends supports
to Bangla Desh, it 1s not for the cause of
democracy or humanity or for the 750 lakhs
suffering people of Bangla Desh but for
weakening Pikistan they suppnrt the 1ssue
of Bangla D.sh—if I come to this conclu-
sion would I be much wrong ? We wanted
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to create and support Bangla Desh not be-
cause we wanted to weaken Pakistan but for
the cause of democracy we wanted to support
it, for the cause of the suffering people of
Bangla Desh, we wanted to support it, for
cause of the ideal of liberty we wanted to
support it, not to weaken Pakistan. But
these people took up the issue of support to
Bangla Desh with a motive they came to the
conclusion that as Pakistan is in a tight
corner now and [zt us now settle all our out-
standing issues with it, If the Government
of India, if the Prime Minister of India
takes a generous atutude today, should we
condemn them ? Should they be finished?
Should they be arrested as suggested by Dr.
Mahavir ? Itis a good gesture that they
have shown which is in accordance with the
Indian tradition.

Dr. Bhai Mahavir mentioned the name
of Asoka. He forgot when Asoka stopped
the war. He stopped the war as soon he
won the battle of Kalinga and forsook the
path of war, the path of violation, These
people talk of Indianisation. Sir, it is the
Indian culture and tradition which teaches
us to be magnanimous in victory., And if
India today in the better bargaining position
assumes the role of a magnanimous party,
I do not find anything wrong in it. This is
clear in every wording of that Treaty, every
wording made by the Prime Minister and
the honourable Minister of External Affairs.
They have never accepted that something
miraculous will come out of it, They have
never said that some magic would come out
of it. Much depends on the attitude of Mr.
Bhutto. Who denies that Mr. Bhutto may

change his attitude ? Nobody can stand surity
for Mr. Bhutto’s attitude, Dr. Bhai Mahavir
may stand guarantee for Mr. Bhutto because
he quoted profusely from him. From his
speech it appeared that Mr. Bhutto has sent
a strong advocate in Dr. Bhai Mahavir to
this House, But we cannot stand guarantee
for him.

SHRI MAN SINGH VARMA (Uttar
Pradesh) : It is strange.

SHRI PRANAB KUMAR MUKHER
JEE : 1t may be strange
but it is certainly my understanding
and I can speak of my own understand-
ing and not the understanding of Mr. Man
Singh Varma, Who can give guarantee of
Mr. Bhutto, Nobody can guarantee ? He
is an unpredictable man. Everybody s
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unpredictable in such a situation. It is the
situation which has to be judged, which has
to be reviewed. In the present situation
if one can come io the conclusion that there
is some genuine earpestness in the attitude
of Mr. Zulfigar Ali Bhutto to come to a
settlement with India, then I do not think
as a man of ordinary prudence, as a man
of ordinary common sense he is doing any-
thing wrong. And what is the way out. From
his 45-minute speech 1 failed to understand
what he expects of the Government of India
to do. Should they use force ? Should they
continue war ? Should they destory the
entire developmental activity of this country
because some big power wants it that way ?
Are they echoing the feeling of that big
power 7 Are they playing to their tune that
India should gc on a perpetual war with
Pakistan so that all the developmental
activity, all the constructive activity of
the country comes to a standstill ? I follow
what they want. In that case they would say
that this Government has failed to imple-
ment the programme of “Garibi Hatao”,
they have failed to implement the develop-

mental programme. They want to seize
suich an  opportunity out of that.
We desite peace. We warnt

development of this country. For the last
25 years they have tried 10 come to mutual
agreement with Pakistan. But because of
the leadership of Pakistan it was not possi-
ble. It is because of the attitude of hatred
for which Dr Mabavir and his party have
contributed in this country, and in that
country it has not been possible. Let us
not forget that there are communal parties
in this country and that country who are
trying to perpetuate communal riots, who
have been trying to keep an anti-peace
atmosphere in this sub contirent. And be-
cause of these things it was not possible to
come to a no war pact with Pakistan. There-
fore, Mr, Deputy Chairman, Sur, if we can
get the opportunity why should we not take
the earliest opportunity, howsoever humble
it may be, howsoever simple it may be, how-
soever minimum it may be What stands in
the way of taking this opportunity to arrive
at a peaceful settlement with Pakistan ? This
Agreement should be viewed only in this
context. No tall claim has been made.
The only tall claim that we can make is
that we have showed generosity, that we
have showed magnanimity, and on that
issue definitely we are to congrulate our
leaders. They have taken the right path,
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They have taken the right course There
wis no other alternative.

Dr Bhai Mahavir has profusely quoted
from Mr, Bhuttu and certain other news-
papers, Mr. Deputy Chairman, I have not
studied as much as he has But I can quote
from certain foreign newspapers who have
expressed their reaction on this Agreement.

I quote from the Zimes :

“The Simla meeting may suggest a
very slow beginming but for all thata
sure one.”

\

This 1s according to the Times.
The Guardian says :

“Simla considered coolly seems the
best possible start—one that 1n construc
tive statesmanship puts many other long
running world crises to shame.”

This 1s from the Gunrdian. Thzn,

“Simla would not only enhance the
promise of undisturbed economic progress
for the countries concerned but for the
development of the entire South East
Asia ”

This 1s from the Duly News, Colombo.

Then there was a newspaper report
about the comment of Mrs Viaya Raje
Scindia I think she is the queen of Gwalior
or something like that

AN HON. MEMBER - Not now.

SHRI PRANAB KUMAR MUKHER-
JEE : Wha.ever it may bs She has praised
highly Mrs Golda Merr, the Prime Minister
of Isracl. Now what does Mrs. Golda Merr
say ? She says : \

“The Indo-Pakistan Agreement 1s an
encouragement for tmproving relations
between hostile countries by mutuval and
bilateral talks.”

SHRI BHUPESH GUPTA : Do not
quote her.,
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SHRI PRANAB KUMAR MUKHER-
JEE : They have quoted her. Therefore, I
referred to her.

SHRI BHUPESH GUPTrA: 1 would
advise you not to quote her.

SHRI PRANAB KUMAR MUKHER
JEE : [ quoted her because Mrs. Viyya Raje
Scindia while criticising our Primzs Minister,
referred to Mrs. Golda Meir.

So, this 1s the reaction of the world
Press, this 1s the reaction of the people of
this country excepting a handful of them
who bzlieve 1a perpetual animosity with
Pakistan, who believe 1n the dastruction of
Pakistan  If they think that destruction of
Pakistan 1s the goal of Jan Sangh, I humbly
say that not a single lndian would support
tt. They cannot have this attitude. We
want to live in pedce with our neighbouring
countries. We cannot forget that till 25
years ago, they were part and parcel of us.
Mr. Depuly Chairman, a country as friendly
as Bangladesh has come. And another
friendly country can come out of West
Pakistan , West Pakistan 1tself may turn
mto a friendly country Nothing 1s a closed
chapter in history. Therefore, we should
take this opportunity , whatever minimum
start it may give us, whatever mimimum
dividend 1t may give us, we should take this
opportumity. And I congratulate our Exter-
nal Affairs Minister and our Prime Minister
for the bold step that they have taken.
Thank you

SHRI S G. SARDESAI (Maharashtra):
Mr. Deputy Chairman, Sir, there 1s not the
remotest doubt that the vast majority of the
people of our country have already given
their verdict on the Simla Agreement
There 1s no doubt that they have welcomed
it. And thereis no doubt that they are
happy about it  For what reason ? I want
to say that the people of our country are
happy and have welcomed the Simla Agree-
ment paecisely for three points to which my
friend, Dr Mahavir, did not make any
reference at all. Those three points are the
question of peace with Pakistan, good
neighbourly relauons with Pakistan .

SHRI PITAMBER DAS : He has lef
them for you,



255 Motion re.

SHRI S G SARDESAI : Yes, he has,
ind the implications of it you will know in
ive minutes He did not refer to the
question of friendly Hindu-Mushim relations
within this country and he did not refer to
the simister pohicies of the British Govern-
ment before India became free and the
snister  policies of the Anglo-American
mperialists after Ind'a became free 1n the
relationship between India and Pakistan
They are just three minor points for him
They are so nsigniacant for him that he
loes not even consider 1t necessary to men-
1on the question of good neighbourly rela-
tions, to mention the question of Hindu-
Muslim amity 1nside the country, to mention
the question of 1mperialist 1ntrigues with
regard to Indo-Pakistan relations 1 want
o assert that 1t 1s precisely because of these
three reasons which are upper most 1n the
ninds of crores and crores of Indians that
hey have welcomed the Simla Agreement

Now, first and foremost I want to refer
o the question of mmperialist ntrigues
All the time he was saymng Pakistan did
his, Bhutto did this, Ayub Khan did this,
o and so did this  Very true May I ask
um a simple question because 1t 1s necessary
n this debate. First and foremost who was

yrimarily responsible for the creation of
akistan ? I ask this in all sense of res-
onsibil ty I say not Mr. Mohammad Al

innah, not the Muslim League, 1t was the
Iritish Government which was primarily
esponsible for the creation of Pakistan . ., .

SHR! BANARSI DAS (Uttar Pradesh)
ind the CPI also.

SHRI S G SARDESAI You will not
inderstand the CPI I am dealing with the
mmla Agreement now, not the CPI I am
sling you something which you should
now As early as 1905 and 1906 Minto’s
eminiscences point out that long before
he Muslim League went to Lord Minto for
separate electorate, 1t was Minto who
1ought of the separation, of a separate
lectorate It was he who suggested to the
aders of the Muslim League in 1909. In
930 the representatives of the Mushim
cague appeared before the Joint Parlha-
ientary Committee with regard to the
wdian Constitcution It was the British
abourites, the Conservatives, on the Joint
irhlamentary Committee in  Great Britain
ho asked the Muslun League leaders,
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“Don’t you want Pakistan 7’ They rephed
“No, no, some student has written 1t ** There
again 1t was the British rolers who first
brought 1n the question of Pakistan That
thing has continued even after independence.
When India went to the United Nations
with the complaint that the raiders had
come through Pakistan, Zafrullah Xhan was
there 1n the United Nations and he was
turning and twisting just to explain how
they came from Pakistan It was the British
representatives, it was the American repre-
sentatives, who first saild n the Unued
Nations that Jammu and Kashmir has the
right of self-determunation. Of course, I am
not excusing the leaders, the rulers, of
Pakistan What I am saying 1s, what hurt
me, what offended me, most in the speech
of Dr Mhhavir was there was no one men-
tion of the fact that formerly it was the
British rulers, it was the imperialists, who
mtensified the Hindu-Muslim conflict And
after Pakistan 1t 1s once again the Anglo-
American rulers who are 1ntensifying this.
If he had first pointed out this and then he
had come to Bhutto I would understood 1t.
Burt not one word about the Briush impe-
rialism, not one word about the American
impenalism who are pouring billions and
billions of dollars of military aid 1nto
Pakistan Then 1 say 1t 1s the voice of
America, it Is Nixon’s voice, it 18 not the
voice of Indian patriotism How do you
forget thus 7 And that 1s precisely why I
say that the common Indian for decades and
decades, n the last hundred years, fought
for freedom and always wanted Hindu-
Mushm friendship He knows 1t 15 the
imperialists who created Pakistan So the
moment he feels some opportunity 1s open,
some chance 1s there, to keep imperialist
intervention outside, to have direct contacts
with Muslim leaders, that very moment, the
good heart of the Indian concept sees that
there 1s some hope . (Interruption) that
1s the meaning of bilateral talks—The most
ymportant thing 1s 1 would welcome and my
party welcomes this Simla Agreement Once
again the situation 1s arising and here 1s the

Indian mind asserting 1tself, that s, 1f you
can keep out mmperialists, 1f you keep out
their intrigues, I believe, 1if not today

tomorrow, 1If not tomorrow the day after
tomorrow, our differences cnn be settled ;

sooner or later we can settle these diffe-
rences That s my fundamental difference
with what Dr Mahavir smd. 1 may repeat
a hundred times, you do not have a word
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of condemnation about the Americans, you
do not have a word of condemnation about
the Britishers, and you are only accusing
the leaders of Pakistan  This 1s somathing
which no Indian 1s ever goiag to tolerate
And that 1s what 1s 1in your mind. Let me
pass on step by <tep to the other things
you were saying The first thing which
strikes most Indians who want peaceful
relations with Pakistan, who want good
neighbourly relations with Pakistan 1s . . .

SHR1 BANARSI DAS : Why Roosevelt
(Interruption)

SHRI S G SARDESAIL Please listen

to me, I am talking of Nixon not of
Roosevelt. Please listen to me  Why do
you fight your battles with me ? Why are

you shouting at me ? While T am attacking
the Americans, why should you be hurt?

(Interruptions)

A question has been raised about Kash-
mir I want to be very blunt and straight
about 1t, Surely our position 1s that the
accession of Kashmur to India 1s correct and
val'd aad it stands  Surzly, we have taken
that position. But whateve: may be the
legal position, the fact remains that four
mvasions have been there, The fact remains
that this question has to be settled as a
question of history, 1 am not gning 1nio
the legal rights and so on. I am asking a
straight question Should we go to war
with Pakistan for the liberation of the occu-
pied Kashmur territory ? And so long as
there 1s 1imperialistic intervention, there will
be no solution whatsoever to this problem
Now, war must be ruled out, 1f you rule
out war, then what 1s to be done to solve
the problem ? Wnat was the position of
the rulers and leaders of Pakistan all these
days ? Their postion was—till recently
even Bhuto’s posttion was this—“Whatever
may happen 1n Kashmir, the people there
are our oppressed brethren We will enter
Kashmir and we will liberate them™. That
has been their position. On this particular
point the Simla Agreement 1s absolutely
clear, that there will be no ntervention
through infiltrators or otherwise There 1s a
spectfic clause there It further goes to say
that the ceasefire line after 17th December
1s not to be violated  All these years the

position  of the Pakistani rulers has been x
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that they have the right to go 1mnand
liberate the people there Now for the
first time the rulers of Pakistan said that
they canndt go This 1s the change This s
the new thing which has happened, After
this, 1f you sav you want to negoliate,
what 1s wrong 1n 1t ?

Another point ;s ths The Pums Muais-
ter was accused just now  Sardar Swaran
Singh was accused I want the Foreign
Minister to be very frank on this point,
There 1s no doudt that tie question has
been reopened  If you want to argue like
a lawyer, 1t 1s a dife ent matter  But what
1s the position ? I want to remad this
House thit it was tha late Paniit Jawahir-
lal Nehea who, years agdy, offered to
Pakistan that ““1f you are p-epared to settle
on the cease fire line and accept 1t as a per-
manent, 1nternatiolal lina, [ am prepared

to consider 1t.””  Quidtations have been
given from that great patriot Tnis was
the offer made by him. We all koow 1t.

If that 1s so and 1f 1n the cou-se of this
entire developm:nt 1n the comng yzars a
certain s.tuitinn arose wne1l ths ceasefire
line with certain chinzas s acezoted as the
tnternitional line, [ waant to ask, will the
Heaveis comz2 dowa ? I wanat to ask this
straight question Of course 1t will be
with the sanction »f Parhament. [ do not
want thdat to be done at the back »f Parha-
ment, We say Parliamsnt 1s suprem: and [
am supremzly confilent that if that 1ssue
comes before Parlianzntl as a practical ques-
tton, the wisdon of Pa liam:1t and crores
and crores of Indians will come to this
conclusion that rather than going to war
with Pakistan and keeping this question
eternally pendinz and thus opening up
chances for China and America to intervene.
this 1s 1n the interests of the wholecouantry. . .

(Interruptions)

SHRI BANARSI DAS .
of order. . .

On a point

SHRI S G. DARDESAI :
yrelding, . ..

I am not

(Interruptions)

SHRI BANARSI DAS . I am on a point
of order. . .

SHRI S. G. SARDESAI Sir.

What I am saying. . .

No,
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SHRI S. D. MISRA : He 1s on a point
of order,

MR DEPUTY CHAIRMAN : But he
is not yielding.

SHRIS D MISRA : On a pomt ot
order, Sir

Y gARE T|@ ;WA wEAT
gzeq gfaama & faars 93 q€a9d $ @
g fi geetrell &TEMT FT MFTIE T
qiffedE F1 @awld & ' A ¥ fzar
org | 3 W & dfa T ¥ fewg AR

qAAT LT ..
(Interruptions)

MR DEPUTY CHAIRMAN : No,
this »s no point of crder.
SHRI S. G SARDESAI This is a

distortion of what I saird I said that Pariia-
ment 1s supremz, that Parltamsnt 1s sover-
eign and that the Indian people are suprems
and the 1s.ue should not be decided and
will not be decided without the supremacy
of Parliament and Parliament has to decide
that. I said that f and when the issue
comes, Parliament has surely got the right
to change the position It s not wrong 1
am saying that Parliament should do 1t and
that 1t has got the right to do. I am not
saying that you should do 1t agawmnst the
Constitution But I am giving the opinion
that if and when the 1ssue arises, we would
know what the opinion of the Indian masses
will be, what the opinion of Parhament
will be and the opimion of Parliament and
the Indian masses will be this : “Settle the
issue for good Let us be friends and let us
go ahead.” ... (Interruptions). 1 am stat-
mng my opinion  when the time comes, we
will see what the optaion of the Indian
masses and this Parliament will be,

Now, Sir, I want to go to another
question, ., They talked of Patriotism, . .
(Interruptions) .. We all know who are
patriots. . .

(Interruptions)

MR. DEPUTY CHAIRMAN :
let him go on.

SHRI S.G. SARDLSATI :

Please

I am placing
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all my cards cn the table. We Communists

do not hide our views.

Sir, the Iast point 1s the question which
has been raised and that 1s about the trust-
worthiness. Can Mr Bhutto be trusted ?
This 1s the most important question which
perturbed Dr Mahavir very much I have
to give a reply to him. Now, Sir in politics,
one word nowaydays has become very com-
mon and we should fully understand that
word and that word 18 “‘reality’”, that word
1s “realism’ The question is not about the
subjective sincerity 0. 1nsincerity of any
person; the quetion 18 not about the subjec-
tive honesty or dishoncsty of a certain per-
son ; but 1t 1s about the compleely changed
situation which has come about 1n the
recent ttmes  And what 1s the change
the situation that has come about, not
only after 1962, but after 1965, particularly
during the last one year or two ? First o
all, the whole part of what was formerlf
East Pakistan has gone out. Thay
1S point one. That 1s  mucht
more 1mportant. You are quoting from
Mr, Bhutto’s speaches One thing he has
said agan and agamn, They went to the,
United Nations; they joined the SEATOt
They jommed the CENTO they gos
two bilhon  dollers worth of army
aid from Amernica, and they have gotanda
amount of aid fiom China So they pursue,
a policy of confrontation But, ultlmatcly'
what did they gain ? They lost East Bengal
Now Sir, this 1s a question of experience. 1t
is a question of reality. Now, my point 18
this : Granling for the sake of argument
that Mr, Bhutto 1s extremely unsteady, that
he 1s cheating us—I am not arguing foc his
honesty-—even Mr. Btutto has to see that
25 years of confrontation together with the
American suprort, together with the UN,
SEATQ, CENTO and Chira, has not biou-
ght him Kashmir, but the confrontation has
made them lose Fast Bengal Now, this 1s
something which even a man with bad
ntentions can see. You are raising the
question of honesty and dishonesty, trust-
worthiness and untrustworthmess. But, my
point 1s that you should know the reality 1n
Pakistan The mam running thread of
Mr Bhutto’s speech this time 18 this : “We
did this But 1t has not given us dividends™.
You can take the entire speech  The man
running thread of his speech 1s this : “We

followed a path which did not get us what we
wanted. We wanted Kashmur”’. That 1s why
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are they changing. My point 1s that
must see the change in th: situation.
whole situation has changed.
most 1mportant point.

you
The
This 1s the

Now, take the question of the democratic
forces inside West Pakistani. Does not Mr
Bhutto see this ? On the qucstion of langu-
age, that 1s, Sindhi and Urdu, for the first
time Mr Bhutto has made a compromise
which, in Pakistan, earlier no one could do,
no one dared todo Did Mr Ayub
Khan do 1t ? Did Mr Yahya Khan do 1t ?
They could not do 1, But,
Mr Bhutto has done it Then, take the
discontent 1n Baluchnstan, take the discon-
tent 1n Sind; and take the discontant the
North-West  Frontier Province Mr. Bhutio

understands that if this question is to be sett-
led, if the unity of Pakistan 1s to be maintai
ned, the policy of confrontation with India

cannot be pursued, any more. “It you pursue
a confrontation with India, mlitary dictator-
ship in Pakistan 1s 1nevitable You cannot
have confrontation with India and follow
the other course”’.

Another thing — the most interesting
thing — which struck me when Bhai
Mahavir was speaking was that I thought
his entire speech was just like a Jamait-e-
Islami speech in the Pakistan’s National

Assembly . .. (Interruption) They deno-
unced President Bhutto, For what ? For
selling out Pakistan to India” —— just

as Bhai Mahavir was depouncing our Prime
Minister for selling India to Pakistan . ..
(Interruptions). There they are saying to
President Bhutto, “You are a coward; you
have gone back; you have sold ourselves,
you have sold our principles”. I hope
Bhai Mahavir will learn at least something
from them.

But the point 1s not that. The point 1s
that whether 1t 1s Bhat Mahavir or Jamait-e-
Islami, both them forget America and Great
Britain. That 1s my point : America and
Great Britain are very much there down to
this moment. They are there, unfortunately
for us, Chinese are there The direct
reference to Kashmic 10 the Nixon-Chou
statement 1ndicates that they have sull got
interest 1n these matters. they want to pre-
cipitate matters: they want to continue the
tens'on. In ths situation, if you end the
confrontation, 1f you put an end to the
situation where India and Pakistan are kept
at logger heads that is a good ,day for us;
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that 1s a happy day for us. Sooner or later,
we will settle all our differences. I am not
saying that Bhutto 1s fully dependable. He
would not change overnight, But you must
see the history.

Now, the whole question has been raised
here whether we should have confidence in
Bhutto or we should have confidence in the
Indian people I may simply say : You
should have confidence 1n history. There
1s such a thing as history ot Asia and hustory
of the world And siep by step we can go on,

Another pomt that I would hke to
make, Mr. Deputy Chawrman, 1s to the
Treasury Benches  That 1s also necessary.
Particularly in recent statements we find 1t
very often being sard that now we are having
bsllateral talks and all these kinds of things
should eliminate intervention of any third
party. Very good 1 am not for the inter-
vention of any foreign party, including the
Soviet Union. 1 want to make 1t perfectly
cleat before you ask me this question .. .
(Interruptions)  That ts your disease which
I am anticipating . ..

st am fag anf: st & @ *
faa®r

SHR1 S G SARDESAI: 1 want to
ask this question In the United Nations,
from the very beginning, the Soviet Union hag
stood by us. In the matter of Bangla Desh
they stood by us, on Goa they stood by
us I want to know which is the 1ssue on
which they did not stand by us  They have
absolutely accepted 1t as a principle that we
should settle our differences ourselves 1
do not want any intervention, Bat so far as
our Indian history is concernzd — pre-Inde-
pendence and post-Independence -- it 1s the
Anglo-Americans who have always 1n terven-
ed. The Soviet Union has never Intervened,
You do not have a shred of evidence of any
such rols of the Soviet Union. There 1s no
such evidence If that 1s so, I am entitled
to know as to why you go on bracketing
the two together : This 1s ike the Gram-
marian Pamini who bracketed together the
dog and the Lord Indra because the two form
the same group of nouns in Sanskrit, But
politics 18 not gramnar. Here [
am talking of politics. 1 am talk-
ing of history; 1 am not talking
of the 1eal role ef the eountry 1n this world,
The two should not be bracketed together,

4 P M.
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We have a Friendship Treaty with a certamn
country, Let us not do it.

So, what I am saying 1s, [ fully welcome
this Agreement; my Party welcomes it, wel-
comes 1t for the first time bzcause 1mperia-
list intervention gets no chance

I do not think that any ruler of Pakistan
will have to change  History bzhoves him
Therefore, a new prospect 1s there ~f new
tendencies 1n the support of deriocratic
forces all over the world Let us go ahead
with conflidence, I am sure we can gc ahead
with confidence and determiaation

Let me once again repeat
made caitun kinds of concessions,
which the Jana Sangh will shout,
concessions, will have to be made., I am
not gomng into the future In the past,
Nehru was attacked; Mahatma Gandhi was
attacked I would go a step further, In
1916, when Lokminya Tilak made the
Luchnow Pact—I have got Tilak’s speech
in my hands—even he was attacked. ¢ You
are selling out India to Muslims™, they said
It happened in 1916 This has been the
continuous shout of Hindu communalism 1n
this coutry-before independence and after
independence. Let us ignore 1t.

Having
against
similar

Only one thing I will state. Dr Bhai

Mahavir’s speech teminded me of a story
of Bernard Shaw  Bernard Shaw went to
see a play written by himself. There the
audience shouted ‘Come to the stage”
Shaw went to the stage One man n the
audience shouted ¢“‘Boo”. Shaw said to
him “even 1t I were to agree wtth you, but
we are In a hopeless minority’’. Thank
you

DR. BHAI MAHAVIR: Good pleading
for the Soviet Union,

SHRT VIDYA PRAKASH DUTT
(Nominated) : Mr, Deputy Chairman, Sir, I
should like to consider the Agreemens arriv-
ed at Simla between the leaders of the two
countries 1n a somewhat larger context 1
should like to point out to this House the
framework 1n which the world moves and
the framework n which the present national
developments have taken place

I believe that we can shut our eyes to
what 15 happening around the world only to
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our own pertl If we look around the
world, and if we delve wto the history of
the last twenty five years, especially the
history after the second yWorld War, what
do we find? We find that everywhere
there was the hand of big and small powers,
everywhere there was foreign intervention—
whether 1n Korea or in Indo-China or m
Germany or in West Asia or 1 Africa.
Everwhere there has been the hand of
foreign intervention. And what has been
the result of this foregin intervention? What
has been the result of trymg to get results,
tryme to a hieve peace through third par-
ties ” The result has been that countries
have been torn asunder, nations have been
divided, peoples have been pulled apart,
neighbours have been pitted against one
another It has created vicious spheres of
influence  All this has been the result of
foreign 1ntervention, all this has been the
result of trying to get what you want
through thud parties, throuzh the good
offices of other countries Learn one lesson
which the people of Germany have learnt
and they leaint 1t to their better cost. If
there 15 one lesson that the people of Korea
have learnt, they have also learnt 1t to their
better cost And 1f there 1s one lesson that
the people of Africa and West Asia are
pamnfully learning, 1t 1s that the resolution
of the problems lies 1n thewr taking matters
tn their own hands and excluding foreign
mtervention Sir, we can only look at what
18 happening 1 Indo-China, mm Vietnam.
Though I am not blaming anybody I am only
poimnting out the facts that when Vietnam
was burning, when 1t was besing bombed,
maimed and crippled, bemng destroyed yard
by yard, foot by foot, and almost inch by
inch there were other big powers concluding
agreements among themselves Now I am
not blaming them for concluding agreements
among themselves They thyught that it was
necessary, 1n their interests, to conclude
them but what I am pomnting out to you, to
this House, 1s the moral and that 1s that
whatever the powers do would be 1n therr
interests, no maltter who burns, who 1s killed
who dies And what has been our own
experience ? For 20 years or more we have
had foreign intetrvention 1n the sub-continent
we have had foreign powers meddhng n
our affairs That 1s one aspect of 1t.  You
may not agree with 1t but the facts are there
and 1t s for others to draw the moral.
What I am saying 1s that our own experience
i India of foreign powers meddling 10 our
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affairs has been that in the case of every prob-
lem that has come up before them they have
looked at 1t in the context of their own inte-
rests, in the context of thuir own needs and
objectives, 1n the context of what was
happening elsewhere 1n the world, and not
necessarily 1n the context of the mernits of
the case at all We know for mstance that
there have becen foreign powers who have
taken interest, who have had their finger n
the pie so to say 1n the affairs of the sub-
continent for the last twenty years or so and
what has been the yardstick, what has been
the criterion of looking at those things ? [
do not want to delve 1nto ancient history
but I should only like to mention what was
the attitude towards Pakistan of one great
power and why that attitude was adopted
Well, I would only quote the Director of
Mutual Security Administration, Mr Harold
Stassen, who defended mulitary aid to Pakis-
tan 1 these words

“We feel that Pakistan will become a
second Tuikey They are a stalwart
people and will provide an achor
the Near East We have one another
m the Eastern Mediterranean pretty well
developed and at the end, the Near East
the protection has been weak, Now we
are develooping what may be an oppo-
site anchor 1 Pakistan, It may be a
slow process Things might be upset
but that 1s the direction 1n which we are
moving ”’

Therefore the support to Pakistan w s 1n
order to make 1+ another Turkey, in >rder
to strengthen the r sheet anchor in this part
of the wo.ld, not because Pakistan wa, right
on Kashmir or Pakistan was right 1 its dis-
putes with India  Their approach was not
determimed by tI fact that India was wiong
or India’s po tion 1n Kashmir was not
morally right bu the approach to Pakistan
was determined by the fact that Pakistan
had to play the 10le of a Turkey 1n this part
of the world .

Similarly we know what role another
great power has played, that 1s, China We
know that China has been functioning on
the premuse that our enemy’s enemy 1> our
friend, that we should have a counterpoise
agamnst india, we should have a counter-
weight against India in Pakistan The-cfore
the question was not whether the struggle of
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the people of Bangia Desh was jus and
moral or not, whether the people were
fighting against injustice and for princioles
or not, but the question was would Pakistan
be weahened as a count r-weight against
India  Therefore as I said we know what
has been our experience of foreign meddling
in our affairs  Mr Deputy Chairman, this
1s one aspect of the situation, one aspect of
the problem that I would like to present to
the House.

There 15 the other aspect of it too and
that 1s the developing situation 18 the world.
the trends 1n the world of wha* is happen-
ing all around I would like to say that
this 1s the decade of detente If the fifties
could be called he derads of the coldl war
and the sixties could be called the decade
of thaw and reorganmisation, the seventies
could be called the decade of detente.
There 15 the USSR detente. There 1s the
U S —China detente  There 1s the West-
East German detente  There 1s the North-
South Korea detente There 1s detente n
Europe  Now his detente obviously has a
certain meaning and a certain 1mplication
for this country also, and that implication
18. while the world 1s gomng towards one
direction, there are voices here, shrill and
strident, which demand that we go n the
oppostte direction  While countries of the
world aie searcting for new ways and areas
of co-oreration, of peace and stability,
unfortun« tely, s yme people here are looking
for new ways and areas of enlarging the
conflict and consequently of foreign mrddi-
ing and interfercnce Mr  Deputy Chair-
man, Sir, 1t 15 a matter of regret that any
effort at peace 1 being described as a  sell-
out and any attzmpt at lowzring tensions
1s referred to s a betrayal, that any app-
roach 1n balance and sanity 1s described as
surrencer  Sir, this logic wns abandoned
long ago min he four walls of the White
House of the American Admmmistration
This ar proach was buried deep in the plants
of Europe and this concept has been
scuttled even at the 30th Parallzl 1n Korea
I am reminded of the words of Jawaharlal
Nehru that 1n the fifties to talk of peace as
if 1t was an appeasement was dangerous
nonsense and we should not submit to 1t
This House wil! recall that only two decades
ago fo talk of peace was heresy for some
countries of tne world Whether 1t was
Korea, whether 1t was Indo-China, whether
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1t was Palestine, whether 1t was Europe, any
effort, any movement, towards peace, any
mention of peace was considered (0 be
tantamount to softness, to surrender, to
appeasement  And when 1 heard this talk
about surrender and appeasement, my mnd
went back to those days and [ said to my-
self, ““Haven’t we heard these words before?”
There was a time i1n the fifties when, when-
Ecver we put forward any peace proposals,
immediately we were accused of appease-
ment, of being soft to certain countries, of
surrendering They said that Panchsheel
was born 1n Sind ? And where are those
cold warriors now ? Today, a chief propo-
nent of the theory of appeasement goes to
the path of revolution and declares his faith
in Panchsheel It is 1n black and white 1n
the commumgque that has come from Peking
Aund then 1t goes to the citadel of commu
nism and negotiates other agreemsants Bt
unfortunately there are cold warriors here
who have learnt nothing and forgotten every
thing The United States gave a decent
burial to 1ts McCarthyism but, unfortunately
the Indian variety of McCarthyism has not
yet beea dealt with Su, there have been his
tory hunled years of wars, five hundred
years of enmi 'y small wars, big wars religious
wars, even global wars, between countries
But where are all those conflicts and enmi-
ties today ? Today, history mocks at those
conflits and those enmuties Today, those
very countries, which had enzagzd 1n such
prolonged conflicts and periods of ennity
are now engaged 1n the exerctse of finding
areas of peace, of irying to find agreements,
Now, certainly somzlimes a war IS cast on
the people, and whenever a war is thrust on
the people, they have to fight People have
to fight for th=ir ;ndependence, and we hive
fought for our independence many times
before, and If we have to do it agam, we
will have to do 1t again But to make a
virtue of war a principle of conflict, a policy
of hatred, 1s what I would call disactrous
nonsense  To talk all the time 10 the lan
guage of war and victory is to ignore the
lesson of history, the warning of experience
and the trend of present day developments
Unfortunately, there are people for whom
the only term of reference in the world 1s
what etther Israel does or what Formosa
does [ have nothing against Israel 1 wish
the people of Israel well T hope there will
be peace there, but certainly you cannot
say that Israel has set a model of conduct
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m this world Cerfainly you cannot say
that what Israel has done 1s worthy of
emulation by everybody else in this world
In fact, the m»odel of conduct that Israel
has established 1s a mode! which most people
agree should not be followed by the rest of
the world, that 15, conquest and retaining
the fruits of aggression Now, for the first
time a beginning has been made A first
step has been taken  For the first time the
foreign powers had no rule to play n what
was happening 1n Simla  After the 1947.
48 conflict, the Wastern powers entered the
scene  After the 1962 conflict a number
of gentlemen camsz here and under cover of
assistance put pressure on us fo negitiations
with Pakistan  After 1965 we had Tash-
kent We do not have to be apologetic
about Tashkent I do not think there was
very much to be proud of Tashkent At the
same time, there 1s no doubt that some
countries did look up to other powers 1n
order to resolve the problems here, Now,
for the first time, a move has been made, a
step has been taken towards a bilateral
discussion of the problems and ssues,
keeping out tha foreigh hanis Is this good
or 1s this bad ? [s this to be welcomed or
1s this to be decried ? At the same time, 1t
seems to me that some realisation 1S seeping
down among the people in the neighbouring
country that foreign intervention has got
them nowhere, that 1t 1s yn their Interests
and our interests that we should resolve our
problems directly  Should not this trend
be encouraged ? Should not this trend be
taken forward? Should we not give a posi-
tive dire.tion to this trend ? It has been
sald again and agua that Mr Bhutto has
been wsincere  Woll, Sir, in the first 1ms-
tance, Mr Bhutto will not be a convert if
he were to hear the debaie here  Some of
the things said today would not make him
a convert to a policy of friendship tovrards
this country  However, that apart, I should
like to rem nd the House that sincerity 1s
not regarded as a particular virtue 1n inter-
pational relation, and the question 15 not
one of swucetsty or nsincerity Are those
people sincere who talked of revolution yes-
terday and talk of dialogues today > Are
those people sincere who preached holy war
of freedom yesterday and of peaceful co-
existence today 7 Are those people sincere
who talk about the mmdependence and free-
dom of the people of Bangladesh today,
but who did not distinguish between one
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Pakistan1 and another only a few years ago ?
The question s not one of sincerity or
msiacerity sn international relations The
question 1s what 1s the actual objective
sttuation to which you are reacting, to which
you are responding  What 1s the situation
faced by us ? There 1s a certain situation
and that situation 1s that there 1s a certain
reality  There are certain realiies Oae
such reality 1s the e nergence of Bangladesh
as a friendly, progressive, non-alhigned,
democratic country. That reality cannot be
wished away by Mr Bhutto, whether he 18
sincere or msincere A second reality 1s
that the war 1n 1971 did take place and 1t
had certain consequences The reality of
the war and the reality of the consequences
of that war cannot be wished away Cer-
tainly another reality 1s that India emerged
as a stronger force to reckon with, to deal
with n this sub-continent  Therefore, India
has emerged as a more viable and stronger
and stable country  That reality cannot be
wished away whether Mr. Bhutto 1s sincere
or insincere  Therefore, my submission 18
that we cannot go on looking under the
carpet to see what the other person’s
motives are, whether the person 1s sincere.
We have to look at the objective situation
as to whether the person has any other
alternative and whether he has some other
course of action he can take

It has been said again and again 1n this
House that we did thus or we did that [
should hike to say tli1it there were two or
three objectives for wich this country was
fighting, and ths <(ountry had acceptcd
those objectives Th)se opjectives had been
made quite clear bef re the end of the war
Objective number cne as that the peogle |
of Bangla Desh will have the right to decide
their own future Objective number two
was that those peop . who had come here
and sought shelter he ¢ would be sent back
1n honour so that they could go “ack and
live there peacefully The third objective
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was that we had no territorial claims
against Pakistan, nc¢ territyr al ambaitions
against Pakisan, that our objectives 1n ‘
fighting the war 1n the west were himited,

himited to resisting the aggression, to mee- |
ting the aggression Why then those objec-

tives were not chailenged at that time 7
Nobody challenged those objectives at that
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time, Therefore, today for someone to say
that those objectiv.s have been sacrificed 1s
flying :n the face of reality,

It has also beea said that there 1s no
package Statements of M.: Bhutto have
been quoted Unfortunately, Mr Deputy
Chairman, this business of quoting people s
a very difficult and a very unrewarding
process because you can quote 1t eitger way,
Did some of my friends expect Mr Bhutto
to go back to Pakistan and say, “lam
sorry, I have surrendered everything , [ am
a defeated man , this agreemznt 1S 1moosed
on me , please take 1t ? Did they except
Mr Bhutto to say that? Would he have
gone before his people 1n sackcloth and
ashes and have said, *“Well, my countrymen,
I have lost everything, India has won every-
thing, here 1s the statement” ? I am sure
nobody 1s so naive as to expect that this
kind of thing would happen

There are various other things which
can be quofed from Mr Bhutto, and Mr.
Bhutto himself has said that the real ques-
tion 1s the question of relationship with
India What kind of relationship do the
people of Pakistan want with India ? That
1s the real question He has also said that
the right of self determination was lost 1n
1948. Id>i1ot want to quote all those
things Mr  Lhutto has said Mr Bhutto
has also sa d hat thyse who are asking for
confrontatr n with India are agent provo-
cateurs. Mr Bhutto has also said that if
they want to fight, they will have to haie
another leade ., Mr Bhutto has also said
that Pakistan cannot fight India for another
five or ten or fifteen years. That s
what he said. That does not matte: That
1s not the question, what Mr Bhutto said or
did not say The question 1s, what 1s the
objectlve reality, 1s there package or not ?
I say thets s a package of three points
which has em-rged out of the Simia Agree-
meant Nunber one 1» that the two countries
shall resolve tieir diTerences through peace-
ful mzans anl bilateral negouations, and
this also I say thit for the first ttme it has
been stated so explicitly that the two coun-
tries will resolve all their 1ssues bulateraily
and through peaceful negotiations Of course
you can say that they can go back to the
United Nations Even if you have an
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agreemant saying in black and white that
there will bz reference to the United
Nations, does it bind any leader of Pakistan
not to take it to the United Nations. Does
it bind any leader in this country not to
take any problem anywhere ? The question
is what is the spirit bzhind. I say that what
has emerged out of the package is that the

two conntries have agreed to resolve their dif-
ferences through bilateral means and through
peaceful negotiations. The second package
is that there will b2 no unilateral altering
of the situation. There will be no sujsport
to subversion, there will be no clandestine
arms supplies given, there will be no activi-
ties which will tend to change the situation
in the sub-continent which is already exist-
ing. Thirdly, gradual steps will be taken
to promote friendly relations batwzen the
two countries. I say this is the package,
and what we have to consider is, isita
package worth looking atornot?Isita
package in our interests or not?Isita
package which advances the interests of the

two countries this is only the beginning,
or not? Now, I realise that
this is only the first step. Nobody has

claimed that we have solved all the pro-
blems with Pakista1, There are mules and
miles to go.

MR. DEPUTY CHAIRMAN You
have taken quite some time.

DR, VIDYA PRAKASH DUTT : For

25 years now there has been a conflict, there
has been cold peace, there has been hot
war. Whom does it all benefit ? These
bloated military budgets, the suicidal arms
race, this crushing poverty of the people—
whom does all this benefit ? Certainly not
the people of India or the people of
Pakistan or the people of Bangla Desh.
Vigilance is always called for. But if there
is a chance for peace, let us grap it,

In the end, I would say that the situa-
tion is being transformed in the sub-coati-
nent, that there is a new movement in
Pakistan, in India and in Bangla Desh, that
the people are realising that the era of
conflict is over, there i3 the begining of a
new thinking, and if this new thiking can
be encouraged and developed, if the people
of this sub-continent come together in peace
and cooperation this sub.continent will
be a force to reckon with in the whole
world,
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SHRI A. P, JAIN (Uttar Pradesh) :
Mr. Deputy Chairman, we on this side of
the House have certain objectives before us,
We want a certain type of peaceful order to
be established in the world, we do not want
confrontation, we want peace to be estab-
lished in this sub-continent between its diffe-
rent components, India., Bangla Desh and
Pakistan . It is in that light that we evalute
the Simla Agreement. On the countary,
there are some friends here in this House
who look at it otherwise, They consider it
to be bad. Now, Dr. Bhai Mahavir, about
the end of his speasch, pleaded that the
Jana Sangh had given some amendments
and they want this Motion might be accepted
with his amendments. Let us understand
the implications of it. It will be a virtual
denial of the Simla Agreement.
are the options open ? Either we revert to
the position of the last 25 years when there
have been three or four wars with Pakistan

and a whole period of cold-war. Or we make
another war upon Pakistan. Is it that they
want ? I am sure that it is not their inten-
tion. But the unavoidable result of what
they say is, declare a war or revert to con-
forntation of the last 25 years. Now, certain

other consequences may also flow, [f there
is a break with Pakistan that if the Simla
Agreement is repudiated, then the big

powers, the outside powe's, which have
been interfering in the affairs, of their area
might again be brought into the picture, It

is possible that Mr. Bhutto may lose his
office. And what is the alternative ? The
alternative will be military rule there. So,

we have to see what is going to be the
consequences of the repudiation of this
Agreement. And judging from that, I
have no doubt in my mind that this Agree-
ment is a good Agreement, it is a sound
Agreement. It is an Agreement which may
lead to the stabilisation of the situation in
the sub.continent. It is an Agreement which
aims at keeping the foreign powers which
have been interfering in the affairs of the
sub continent for a long time away from
this area. It is an Agreement which if
successful will bring in about peace in this
area. Another point raised by Dr. Bhai
Mahavir was that we made tall claims about
this Agreement. Sir, anybody who goes
through the statement made by the hon’ble
Foreign Minister here yesterday, will find
that they did not sit in the Simla Con-
ference as a victor and a vanquished, We
sat there as equal parties to negotiate an

And what.

“
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agreement, Is that a tall claim ? H: has
himself quoted the Prime Minister  She s
reported to have said that it was a worth-
while Agreement In fact what the Govein
ment have satd so far about this Agreemant
18 a very modest claim  [t1s a beminning
It opens the channel f>r further negotiation
We want these negotiat ons 0 be successful
We want peace with Pakistan  We do  not
want Pakistan to be broken into pieces We
do not want chaos 10 Pakistan  We do not
want mi'itary tule in Pakistan  And there-
fore, we have been quite considerate n
dealing with Mr Bhutto

Another question has been raised about
package deal Dr Bha: Mahavir could not
quote the Prime Mimister He could not
find anything in any of har speeches or
announcement which promwed a package
deal Bhai Mahavir appears to have becoms
very fond of Mr Bhutto, always quoting
him and finding sujport from him  But
even supposing we take the literal meaung
of package deal Package deal 1s not neces-
sarily one shot affair Its special signifi.an.ce
1s that one agreement or a number of agree-
ment put together should cover ali the points
on dispute  The agreement could not be
package deal because 1t 1S not the final
Agreement but a preliminary agreement
which opens a way for the final agreement
That can be package deal [ quite agree
that this 1s not a packige Jdzal But who
said that 1t was gotng to bz a package deal

Now, Sir, the main disageement 1n the
Agreement bas centred round three points
One 1s the vacation ot the territories owcupred
by us during the 14 d4/s> war  The second
1s repatriation of POWs The third 1s about
Kashmir  Coming to the first question, let
us go nto history Did not the Primz
Minister make 1t clear even when the war
was on that we did not have a1y designs on
the territory of Pakistan? On 171271
when [ndia ordered unilateral cease fire and
the Indian forc>s where 1n fine snape, If we
desired our forces could have amashed
Pakistant armies and occupied much larger
portion of Pikistan  But we did not want
to occupy thz territory of Pakistan  What
we wanted was that Bangla Desy should be
free  Bangla Desh has bzen fraz The e
fore, we stopped the Indian army to move
forward But a undateral cea e fire was
declared Tt was clear that we are not going
to keep, if with us the territory captured
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by forces and they should be returned 1
think that the agreement has honoured that
mtention  If we had done otherwise we
would have gnne back upon the word
pledged during the 14 days’ war and we
would have done something contrary to
what was expected fiorm the unilateral cease-
fire on 17th December

As regards PO Ws, our position 18
very clear that the P O Ws had surrendered
both to the Indian army and to the Bangla
Desh army Their future will have to be
decided 1n consultatton with Bangla Dz:sh,
and, therefore no vital decision was taken
about the P O Ws

SHRI SYED AHMAD (Madhya Pra-
desh) You are 1n a oloody mocd.
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As regards Kashmur, Dr Bhai Mahavir
referred to ths last paragraph ot the Agree-
ment which say~ that the question of the
final settlement of Kashmir will be taken up
later Now we have to understand fully the
position of Kashmir. Kashmir has acceded
to India The whole of Kashmir, whsther 1n
our possession or i the illegal occupation
of Pakistan 1s legally pa-t of India Have
we surrendered any part of that claim ? Can
Dr Mahavi- pon* out to any portion of the
Agrezment or any discu stons of talks, for-
mal or informal where India has surrendered
that claim ? 1 would respectfully say that
we have not But agit there 1s the reality.
The reality 1s that a fairly large chunk of
Kash nir 1s 1n the illegal occupat on of Pakis-
tan That is a fact which neither the Mem-
bers sitting on the other swde nor the Msm
bers suting on this side can deny Now
If, we want to take back that chunk of
territory which 1s 1n the ulegal occupation
of Pakistan, there are oaly two ways of
dong it Lhe first 15, we march our army
into Pakistsn  We nave certainly deaied
ourselves that ight  Even the Jan Sangh
would not ask us to move the India army
into Pakistan to recover the chunk of terri-
tory now 1n the illezal occupation of Pakis
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tan. The other way is through negotiations.
Now, if we stop all negotiations, what does
it mean ? It means that we accept the
status quo as it is, namely, that the entire
Kashmir consisting of portion in our posses-
sions and the Kashmir in the illegal occupa-
tion of Pakistan remains where it is, that in
one part of Kashmir remains in their occu-
pation and the other part of Kashmir re-
mains in our possession, Naturally this thin
has to be settled. There will have to be
talks. It does not mean that we are going
to surrender only territory to Pakistan. But
you cannot deny that this matrer has to be
seitled.

Then, Dr. Bhai Mahavir raised another
objection to what the Foreign Minister is
supposed to have said in the other House,
namely, that there will be delineation of the
line of action control Now for this purpose,
we must go back a little into the history. In
1948 a cease-fire line was declared; it was
accepted by us, it was accepted by Pakistan.
That cease-fire line was delineated and on
both sides, U. N. observe are posted to see
that it was observed. Unfortunately that
cease-fire line has been a very flimsy cease-
fire line. It has been valid in good wea-
ther, but with foul whether it had shifted to
this side and that side. As a result of the
1971 war, we occupied about 500 sq. miles
of the territory of Kashmir whizh was in
the illegal occupation of Pakistan.  They
occupied about 50 or 60 sq miles of our
territory. Now there the position stands.
The Agreement provides that neither India
nor Pakistan would violate the line of actual
control as it existed on the 17th December,
1971. Therefore, a new delineations of the
actual line control has be done. These 500
or 600 sq, miles of territory which was in
the illegal occupation of Pakistan before the
14-day war but is now in our occupation
will have to de delineated, and the
50 or 60 miles of territory which
was ours and which is now in the occupat on
of Pakistan will also have to be d:lineated.
That is all that it means. But I would
like to point out one thing to the Foreign
Minister, that after the 17th Dscember 1971
Pakistan occupied two of our posts in the
Lipya Valley. They are still in their occu-
pation. The Agreement is explicit that
India and Pakistad would revert to the posi-
tion as it stood on the 17th December 1971,
Therefore, we are entitled to the return of
these two posts, The withdrawal of the
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Indian forces from the territory of Pakistan
along Sind and Punjab border, within our
possession must synchronise with the return
of the two posts in the Lippa Valley must
necessarily be returned to India. There are
many advantages of this Agreement and as
many speakers before have pointed out
future our negotiations between India and
Pakistan will be bilateral. But there are
always limitations to even solemn agree-
ments. I think we Pakistan and ourselves,
must avoid the interference of any third
power whosoever it may be, whether an
Asian power or American or a European
I think there are good prospects. But we
must not forget that the present Agreement
is only a provisional agrezment and all what
has been agreed here will depend upon
what happens finally. Assuming—I do not
want it—that there is a break of negotia-
tions. We must understand its implications
of what we have done. We must try to
make a success of the agreement. But we
must not forget its true implications. [
commend this Agreement to the House.
(end)

SHRI K. P. SUBRAMANJA MENON
(Kerala) : Mr. Deputy Chairman, our
parly welcomes and supports the Simla
Pact arrived at between Governmen) of
India and Pakistan represented respectively
by the Prime Minister of India and the
President of Pakistan, Now it is worth-
while recalling here that our party from
the beginning, that is, since our party was
formed as a separate party in 1964, and
before when our party was united, has always
asked for and stood for good neighbourly
relations with Pakistan, stood for peace and
amity between the peoples of India and
Pakistan. In fact, the situation was such
that very often our stand has been misre-
presented, misquoted and distorted and we
have been maligned many a time as even
agents of Pakistan. But history has proved
us right and our pleadings with the Govern-
ment have proved to be the correct thing.
Even in 1965 when the then General Secre-
tary of our party, Mr. EM S. Nan boodiri-
pad, called for a peaceful settlement of the
disput with Pakistan, he was branded as the
agent of Pakistan and was even jailed. Now,
this is part of history. Therefore, our party
does not not have any inbibition in suppor-
ting this Pact and thinking it that this s g
good beginning to start with. In internatio-

nal relations it is very nice, to sound vy
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courageous, to sound very hardhitting, but |

things do not happsn  Iike  that
As you know, right or wryiz s not
decided according to th2 inte e s of a parti-
cular couitry or even ths interests of a
patticular group of countries. Bit 1n 1nter-
national relattons right or wrong 1s decided
according to the interests of dominating
powers In the inter-national fizld Therefore,
1t 1s not always possible, even iIf our case 15
completely right, for our country to get
what we want and 1t 1s not always possible
for our country to enforce our will on
another country It has been clear that if
1t 1s a question of right, then th: Vietnam
war need not drag or so lnng because there
is hardly anybody in this world who disputes
the correctness of the Viethamsse penple
and their stand  Stl war goes on and the
whole world 1s standing aghast at it. But
nothing happens and no settlzment 1s arrived
at and the aggressor carries on merrily
Therefore, the question of what 1» right and
what 15 wrong 1s not decided according to
certain absolute principles, but according to
certain relative principles which are dictated
by the dominant powers,

Secondly, 1n deciding the foreign policy
of a country, what 1s necessary 1S not to
forget the long-term interests and not to
sacrifice the long term nterests for the
short-term intevests or what seem to be the
short-term interests  This 15 very important
because 1t may seem to us that tn the tmme
diate future holding on to the territory of
Pakistan which our troops had occupied
during the recent war w ll be better for us
But 15 1t worthwhile to hold onto 1it? Is
it good for the policy of cinfrontation to
conunue for long ?  The history of the last
25 years has shown that confrontation with
Pakistan and for that matter Pakista s
policy of confrontation w:ith India has not
paid dividends It 1s no consolation to our
people that Pakistan has suffered more 1n
this policy of controntation than India But
the fact 1s India has also suffered in this
policy of confrontation We have been
loaded with a heavy defence budget. Our
development plant and programmes have
gone astray and our whole approach to
nternational relations has been tainted by
this policy of confrontation  Therefore
when we decide on the question of nter-
national policy or even internal questions,
we have to go by long-term interests of the
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country, by the necessity of developing the
country’s economy, by the necessity of deve-
loping the democratic structure of the
country aad by the necessity of having a
united and contented people within the
country. That purnose can be served only
by abandoning the policy of confrontation,
by abandoning the big defence budgelts
which are imposed on us by necessities and
by creating conditions for good neighbourly
relations with Pakistan. a

In this context I am reminded of an old
rural proverb of Kerala In Kerala we say
that a neighbour, even if he 15 an enemy
15 to be wood 1n preference to a friend who
1s far away This rural wisdom which
corresponds to the actual reality of life 1s
also applicable in nternational relations
Therefore, Sir, even 1f a neghbour 1s at
times unfriendly, 1s at times a httle difficult
to deal with, 1t 1s always a good policy 1n
mternational relations to woo our neigh-
bours to see that our neighbours are friendly
with us and we have always good neigh-
bourly relations with them.

Therefore taking all these points into
consideration, we feel that this Pact 15 a
good beginning. First of all, Sir, the Pact
stipulates that the disputes between the two
countries will be dccided by mutural nego-
tiations and the chances of impeuialist inter-
vention 1n the affairs of the two countries
are lessened I say, Sir, definstely 1t 1s
lessened, because, things being what they
are, our country and Pakistan being depen-
dent on foreign awd, on so many other
things from the foreign countries, 1t1s not
always possible for us to keep away the
pressure of foreign 1nterests, foreign impe-
rialism, from interfermg n the affairs of
these two countries, especially 1o the rela-
tions between Pakistan and India and this
has been so all these years But, 1 do not
think that by this declaration 1tself all the
possibilities of imperialist ntervention 1
the relations between India and Pakistan
have been eltmnated, But, Sir, the very
fact that the declaration stipulates and
accepts this thing 1s a great advance on
what the situation was earhier. Therefore,
our party welcomes 1t and feels 1t 15 nece-
ssary to request the Government of India to
see that this declaration 15 carried out in all
its import to the full meining of the term
and also to see that we do not give any

1dl )



279 Motion re.
[Shri K. P. Subramania Menon]

chance for foreign imperialism to interfere
in the relations between us and our
neighbours,

Then, Sir, the Pact also expresses the
desire of the two couutries to maintain har-
monious relations and this is definitely a very
good thing. All these years, as I have said
earlier, both the countries have suffered
because of the policy of enmity pursued by
them which gave a chance for the foreign
imperialism to interfere 1n our affairs. The
Pact also gives opportunities for the
exchange of cultural, journalistic and such
other terms between the two countries. As
you know, Sir, the culture of Pakistan, that
is Punjab, Sind, Baluchistan, the NWFP,
etc. is very much akin to the culture of
North-West India and whatever may be the
situation, whatever may be the present
international situation, the fact is that essen-
tially the people of North-West India and
Pakistan are culturally, e‘hnically and in
many other respects a homognoeus
group. Therefore, cultural exchange between
these countries wil definitely improve the
people-to people relations and will pave the
way for lessening of the tension between
the two countries and will pave the way for
better understanding of each other’s stand-
point.

Lastly, Sir, we also support the stipula-
tion in the Pact that the two countries will
withdraw their forces to the pre-hostility
line that is, to the international border
except in Kashmir, Now, Sir, our party
has immediately afier the war, also
declared that this should be done, because,
if we are not going to gain anything by
keeping this territory with us except a
momentary passion, a momentary emotional
satisfaction that we are holding another

country’s territory, there is no point in
keepmng it. In the long run it will not
help us and therefore, itisa good thing

that the Pact has stipulated that the
troops will be withdrawn, Lastly ;
I come to the question of Kashmir
which is yet to be the most important dis-
pute between the two countries and which
has dodged our all efforts for peace. For
better understanding with  Pakistan, our
policy stands—with the approval of Parlia-
ment, of course—for declaring the cease-
fire line as the international border.

Now, here I want to remind the House

again that whatever may be our desires,
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whatever may be our wishes, the fact re-
mains that during the last 25 years we have
not been able to dislodge Pakistan from the
territory occupied by them. And it is no
use saying that we will one day be regaining
it. Ut is hardly possible. The international
situation is not in our favour to get this
sort of thing done because Pakistan has
been supported on this issue not only by
imperialist countries but also even by
China, .. (Tune Bell rings). Therefore,
Sir, it is worth while for us to have a re-
thinking on the whole issue and settle the
whole thing and bury the hatchet once
for all so that we can have a permanent
solution for this problem and can have
good relations with Pakistan.

Lastly, before concluding, I wish to
roint cut one thing. Sir, It is very rarely
that the Government of India does a good
thing. But even when it does a good thing,
it does it so badly. T am referring to the
question of discussing the issue in Parlia-
ment before the formal ratification of the
pact. Sir, I agree that the Constitution does
not stipulate that the Parliament should
ratify it, but propriety demands that when
the Parliament is about to meet and when
there is enough time for taking action for
withdrawal and other things, we could have
discussed this issue i Parliament. After all,
the Government has got a big majority.
Therefore, Sir, the Parliament can ignore
such a frontal attack on its dignity and on
ils sovereign character only at its own
peril Therefore, I would say that while the
pact is good, while we welcome the pact,
Government’s action in rushing through
ratification of the pact by the President
before discussing it in Parliament was highfy
improper. And I hope that the Government
will not try to do this sort of thing, will
not perpetuate such an affront to Parlia-
ment tn future.

MR. DEPUTY CHAIRMAN : Mr.
Abu Abraham,

SHRI ABU ABRAHAM (Nominated) :
Mr. Deputy Chairman, Sir, much praise
has been showered on the Prime Minister
in this House and in the country as a whole
for the manner in which she has handled
the complex and explosive situation in the
sub continent during the last eighteen
months. I would like to add my own sim-
ple admiration for the firmness and cou-
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rage with which she the led country 1n war
as well as 1n peace

Obviously, if 1s too optumistic to say
that a lasting peace has been achieved, no-
body has made such a claim A lasting
peace will depend on many factors, most
of which are unknown  But 1t 1s safe to say
that a certain beginnming has been made for
a new and happier phase 1n the relations
between India and Pakistan.

Now, this 18 not the way everyone mn
this country has looked at the situation
The Jana Sangh, for instance, has a totally
different point of view Fver since the
Simla Treaty was concluded, Mr Atal
Behari Vajpayee has bheen jumping to his
own conclusions And though has been
falllng on his back, he conunues te jump.

In the last few waeks, General Vajpayee
and his unhappy band of soldie s have been
waging a war of their own on the Indo-Pakis
tan border The spectacle of them rushing
1n where angels fear to tread would have
been merely comuc, and a good subject Ffor
cartoons, had it not also had its serious
implications

SPM.

What 1s serious about 1t 1s that a per-
sistent attitude of hostility to Pakistan en-
courages the most reactionary elements 1n
Pakistan to take a simliar or even wo s2
attitude to India  These elements in Pakis-
tan are the very people who have thived
on hostility to India in the last 25 years,
whose only foreign and domestic policy
had been hatred for india. These are the
enemies of democracy who have kept
the people down so long

The kind of agitatton that we have seen
n the last few days, the kind of mentality
that 1t represents, 1s a sure way of playing
nto the hands of the extremists 1n Pakistan
It 15 also a way of helping foreign powers
who would like to see this region divided
and backward.

The Jan Sangh seems to have completely
misunderstood the nature of the historical
forces that have been at work on the sub-
continent 1n the last few years The most
important feature that his stood out 1 all
the confused happenings 10 Pakistan is that
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the people of that country by and large have
a real longing for democracy.

The signs are clear., The demand for
autonomy I ‘he different provinces 1s one
way of saying that the people want more
democratic freedom  In the same way, the
language agitarion 1n Sind, the demand of
the news papermen for greater freedom—
these are all part of the same phenomsnoa.
In that sense, 1t 1s important to know that
the Bangla Desh movement was not an
isolared event, not an aberration, but 1t was
a puart ot the movement for Iibsration from
oppression It 1s part of a general pattern
of history—of post colon al history ~which
can be called the secoid piase of the anu-
colonial struggle  This s the stiuggle for
dem>ciacy, the strugsle to clear up the mess
left behind by the imperial powers and it 1s
happening 1n many parts of Asta and Africa,

So, what Bhutto may or may not do 1s
in this context a comparatively ummportant
matter. Therefore, I believe that 1t 1s the
duty of all of us 1n India to help these
democratic forces. If we fail today to
recognise these important forces at work in
Asia, we shall only be 150lating ourselves,
and vlimately our own democracy would be
in danger. The way we act today will
determune whether the people of this sub-
continent are going to live 1n peace and
freedom for generations to come. A great
deal, therelore, 15 at stake

We should welcome every opportunity
for developing contacts between India and
Pakistan on the basis of friendship and
democracy  The generosity shown by our
Pirime Minister in the negotiations at Simla
has paved the way for such conlacts and co-
operation  We should now think of small
praciical ways in which the two countries
can »ome closer together,

There have been suggestions for large-
scale visits of newspapermen We can also
have similar visits of poets writers, parlia-
mentarians  We can begin this new era
with a cricket match A suggestion to this
effect has already been made by the Pres:-
dent of the Pakistan Cricket Board and if
the Mmster for Fxternal Affairs can
arrange a match, I am sure he willbeon a
very good wicket,

—of
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[shrt Abu Abraham]

In conclusion, 1 would merely suggest
that Members of this House should get free
tickets.

Thank you very much.

SHRI D. P SINGH: Mr. Deputy
Chairman, Sir, the Stmla Agreement comes
at a most decisive moment in Asian history
It was bad enough for us in 1947, a painful
process, to have agreed to the creation of
Pakistan but when we reconciled ourselves
to the situation the events that followed 1n
the next 25 years were something that we
had not envisaged, something that we had
not bargained for Whereas we have always
tried to be generous and helpful and tried
to maintain friendly relations, with Pakistan
others—third parties—have not very much
relished the rdea Their intervention n
Asian and middle East affairs started with
the power vacum theory of Eisenhover and
the brinkmanship of Mr, Dulles and ulti-
mately 1t has resulted in the creation of
SEATO and CENTO which have so much
embittered our relations. Having armed
Pakistan fully and having put them on the
path of bell cositn atter a couple of years
we had to hear them saying, Asians are
fighting Assians, what can we do 1n such a
sitaation which 1s bad enough for the Asians
1t 1s 10 this context that things have gone on
We have fougnt and they have enjoyed the
history of the last 25 years 1s much too
recent for us to recapitulate But ulttimately
now what do we find? We find that various
nations are anxious to show their flag 1n the
Indian ocean and the situation 15 getting
complicated. In such a situation when we
see a sign of easing of tensions naturally 1t
comes as a relief, 1t comes as a welcome
feature. Now 1t 13 not merely a relaxanon
of tension that has been achieved there but
what 1s most reassuring ts the new aware-
ness. Our friend, D1, Mahavir seems to
be distressed by the various statements of
Mr. Bhutto. But it depends on what on
looks for in the statement. Now one of the
the statements of Mr. Bhutto that was very
reassuring was that these people talk about
the nationhood of Pakistan at breakfast time,
funch time and dinner tms but no thinks
of the man in the gutter, the people whose
situation has been deteriorating and the poor
man has gone on suffering and starving
That 1s the new awareness. In the same
stratn Mr. Bhutto also spoke of continuous
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exploitation by west Pakistan for 25 years
of what was at one time East Bengal, now
Bangla Desh  Now if our Prime Minister
has (n the course of one weck been able to
induce 1 Mr Bhutto a spirit of looking
atter his people and alleviating their suffer-
1gs, then she has put him on the path of
no return because on that path the tanks
and cannons which Pakistan has been so
eagerly importing n the last few years are
of no avall  When the country embarks on
that venture, when they start looking after
the interests of the people and raising the
standard of living of the people then the
question of confrontation 1s one which is
most alien, which 1s most 1nappropriate.
In that context this Agreement that has
come about does help and country has was
the world has by and large—welcomed this
step and we fell that what 1s beginning today
will later on develop into a state of fruition,
It 1s unfair on the part of Jana Sangh to
say that we have abandoned a part of our
territory, that no one has this authority and
anyone who 13 doing 1t 1s doing an act of
treason Sir, I do not know whether we
have abandoned, but certainly we have
gained at legst fifty square miles of territory
which was not 1n our control at the time.
one of the most significant facts that 1s
noticeable 1n the Agreement as far as
Kashmur 1s concerned 1s that today we are
nsisting on the hne of actual control, not
the cease-fire line which obtained during
the last twenly-five years. That 15 a matter
of posittve advantage to us In future, what
will happen at the negotiating table, cannot
be predicted But certainly one thing has
convinced us, the manner in which the
parleys have gone on If we do not gain
anything, certainly we are not gomng to lose
anything Now the threat which my learned
friend on the other side 1s most disturbed
about, and that 1s the threat or Mr Bhutto
taking this 1ssue to the United Nations if
they are not able to solve 1t here Itis a
threat which one should not take very
seriously I mean. that kind of a statement
that kind of a step, 1s inherent 1n any nego-
tilation over that matter Even in a no-war
pact What happens ? A no-war pact is
no guarantee that there shall be no war at
all because, after all, 1t 1s a matter of con-
tinuing rela tionship.  Your relations do not
depend on yourselves only There are
other powers, other factors, other people.
who won't leave you 1n peace unless you are
extremely careful and so on and so forth,
(§3
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Therefore, one need not be unduly apprehen-
sive as to what 1s to happen The Jan
Sangh of course feels a hittle unhappy 1n not
beiag consulted before the ratification. But
certainly no one expected that there would
be a departure from law, that there would
be a departure from practice, that there
would be a departure from coaveation
They have themselves said that the Consti-
tution does not envisage that but only said that
a new convention should have been laid down
this time. What I hope 1t 1s not suggested
that specificially laid down as the powers
of the Fxecutive shall be watered down.
W: have followed the British practice, and
1n the British practice this thing 15 a special
preserve of the Executive. Article 73 of
the Constitution specifically provides for it.
Now, the power of the Executive goes to
the extent of the power that Parhament has
It 1s co-existent with the power of Parlia-

ment. Therefore, 1n the exercise of its
powers, whatever has been done by the
Executive 1s 1n order. I am glad that the

legality has not been questioned  And the
propriety of 1t 1s not questionable because
there are no conventions to the contrary
Sir, there 1s no queston of abandonment of
any part cf the territory of India If one
were to look at the United Natiens Charter,
this 1s the agreed position that today the
world has actually made a great advance in
matter of international law, international
law today, as 1t stands abjures war  This
1s the very purpose of the United Nations
which was laid down in Article 1 of the
United Nations Charter, and 1t 1s that we the
people of the United Natlons are resolved to
eradicate war, to eradicate all the evils that
were flowing from war and to pull out from
territories that were 1llegally occupied, and
soon, That was the very purpose for which
the United Nations was created  Sir, Mr
Bhair Mahavir quoted Pandit Jawaharlal
Nehru  Pandip said : If there ss any con-
flict between the national laws and the
international law, the nternational law
shall  prevail, Today the position
i nternational law s that Charter
of United Nations oprevails, and the entire
theory which was prevailing m the last fifty
years has been abandoned Now that s
established and there 1s no doubt or dispute
as to that position 1 may quote a couple of
lines on the subject from  Oppenheim’s
International Law, Lauterpacht, Vol 1,
at page 574, It says :(—
“The recognition ol Ltle by conquest

‘s
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was, prior to the Covenant of the
League, the Charter of the United
Nations, and the General Treaty for

the Renunciation of War, the necessary
result of the admissibility of the right
of war as an wstrument both for enforc-
ing the law and for changing existing
rights The right to terminate the exist-
ence of another member of the commu-
nity 1s a legal anomaly which can be
understood only by reference to other
anomalies of the legal system 1n question
under general International Law con.
quest 1s not the result of an 1llegal act;
on the contrary, 1t 1s the consequence
of the use of force permuted by Inter-
natianal Law  Tne position has, 1t 1s
subnitted, undergone change as the
result of the Covenant of the League,
the Charter of the United Nations, and,
i particular, of the General Treaty for
the Renunciation of war. In se far as
these instruments prohibit war, they pro-
bably render invalid conquest on the
part of the State which has resorted to
war contrary to its obligations.,”

Therefore, the entire premise on which
our Jan Sangh friends have been question-
ing the Agreement 1s unavailable and ua-
sustainable

it Y. g, "esw (fagre): Sy-aAr-
qfg <fY, St farasr gawiar O 39 |37
% gy weqT frarmar g, & gawar g fa
fag g7 & g3 gwwar fsar war § 38
¥ & T =T AN gATZ | ZH ATA R
w=91 A8y gaT § % g9 qwAld ¥ gud
§@ Adr quar g, AfeA o oF adfan
»fady werd ¥ afed guA wreq FT FY
Y, a3 gAT 39 G S grrEr ¥ g1
A AT A1, FAT AZ AT, AT HFAT
qfeva g, afma am I A arcfar &
grq+7 ¥ gradla w1, ag feafa &a
foaar gaaly £y qag & Fweq g1 v
g At gay @ &g aifweara & W
gHIU TATHI AT Fs3f W A (@I §, IqAF
TR T W g7 T ag F g%, afwT 5w
AsTE A 79 AT Fray Az ) g
A M9A 34 | wYIE 9 QI F AR A
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[+ &, qa. weea]

[ RAJYA SABHA |,

qrffearT arel & gAard &1 AfwAl a9
qaeEedy Fear & fogr a1, IgF @ A |

At g7 e awwid 7 €15 997 7d gf)
al 3§ a0% § gaT ar fF gua faw
fear &, fagr 38+ adf g

YIHIT ZE AFAN F G139 AG F1
=T ®T Wrg 6 gmd ot g@da F
fae oF wssr qEE JA1T 5T faar §
BT H S qraEE g1 Saw fawr gad
uE qfasT Fare FX A E ) 3W FT Aq
gh waarsg faqar ar agf ag ay wfasy

FaFar | IfFT Tadd F0 F  faw-

fast ¥ guit gra § oY oF  wgcEqW 9Ew
a1, 3FFT gAA @1 feur § 1 Afwq wa

3T & F1 fawfowar §, 39 faafaq §

W wafa e fZRgEqE
qwear g 7 i fgrgEa w0 quwar ag
} f5 fgrgram it wifseam & €

gmfea 47 g &, fgg Gaaai &

AT & qeg wanfea a7t @ &, g9 awg

;r ot mafea § sasr fow awg & g
waT g Wi 3@ Faifea &1 Fqr w10
4?7 gaEr w1007 A4) § fa9 FT F7 gAR
1% 97 q9ar ¥ 70415 99 fgegeqm
T IE F @Ay ffrgeaa &1 I FT
@ arfF feegeaia A< arfdeatT @ 2wst
&2 a7 T ghar A9y § a3 @ |
g ¥ WS AR T wAA g, fazaa
¥, S & ar F1E 3@ A, T g =gy
 f fergeqra o oF S 2w R, ag an
9T W T &9 977 HiX g@fay F o
& ®Y weard |y § 5 ag fag-
7 & @ wgar g W arlts fgegeamm
=8 G ¥ WALT 7 7 9F | I qE
T wifar 8 AWY gru gy w@d 2

TART Wl T AT § 7 4@H Aeqad
& a1 Tifgd o ardsaad g7 3w &
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A s E BT ATy, ¥dewS HATE
FT oF 917 a7 @1 | faqq 51 98 wa-
aq g1 & f§ SaEsdr a1 F qfx¥ 39
g3 FsAT FT (&97 1T | Tq@ T B A
& 7% FgAT Wgar g, AfeF {9 a@ W
ara 1 o =ifgy e fggmm W)
qiffeaTa &1 & §usT g g fagwr
A FHEWE G ) AT IFFT AT §B
Wl g aFd 2, afFEq et & NT A 34
qE &7 AUWNEr 1 ST UF FRSLAT
FEY g OWIR IWH WY wIiHEN
N oww ek fgraam W =9
1T a5 FIETNT FY AFTAT W0 § 6
faaik qi ¥ Fgr @t & F qew et
faaqa w1 wfaw sas Tfgy, 59 %
Tl g A1 saT dew feexfuraA &t
nfuFre g, 3 fedde gfae w@ar IR at
3% gfeq3e gfae v@ T 96 FAGST
F weaT @14 &1 TANrw fFar A, av gw
agwy § 5 mwar s ofcfgafa & fae
qfzfenfa & weht @ g § f& Foar
2 ¥ @1 guET T FE grEey @A
Fifgy, g qawd § fF saa fag i oot
g | &udr @, fgrgeam, afseam ar
o< oY €19 FY FEA AT A1GT §—I
Farr gr Ag) ag @ AT T 1T GRIT—IqF
fag as oftfeafq dar Dt seheiga &
oy 1 | aifeedr § Saar 3w A S

W EHT TEH g9 AT @I | g aFar

2 515 39 A F1 HWFRIAT 3g7 WY @31

&1 | U1 WIEE §, AT § gl gy
gAT AT | 38T TG ¥ IgFgeqr w1 ag garar
g o fazst s@r 2, foad ady dards

gy MAFET FAATRIA F TG #Y

g7z qadde ¥ fgars ¥ #h9-w0

T ag F Narss mid fggeam & w§

TSa & A UsW F wfg ar Frer H

wfg 21 w/iaq s A S e g,

SHAIX & GHET §, aUEd ®1 oY gRegr
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3, quISAE FY @ @wedr §, wHAT AW
F1 &1 aqeqr § A WAL @ G F
% waS 991 W0F, X g Afaz  Igw g\
s gramw 2 fs agw ¥ fag
wa7 g1r | zafeg axr g g e ad
W oF AT FA-—JT ITF ATAA T
q3g ®1 W gFIa @ | § 9§ FET f&
AT av agy, gaw gray fawie @60
WHT a1 &1 5 @ a8 F1 0F HEE
frg 9% ¥ fa=i< #3 | 9% Graa 91 4578
afefeafa s <1 § 3@ afefeafa & s
¥ ¥ =g arg 9 faw FT W 9
F@ & fgafadr ¥ arz 995 fgam @
S 9 AT 3T g w1 AA @ a1 e
aE ¥ gax agi & fUFR ¥ @47 3 g
qaud § 5 a0 F wAa% F TR g
AT W TR, q) FA AE FAFC IAS
FT IART WIFT TG T

. ST et gEXar gur § 9EF faafad
¥ us asar #g @ ¥ fr faza@am f&ar
TaT & | WAL AF AR o< g TEr
w5 qar a1 99 FgiE F IUEA ¥ fF A
gardr o #) wstd ot ag fgrgama A
yfe gz agr g, 98 agis qiffeam a1
fr gz giit M T S gw NI I
AT g7 A AT | T q1d KL
& a1 a8 & 0% §, T@E wA A AT
Fa< HAY o A A&7 FFT @1 AT IqF AL
g3 A qrer & TE Y At HAT FAR
fazarasd Hg1 q@ d1 71 4§ 5 @
gt ? ag g3 91| a3 g, 9 §9 a1
gt | anw anfiq #Y aga w&d § | S
g& ¥ Fg T4 41, UF qT §FT 1o &
qig gR ded F1 T FLA, 49 qTAAY
T aR A FIFEld T AF, hEer € FI

T s g9 Qi@ &) @A & 99 (T g™

& s & e & affaw w9 faar s

R B 1A A A
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g § & ag fggeam & fao arser
grar | afeT g7 arg 1 arg gy v ag |
gafau A qrgar § {5 qeFre N aqaw
gaq faar g 33 T fasre #L A @
qETEHE T W1 9@ gRl NIRRT g
F HIHA T@ J&q1q H W |

st d@iaww Fa3 (fag) © Sareas
a1, fawar gFAd #1 @y F#3 ge #
gro WIE AN &1 §F 1T &1 §9 HEFAT
g ST 3@ Fa fw ger M wfgar &1
ST IR FIF & 961 oA 9¥ 937 faar
Strar @ ) ag ai@ A | @ fF wisy S
SHI & Fefia | AT ST w1 geg qv are)
ST #Y gear g SERA F Ww gE | TW
faq oY S+ 919 %@ ag | g1 Al
fog sgaa & fou ot St vy Q& &
T TaEq fawar gAwIar gar |

¥ oF q1 F3 37 A1EAT g (% sfa e
ST ® fmwr FEAAT K7 397 FET 987 |
a9 qAF g fF 97 gmidt sha gf ar
gk gl BIZ-81E WS ¥ uF wfad-
AT g § 7z 79 fFar 5 o fgg-
T T IF 24 Aoy fazqe 1 § aifs
4% wg gl ufg uF wa F wraAr
F31 g1 | 39 foraer avq@d § SA% weaT
uF fazatg dar gar f&  agdl Fmg 9T
{1 g7 arfa F1 g F3a1 TgT & |
gAR #aX qrarsy faear &1 w18 wrgnAr
agr g

Z8A I | AT F A2 T FF Hgaq
sy g9 § uF wqrd o fed gur ar fag
U7 g g ¥ YN (E ¥ %IT 98 9@

EIR ggFA AL °r | A A Vg gHIQ
NIl G & | I F ZEIN AFAT FF
7 fF R wage wifg 91 nfzar g,
TS T AT A g, A Sy usg
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[+ drarr dad)
F &Y AT & SEW fomsr @i¥ed w5

gorar FY | @390 § At afew (faar &
g7 U F yFIUA A A fawar
EAAT T FIEET 9997 fFm |

g ¥ T@ F Ar9 gwgar 9341 §
S OF a6 JgfaxmFy Sgor i g
g9 HAY J, AN USZ AAF A a1 Iqw!
qgRr &) & s gmy fFofuat 3
gar< frar 6 gEY U F AR I
EAIX U ¥ THRATE EATA T HO
F | FAAF F F[FAT T8 WAT FT AT
78T ¥ fF ga¥ F1E wgA AIH T4 FG
¥ &) afea g wwrd @ 7 9 wg-
Aar, ag geaq fraarar & gq N FT
M yfg a19q FTaFT 1 @Y WL A
F AIFA A A AEAN TR AW § IS
ot fr zfeazr st &, qoia w97 s, & 93-
fazra &1 S W90 T @ 7 €A G &Y
g afew fodl gAY VST & oRW 9T FT
& gmdt 9T wAY & @ WG W AV
w1AaT feagarg, At agead fqaarar, gt
gadd 37 & AT, IFAT qrdE FE
* gmg, ga% fay and | & Iag,
T g FT q1a1 &7 T FIA QT |

R U AT Ag qaqT § 5 XA
gt W 7 AT A T A9 A AR IAE
w13 aFqFa W WO KT qgr 9F  H
garqr | ag & g1 g & SARI o
&Y ar gafy & ag amar g F Jaar
T A gur IaF foy g Agg §
qQigTc @ w1 IATT FH10 1 IAwT AT
fazara adY ar fx @ 3T & 7 vy
Tag afl a0y I 5 qadwr ¥ N
@ifgedides diw qifeeT &y for §
I 1T gY gAR UST FT AT oo,

(Interruptions)

[ RAJYA SABHA |
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DR. BHATI MAHAVIR :
to hear such nonsense ?

Are we here

S WA FAY ;. IAET T ATAAT
qt .

(Interrnptions)

¥ro Wi§ AT : g wiA T qET &

AfEEdT & 1 TR @w weAr sifed )
(Interruptions)

q9 qAx g fF gt adl & &, s
F R @ Az gfaar & O gmr awda
FL TG ¥ A AR T, 39 &7 fadw #¢
WAy qa @ qgrd gre 4F av
gz fawm dfw &1 wada gasr 1972 %
A1 & X7q7 @ faar W gEwr @ F
g g a1 4 wfeg @, A aFar F
q3a7 fear f& w9 7 50 gg fauw gfa
FRITF NG gw A ga Tl
R I8 F AR AA0L T g F famwm
¥ o €Y, wH a7 g9 F A
ARG M T qag g fd wa & o
#NAT 97 geqg FE 1AL 73 WA
G & | 2w aA™g w1 74 1 qq;/)
IAF! Q) qeATAg § WIS A & | z9%
1 a0 a1 YAy | andt o Sqa fwar
I9R farg FAT AT, W19 SETE 7 I@ A
I3 g A1 @ woATET @ | A1 g
g | Ag 7w W 7 fFA FY FAO0T
faeg faarat go ar 3 7

DR. BHAT MAHAVIR : Is he here to

utter such nonsense ?

ot garw F¥AT ; oF qd § Al
FF g 1 gRIX AET ¥y @, wfwT gatd
I a7 Y ? Wiy €7 9grd %1 3fa-
TE FAF A A 199 F DY §
Ta ¥ gwdw 1 shagw T S
WA F I AAF L B

T e oLy,

i
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o Wi§ WY : aFaA §, IHAE |

St @EeE Fgd 0 omg @R,
AL AT AT | OF I AT FEY  q9Ig0
F1 q, WF F arg grAr wrfge 1 gfaa
WEE S A@F oA Fr AJ@IE | Tw
I 3AATH [ GAT 39 FT § gRAT LT
g afeq agr ands #1 q9s < IR
AT AT Fq9 IA7 forar o g A qH
FI @aqT A7 IS F @I §F qA7 F
@ a1 s1T I amm gard wAr a@aEr
o HT G oA | a5 TG & 1 I
9 &¥ g1 AGT AT AT 39 J qfgT §
fe & gst 2w & R gueEar g 0%
MYF) 59 P F FAF FE 9z,
wfes 99 F wagrag wEar ag g )
FITATN qIET, Ay 7 &Y I faw g7 {5
a@r Y fadga fear @, M9 7 & 3@
geT ¥ %31 91, § 37 919 F QFUAI
ad wigan, afFwq fag 3 & 341 wd 7
% qar AT FAT & ! gWQ A90@ wA Y
ad, F198 A A, wfFE FwF sex
gdam 3w & | fag aw fFar & | waaa
wg1eq, I Wl F arg { g 5 @
ag % s sfafFmadt afsaar s19 #T
wWear &1 Ud ST 1965 & a7
A1 QLT IF g1 39 aax {7 g4
qFIC qg @FT I §T & | JAT q1 740
o @At 9T AR 36 fedr 7 @ 7 fow

TFE 9T WIT. UF, U¥. F @ @1 gQ
g...

uF WAAlD §Iew: frg F Sod
g7

st Waraw FqQ. F =g § 6 Ad
&1 g AT FI0E Y A7 Ay waA g0
T | 3g 37 & Afg & 1 39 F1 7€ A%
Aifa 7d &, adY o wmar ) sfs Arw
dgardt AT A § Wi ag T & fw
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gh frg g & iw @ gFar 31 & sgar
igar g % 9T 2w wAdwa wnaa-
&7 & MAIT § 1 F ITE AGA & IET
FIag AT §, Fed g fFgal 2 &
FgT & gua 73 fauw Far ot @ &
qF & aF F47 Qg M fawma &1 I
F ATy QO aw §S a9 F i faer
¥ HE AR AATANIITF qig IEN
afg g @1 a2 g, e @ gWra
fgsgeara, e gWIT ST, WA gET FY
qIFTT Ta4T 8asd AT waga § fF @
F1 39 7 g% FIAT F1fRy

T id WM, wo R At gun e

sg q. Ag% * femmr ¥ gar e oagr -

TART A1 #1 %Ay anAr wifgy Wk
gg @) wEr Y 91 g1 R A A Ay
FIF NIGATT 97 § | I 39 F1T
#1 Agl AT {5 9@ 7 miAewr @Ay §,
afwd 99 ¥ I9 8T F YW F 9T
g gnd g a9 sha gd ¢ gafag
JAIEFET WISA, §F [sA F 19 § HAT
AT TZI AT § |

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) * Mr, Deputy Chair-
man, Sir, 1t 1s a hittle difficult to speak here
on this occasion because almost the entire

House 1s with us on this matter, where-
as .,

DR. BHAI MAHAVIR :
dificult ?

Why is it

SHRIMAT! INDIRA GANDHI: It

15 difficult because all points have been
made and all the questions you have asked
have been answered not once but many
times over. The member who himself
started off by saying that we do not listen
to the voice of the people, that it 1s only
the Congress which 1s trymng to promote a
particular point of view, ended taeir speech—
I think one of the hon. Members from th:s
side said that when a speech 15 long, some-
times there 1s bound to be contradiction—on
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the note that they stand alome and 1solated.
It did not begin on that note. It began
on a very brave note as if the whole world
was behind them and the Corgress alone
was (rying to propagate anotler point of
view. But he ended on this other note as
was only natural.

DR. BHAI MAHAVIR : In this House
we are alone, we know that,

SHRIMATI INDIRA GANDHI :
Sir, 1t 1s the same Hon’ble Member who
agamn and again advises us to listen with
patience, to be quiet, has not the courtesy
or the decency to listen to a su gle speech
patiently Not one cniticism caa be made
against thern.  They can use the most abu
stve words, they can use violence, they can
make the sort of vulgar and nd culous de-
monstrauon as they did 1n the otier House
That 1s all right for them. But 1if anyone
from here says anything about them, they
bob up, not one but six or seven of them
Yesterday 1 noted (hat when their leader
was speaking, 1t was not enough that he was
speaking, the rest of them had to stand up
and not allowed even his voice to be heard.
This s their idea of decency, this s thewr
idea of decorum. It 1s not our idea. This
1s another reason why I say it 1s difficult to
speak  Then he spoke about Sardar Saheb
—1 think he was trying to have a dig at
hin— that he cannot uaderstand what he
says. Now, our Foreign Munster has trave-
lted (o the far corners of the world, No-
where has there been any difficulty amongst
high people, Heads of State, amongst low
people, ordinary people, 1 understanding
him. So it there was something wrong 1n
the manner of his presenting our case,
surely some other people would have com-
plained “We cannot understand him”,  But
nowhere have we heard this before.  Only
this one party has objected that they do not
understand him. Does the fault he with
Sardar Saheb or with those who do not
understand him?  Sir, here the question s
one ol a basic difference. It 1s not concer-
ned with words or events, 1t 15 not even a
question merely of the Simla
Agieement. It s a question, as I
said the other day, of the maaner 1n
which this party has been born, the circum-
stances 1n which it was born. The Hon’ble
Member made a cheap jibe at the birth of
my party No matter what the Jan Sangh
says the Congress was born more than 80
years ago. The policies which the Congress
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is following todav as you can see from the
resolutions of the Cong ess—not fron what
I say o1 anybody o1 this side might say;
are the policies laid down by our great
leaders. To make such a cheap jibe only
d:monstrates the lack of any other argument
Sir, [ have not gut up t> answer arguments.
As I have said, this 1s a matter of hasic diffe-
rence, My hon friend opposite als>  snohe
about temper. He rightly remarked that
those who have no arguments show anger.
Now, Sir, 1t 18 true that when 1 spoke the
other day, 1 spoke firmly and strongly but
1 did not speak with te nper in my voice or
in my words I should like this House and
the public to judge whether my speech was
a show of tenper or the acuon of the hon.
Menber’s paty did was a show of temper.
It 15 not my opindn agawnst their opinion, .
Th: whole Parliment was  witness. The
recacrds are witness to  what haopened.
It may be that the m:amhver msists they
are right aand all others are wrong.
If that be so 1t would mean that not only
1s the Congress wiong, not only are all the
othzr political parties of this countty wrong,
but all the countries of the world are also
Wrong Tats 1s an issue on which the
entire world seems to be umited. There has
been trem:andous enthusiasm for this Agree-
meat and for the new spint that they see
awak:ned on our »ub coatinent. Where 1s
the enthusiasm less ? I wonder if my
honourable friends have taken the trouble
to examine this. N>ybody has been quiet.
But whose appreciation or enthusiasm has
been muted ? It 1s thnse people whose
enthusiasm has been muted whenever there
has been any question of the interest or
sirenzth ot India —] would even say that it
15 those people who have been actively
agunst our tteress  Tads2 are the voices
i the wo Id today wuca  ace not so strong
and eathus astic 1 favouc of this A jresm:nt.
Would 1t be wroag 1t ws say, as some
honourable friends have said, that this pacty
15 echoing those outside voices ? I have no
hesitation 1n repeiting that what the Jan
Sangh waats 1n Inda 1s what the military
regime 1n Pakistan had wanted 1n Pakistan.
History has shown that this poliey has
failed. (Intetruption) 1t 1s no uvse shaking
your head. This 1> the picture, a picture of
confrontation. When I spoke of toys I did
nat mean that land was a toy (Interruption),

I was speaking about the coaception or the

attitude of demanding a tooth for a tooth
¢

~
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and an eye for an eye That 1s not a
mature attitude nor an attitude which 1n
today’s world can be advantageous to our
country Neither 1s the spirit of bargaining,
which another honourable friend has advised
We are not out to bargain We are a
mature people who have only one aim
before us and that 15 how to make our
country strong And by strength we do not
mean merely military strength [ think that
that 1s a small part of a country’s strength
When we talk of sirength, we mean the
strength of the people  And that can come
only when the people have understanding,
when they have maturity and when the
affairs of the nation are dealt with a certain
amount of sagacny and foresight.  Nobody
has made the claim for the Simla Agreement
that all problems are solved In fact [
would say that this is simply not possible
at any time anywhere n the world. Problems
will always remamn Our endeavour is to
take each step so as to be in a better posi-
tion to face the new problems that must
arise. With the Simla Agreement India 1s
i a better position to face the future., In
fact I would say that the Simla Agreement
18 1 pursuance of the domestic and the
mternational policy which India has foll wed
all these years Since 1ndependence and
even before independence this 1s what the
Congress Party has believed in. It believed
even then i friends 1p with all countries
It believed even then 1n peace 1n the
world and a co »jerative endeavour to
end the poverty and the pmusery of
the underprivileg *d of the world
At a ttime when we had no strength 1n our
hands or m our votcs, we had no wealth,
no darmaments or a)ything, even at that
time, we stodd solidly by all those who
were equally oppressed. We did not make
the excuse that we had our own struggle
and never could hel> the people of Africa,
that we could pot pay attention to whnt
was happentng 1n Asia On the contrary ve
stated this even though we were poor, we
were weak, but whatever we had, tne
strength of our voie, our moral support or
" when ever we can give more than moral
support, that would be at the disposal of
all those who were im similar situations
Whatever our relations with China today,
India was the first and the only countiy
which sent a medical team to China at that
time And mn what conditions did this
team live ? 1saw some of the members
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when they left and I saw them on their
return, I could not recognise them when
they came back  They looked more like
skeletons This was because of Jack of food
and Jack of sleep They could have refused
to stay in such conditions and said. “We
cannot work™  But they had gone to do a
job and they did it This was the spirt.
This was the spirit of our policies and 1t 15
1 thus spieit that we act today also.

Shr1 S D ™isra saw a changz 1n our
foreign policy because I mzntioned Asia
and said it was tim2 for Asian countries to
cooperate more closely May be [ shall
disappoint him  But there 1s no change n
our policy., Why should we change when
the rest of the world 1s coming round to
our way of thinking? 1If 1t 18 necessary
and if we find that this policy no longer
serves the interests of India, then we shall
not stick to it We shall be the first to
change. But what do we see today ? We
see that the countries which had opposed us
and which had abused us are one by one
comung round to our pohicy. 1 think 1t was
hon, Member Shr1 V. P Dutt who spoke

of this. They may not use the word ‘non-
alignment,” But what does ‘non alignmen?’
mean ? It means that regardless of ihe

pehitical systen of a countity and regardless
of the athtu ¢ of a country, you can build
bridges wi h hat ccuntry  Between no two
countries vva there greater enmity than the
United Stc.e of America and China In
fact if the:e vas a «ertain amount of tension
between us . 1d the United States 1t was on
this ground, namely, our friendship with
China and t] : Bovizt Union  What do we
find now ? We are left behind and they are
more "bhat-tnar’ than anybodv else The
best food 1 Chitese food and the best
medical trear neat 13 Acupuncture. In  the
United State and many parts of Europe
many think that the best s Chinese soon
after, a jouwiney to the Soviet Union was
arranged an. there were soms more embra

cings and ha d shakes What for ? If any
vindication or proof 1s necessary—I do not
think 1t 1s necessary—this shows ours 1s the
right policy On cne point 1 agree with
Dr Bhai vichavir and I have said in my
public me:tings, not only now but from the
beginning tl at 1 s and for certain things. 1
am very hipoy if he people are with me

If they arc not, yet I consider my stand to
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be ths right one, I mast stand alote. We
stand for particular policies Today a great
change 1s taking place all over the world.
More and more peoole are accepting certain
realities May be the U S Admunistration
1n spite of 1ts new found friendship with some
countries, 1s not changing But we cannot
ignore the fact that the young people of
America are giving deeper thouzht to thase
matters. So thz world s chanzing W: hive
been told by som: Hon’ble m:mdars that
there have been other agreem:nts with
Pakistan, what has happened to tham ? And
1s spite of previous talks about peace have
there not been wars ® There have bzer

wars. We cannot deny this But we cannot
deny also that today thz situation i India
has changed Today thsre s moyre political
cohesion and greater unity andyigst the
people In every way the couatry s stronger
and I think that our people have hetter
understanding of the problems of the country
and are willing to sacrifice, to fight and to
face the challenges of the futute. Thare 1s
a great change 1n Pakistan It may be that
the Pakistanis did nd>t want that change

But the change 1s there regardless of whether
they desie 1t or not. They cannot igno-e
that chan:z Whan we look at the situation,
we cannot aiso ignore that this change has

taken place. Even President Bhutto hims:If
his admutted that he was th: fachze of ths
policy of confrontation with Inlia Hs

himself now ackiowledges that thz situition
has changed today and that the need of the
times 1s peace. So things hive changed Some
opposite members heve taken ms and Sardar
Sahszb, to task bzcausz we hive not catz-
gorically asserted that we know that thsre
will be no war, that we know that P.esl-
dent Bhutto 1s a different man I don’t do
so [ am not used to maiking such cate-
gorical statemants I can only describ: our
assessment of the situation and [ can also
say with some assurance that so far I have
not often been wrong 1in my assessment So,
what [ say 1s my asssssmznt of the situa-
tion.

Some of the questions which are being
put today, “How do you know that this
will not happen?”’, “Peace will not be

peace”, etc , those same questions were posed
at the time of Bangla Desh also It was
said very categorically, “You say that the
refugees will return  Bat we know that
they will not return and we know that you
will not be able to send the n back.” They
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do not think that Bangla Desh could be
freed But, all those events did happen,
this 1s obvius to all A hundred and one
events are taking place every day which are
equally true, equally relevant, which are not
so tangible to the opposition or even to some
of us. Nevertheless, these things are happen-
ing  There are vasi forces at wark in India
n Pakistan and all over the world The
question before us 1s this : Do we encou-
rage these good forces or do we puta
spoke m its wheel ? To my mind, this 1s
a straightforward question before us It 1s
possible that one makes the best effort pos-
sible and yet one fails But is that reason to
say that we shyuld not make that effort ?
So, we have made an effort and I believe
that we have succeeded, n so far as we can,
in the first step, I do not know whether
at the second siep we can go very much
further  But [ know that a beginning has
beew made from which it will be difficult
for anybody to go back. If something un-
toward does haspen, as [ have said in the
other Hyuse and at other places, 1f there s
war, well, we aie readv, Then we cannot
say, ‘‘No, W: have accepted peace and
therefore, we are not ready for this attack”.
But, we wll dy everything possible to see
that pea e suc-2eds and succzeds with
honour Why ? B:cause—I have said this
many times—peace 1s an 1deal and we do
believe 1n 1dzals. But peace is also a
necessity.

I have always believed and I do believe
even today that India’s major enemy 1s
not Pakistan, 1t 1s not even the big powers
which are interested in their spheres of -
fluence. India’s greatest enemy 1s the eco-
nomic backwardness of the couniry. It s
the poverty of the country, If we did not
have that heavy handicap, we could have
done many things tn the world. But, we
have the handicap and nobody 18 going to
help us to over come 1t except we ourselves
and we cannot over come 1t unless we have
peace  Therefore, peace is essential for
our country and I believe that 1t i1s essential
for Pakistan I also believe that tension
between the three countries of the sub-
continent, will always be a weakening factor
and one which may be exploited by outside
forces. So, the second question before us
1s this ¢ Do we want interference by out-
side forces or do we want to settls our
affairs ourselves however difficult they may
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bz ? Wa have believed that we must settle
differences amyagst ourszlves hawvzver como-
lexe they may bz and a beginaing 1a that
direction has alsy been male

I am sorry, I have diverted from my
point about Asian unity [ have spoken
about Asia I shoald bik: thz countries of
Asia to bz unted Bt uunty fre what pur-
pose ? You cannot have unty by gwviig up
your ideals, values or your basic principles
In Asia, we follow a certain policy Wiy ?
Not because we do not like Amezrica and
so if Amesrica does somzthing we must be
perverse and criticiz2 Aazrica Not at all
Personally [ am nd. aganst Anzrica o any
othar country Bat, wz d> disapoirove of
what the US Admninistration 1s d>ing in
Vietnam We believe that this U S action 18
not only against the interests of the people
of Vietnam, 1t 1s agamst the interests of
every country in Asia and every country in
the world But, there are countries 1 Asia
which are supporting this American policy
What can we do ? We want to b: friends
with them But we can’t have that close
friendship with them as we have can with
countries which agree with our policy.

Just a few months back, hon Members
opposite were very anxious that we should
be friends with Taivan I do not kaow
whether their enthusiasm 1s as great today
The enthusiasm of the Western countries
n this matter 1s not only waning, it h.s
completely collapsed The situation 1s deve-
loping as we had always thought 1t wou J
one day We could not prophesy that 1t
would happen in 19 1), 1971 or 1972 But
we knew that 1t wou'd happen

We want the couitries of Asia to stand
together not against Africa or Latin America
We want them also But when we can look
after our own home first, only them can we be
effective 1n a larger ircle From that point
of view, what happ 15 1n Asia is onr mo e
immediate concern But we are equaily
interested 0 the peieful development and
peogress of the und r provtlezed and deve-
loping countries t Africa and Lann
Ameurica But we ca) play a greater role in
Asia and therefore, ve must at least try o
solve the quarrels and tensions of Asia as
soon as we can

Hon Members, I hope, will forgive me
W 1 digress a little If you loole back 1nto
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history, you w.ll see that every country
started with small umits, gradually increasing
Inda 18 012 ¢odatcy We kanow that each
of our Statu, has som. problems with neigh-
boiring Staes  Ndw, they can quarrel and
th2y can g> to war as did thz old rajzs on
all kiads of smill and big matters or they
can settle these matters peacefully One
State may suffer a little or another may
suffer a little  But 1n the process we evolve
vomsathing by which we can all become
much stronger  Aad 1t 1s this that makes a
natior  Fo-tunately, in our country we
have that spicit n the States now A
number of long standing problems of the
States are baing gradually solved, bccause
each realises that by not coming to an
agreement both suffer equally and the whole
country suffers

So we have to look at the problem of
friendship with Pakistan from that angle—
not can we get something from Pakistan ?
Can Pakistan take something from us ? But,
‘can we create an atmosphere and a situa-
tion in which we can together face the far
greater outside dang:rs that threaten us ?

The other point raised was How was
it that at first no agreement could be reached
and then suddenly at the end there was
agreement ? Now, nothing happens so
suddenly There 1s preparation for whatever
happens You can say that war was won
on a particular day But we did not arrive
at it suddenly , we were working towards
that end all the time The battle 1s on
before the war , the preparation is there
As Kesripn said, factories are working,
people are working and traiming 1s gomz on
All that goes 1mro the ulumate wimnning of
the war., When you are having talks, you
proceed giradually Immediate decision does
not come be.ause 1aturally during the talks
you make ce“tain »Hoints and so on  But
the prepa at on 1s here all the time  With
every meeunr you are moving The agree-
ment was signed at a certain time Well,
that was because of circumstances A dinner
had been 1rianged It was a formal dinner,
1t could nat be postponed A Press Con-
ference h.d oeen 1irranged , that could not
be postpoiel Obviously, the final thing
had to wait until after all this was over
f we could have said, ‘“Let us
| ostporie those and finish the
business” well, that business
could perhaps have been completed by six

6P M
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O’clock It need not have waited for so
long These are all small points.

It 1s not my intention to compare this
agreement with the Tashkent one because
as I have sard, the situation, the circums-
tances 1n both the countrier, the attitudes of
the people all are entirely different  But
since my hon’ble friend opposite has quoted
President Bhutto at such length 1 shall also
refer to a remark President Bhutto has
said that he had not accepted the Tashkant
Agreement, He did not accept it while he
was 1in Tashkent, He went back and told
his country he had not accepted 1t and,
according to him, his country also did not
accept Well, whether 1t was so or not I
do not know He has said this  But the
Simla Agreement he has accepted and other
parties 1n Pakistan have accepted it Whether
we like hira or not, he has alxo got elacted
with a fairly big majority  His party has
the majority there but even 1n places where
he has not, other parties have accepted the
agreement President Bhutto 1s trying, and
I think trying with success, to get the people
of Pakistan to accept it just as there are
some voices n India agammst it, there are

voices m1 Pakistan agamst it  So, this s
also a big difference between the two
agreements

Now I do not want to go 1nto the busi-
ness of the United Nations Quite honestly
I am not bothered whether they go to the
United Nations or whether they do not go
to the United Nations [ am sure of our-
selves, I am sure of whatever delegation we
send there  If Pakistan goes to the United
Nattons we can meet them there I have
no fear of their getting away with anything
at the United Nations  If they want to go
to war—as [ saud, we do n>t want to go to
war—we should hke to do everything
possihle not to have war But if they
attack us we are prepared for that also [
am not afraid of that 1 have full ronfidence
mn our armies , I have full confidence n
our people These are all false bogeys or
red herrings to divert us fiom our real path

Mention was made of opportunity.
This was the very first opportunity we have
had of making a new begmnning towards
peace and we have grasped that opportunity
If we had let this opportumty pass, I do
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not think 1t would have come our way
agamn at least 1 this g2nz2ap0n  So we
have not let any opportunity go.

In his brilhant and lucid speech, the
hon Member, Shrn V P Dutt, said that we
respond to situations Of courses wa respond
to situations but [ hops he will concede
that we also take somsz mtiatives , we also
mak= moves which will create new situa-

tions W d> not al vays wait for a situa-
tion to develdop From the bsginung
ws have taken a numbsr of steps and
we d>» not Intend to let the imtiative
out of oar hands A< in this couniry so
abroad also o 1r tactics have not been the
tactics of crafroitation even with the Jama

Sainzh much as thay wo tld take to provoke
us  Ocaswonally sone of our M:2mbzars do
get provoked but I do not think that this
gains us anything ani [ have nzver sunpor-
ted this sort of thing Mv way of haadling
situations, 1s entirely different here or any-
where It s td work for a situation which
158 conda ety c2- a1 th n< ng action Now,
the Jana Sangzh wis very vocal against
sozialism we do not hear that now  The
Jana Sangh was very vocal agamst non.
aliznm:nt, we do not hzar that now  And
not only the Jan Sangh  You will not hear
such remarks fion almist anybody 1n pub-
lic now A <ituation s created, public
opmion 15 created in - which such remarks
are not acceptable It 1s 1n our hands to
c-eite a situation where on a larger screen,
even 1n nternational affairs, certain things
do not happen [ cannot prophesy that all
will go as we want but we do have a certain
strength, a certatn nttiative 1n our hands
and if we can use 1t to good purpose that 1s
a much bstter way then to aggravate the
atmosphere of confrotation  Now if [ say
something about the Jana Sannh they may
be very upset but one thing has to be said
1t 15 too important to let pass, otherwise I
do not like provoking anyone Shri Pranab
Kumar M ikherjee dcew our attention to  a
valid pomt During the Bangla Desh
struggle the Jan Sangh were not really con-
cerned with the p o le of Bangla Desh, they
were mtersted in how they could exploit the
situation for party ends I am sorry that
they have dealt with the present situation of
some of the refugees who have come over
to Rajasthan and Gujarat 1n the same
manner  Some words have been uttered, as
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they were 1n the other Housce, which can
bring great harm to those people, They
do not affect me 1n any way; they do not
affect our party in any way; but they can
cause trouble for the people lving there.
This 1s why 1 asked the Hon’ble Member
not to utter them,

3

I was also sorry regarding and the
manner 1n which Shri Misra spoke about
Kashmir. Here also 1t 1s not a question of
what I say about the people of Kashmir or
what the hon Member who actually comes
from the valley says What 1s the test of a
people’s loyalty ? The test 1s that every
time there was an invasion of Kashmur, the
people of Kashmir stood solidly by India
Does this not show that they are with us ?
To doubt their loyalty and sincerily 1s not
good—I am not saying that the hon Mem-
ber 1s deliberately echoing the remarks of
some foreigners, some enemies of India For
an Indian to say such thing does not help
the situation tmn any way [ should like to
express my deep appreciation of the past
that 1o spite of religion being evoked—and
we know that when religion 1s 1njected mto
any arguments people sometimes tend to
lose their reationality—the people of Kash-
mur have been solidly wit h us in every crisis
and I have no doubt they will remain so.
I am not afraid of any speeches. The
actions which the hon member considers
necessary are such as we mught take if we
were afraid we are not afraid. We know we
can face the situation  We think that thus
1s a better way to handle people rather
than being frightened or giving the impres-
sion—that we are frightened.

There was some talk about our relations
with our smaller neighbours. We want to
have good relations with all our neighbours
and we have done everything possible to
convince them of our friendship for them,

of our concern for them and of our desire to
help them but whether the sort of yngoistic
and chauvinistic speeches which are some-
times made in the House or outside, it
is for the hon Members themselves to con-
sider will inspire confidence 1n  these small
countries. If the feeling 1s created that we
are out to get what we can in a chauvimstic
manner, will these countries be confident of
these safety ? [ am just posing the ques-

tion.
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T think 1t was Shri D. P. Singh who
said that 1 have changed President Bhutto.
I make no such tall claim Events have
changed him and 1t 1s 1n our hands 10 see
and gmide events in such manner that he
remains changed, that he remains convinced
that peace & friendship are in his 1nterest,
and 1n the interest of Pakistan.

So, Sir, the basic 1ssue before us is,
what sort of worlddo we want ? Are we
concerned with the world or are we con-
cerned only with India and do we think
that India can develop 1sofated from the
world ? The Jana Sangh, although born
much later than our party, lives somewhat
m the past and, if I may say so, they look
further back, mnto the more remote past,
We live in the present and we look to the
future It s only by looking towards the
future and endevoring to shape the future
that the present can be made livable And
to make 1t livable we must have peace We
must have a constructive and creative
attitnde. The Simla Agreement, with all
its fauits, 1s a good step. [ know that
would get a wry face from Mr, Bbha:
Mahavir

DR BHAI MAHAVIR : No, but there
are the faults,

SHRIMATI INDIRA GANDHI :
Everything has faults Nothing 15 perfect.
It 15 not only the poet who has said this.
In the world nothing 1s perfect. There s
no rose without a thorn. There 1s no solu-
tion which does not create problems. This
1s part of life itself There 1s no life with-
out death There 18 no point in using the
word ‘perfect’ Nothing 1 life 1s perfect
unless you are willing to settle for some-
thing much less and call 1t ‘perfect’, which
I am not willing to do. My sights are rather
higher. So, we are looking towards the
future and we believe that the Simla Agree-
ment has taken us a step 1n the right direc-
tton. We are in a posttion to go further
along that road. So far as we can make
out—I have also read Mr. Bhutto’s speech
very carefully—on the whole the speech
does not give the same impression that some
1solated excerpts had conveyed even to me
when 1 first read the reports in our news
papers So, it seems that President Bhattc
also believes that his future and the future
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of Pakistan lies 1n peaceful neighbourly
relations, This s all we can hope for. We
cannot hope to convert him that peace ts
an ideal sttuation, or that he must be friends
with India for the sake of friendship. That
1s far too much to hope and we are not
hoping W: are only hoping that conditions
will be such that he will realise—is he
does seems to do—that this 1s the only
way for them Actually, even between the
debate 1n the Lok Sabha and the debate 1n
the Rajya Sabha I think there has been
somg shight change 1n the Jana Sangh atti-
tude. (Interruptions) tactics ? Even their
substitude motion 1s an 1ndication.  So, 1
sincerely hope that since they have com?
this little way they will go a little further
and will join the whole country and prove
that they also want peace, cooperation and
friendship with all our neighbours so that
together we can work towards a beiter
worid,

DR. BHAI MAHAVIR : Sir, one
small clarification. With your permission
I wish to seek one small clarification, Per-
mit me to seek one small clarification from
the Prime Minister,

1 v 1 !

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN : No.

DR. BHAI MAHAVIR : Sir,
bear with me for just five seconds. I wish
to seek just one small clarification 1f the
Prime Muuster would be kind enough to
give 1t.  Has there been any change mn the
Government’s stand on the question of
Pakistan-occupted Kashmir, on the need
for 1ts Libzratton or ouc coastitutioral rights
on that ? "

please

SHRIMATI INDIRA GANDHI : Sir,
since Mr Bhai Mihavie reads press coafe-
tencss ard sp2acay vih graat attertion, I
woald advisz hin to read the whole of the
press coferznce I was asked ttus question
aad [ gave a firm answer.

MR. DEPUTY CHAIRMAN : The
House stands adjouraed tll 11 A. M.
tomorrow.

}

The House then adjourned at
fifteen mnutes past six of the
clock tll eleven of the clock on
Thursday, the 3rd of August, 1972,
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